16th September, 1925

THE

1FGISLATIVE ASSEMBLY DEBATES

(Official Report)

THIRD SESSION

OF THE

SECOND LEGISLATIVE ASSEMBLY, 1925

SIMLA
GOVERNMENT OF INDIA PRESS
1925



CONTENTS?.

VoLuME Vi, Part I1—7th September to 17th September, 1925.

Pacges.
Monday, 7th September, 1825—
Member Sworn .. .. .. .. .. 781
Questions and Answers .. . . .. 781-829
Unstarred Questions and Answers .. 82047
Election of Two Me¢mbers to the Standing I‘mance Comxmttee
for Raxhvays .. .. .. 847
Message from the Council of State .. . .. 847
Appointment of the Panel of Chairmen 847
Resolution re Recommendations of the Majority Report of t}m
Reforms Inquiry Committee—contd. . 2. 848-909
Tuesday, 8th September, 1925—
Member Sworn .. .. . . ..om
Questions and Answers .. .. .. .. 911-17
Message from the Council of State .. 017
Resolution re Recommendations of the Majority chm't of the
Reforms Inguiry Committee—Adopted as amended .. 917-1006
Wednesday, 8th September, 19256—
-Questions and Answers .. . . .. 1007-10
Unstarred Questions and Answers . .. 1010-13
Elections to the Standing Finance Committee fm- Runlwm- .. 1013
Procedure relating to the Disposal of Amendments .. 101315
The Code of Criminal Procedure (Amendment) Bill—Passed us
amended .. . .. .. .. 1015-69
Thursday, 10th September, 1926—
‘Questions and Answers .. .. 1071-73
Bill passed by the Council of State lmd on the Tab‘ .. 1073
Appointment of the Committee on Public Petitions 1073
The Hindu Coparceners Liability Bill—Additions to the Sde(l
Committee .. . 1073
Resolution re Grant of Protechon to the Pappr Indmtlv--
Debate adjourned 1074-1130
Monday, 14th Beptember, 1925—
Questions and Answers 1131-78
Unstarred Questions and Answers 1178-93

Message from the Counscil of State 1193-94, 1215



LEGISLATIVE ASSEMBLY.
Wednesday, 16th September, 1925,

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

CoNTRACT WITH MESSRS. SPEDDING AND COMPANY FOR THE SUPPLY OF

SLEEPERS.

979. *Lala Duni Chand : With reference to the reply of the Honour-
- gble Sir Charles Innes on the 3rd September 1926 to question No. 666 put
by Lala Hans Raj, will the Government be pleased to state:

1) (

(®)

(2) (

(d)

a) If the requirements of the various Railways in the North
Western Railway Group were ' intimated to the Chief En-
gineer, North Western Railway, at the time when the tenders
in September 1922 for coniferous sleepers were called for !

If the reply to (a) be in the affirmative, will the Government
be pleased to lay a statement on the table showing the num-
ber of Deodar, Chir and Fir Sleepers required by each of
the Railways in the North Western Group for 5 years for
which the tenders were called for, and whether these Rail-
ways arc taking them as indented ¢ If not; why ¢

a) Will the Government be pleased to state if any tenders
were called for when the contract in advance for any future
supply to Messrs. Spedding & Co., during the period of their
monopoly contract was given in February 1923 for supply
of 1 to 13 lakhs of Deodar Sleepers on the same conditions and
at the same price, viz., 7|/15|- per Deodar B. G. and othe:
concessions amounting to |5|- per sleeper as admitted by the
Government ¥ If not, why ¢

Will the Government be pleased to state if they are aware that
in February 1923, there was a strong feeling amongst the
public over the monopoly contract given in November 1922
to Messrs. Spedding & Co., by the North Western Railway.
and that the contract is calculated to bring Spedding & Co.,
over forty lakhs as middleman’s profit ¢ ‘

(3) Will the Government be pleased to, state the reasons why this

additional contract was made with Spedding & Co., privately
in advance for future supply which may not have been re-
quired and without ealling for tenders !

(4) Will the Government be pleased to state when they intend to

L195LA

take the Deodar B. G. Sleepers from Spedding & Co., which
they had agreed to buy in February 1923 1

( 1875 )
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Mr. G. G. 8im : 1. (a) The Honourable Member is referred to the

reply given in this Assembly to his question No. 347 (3) on 27th January
1925.

(b) The railways originally estimated their annual requirements of
coniferous sleepers from the North-Western Railway group as follows :

Lakhs.

North-Western Railway .. 8.00
Bombay, Baroda and Central Indla Railway . 1.75
Oudh and Rohilkhand Railway .. .. 1.70
East Indian Railway .. .. .. 0.50
Great Indian Peninsula Railway .. Co 0.25
Total 12.20

The numbers actually taken or to be taken by each railway concerned *
in each year, up to 1925-26, have already been stated in reply to part 2
of the Honourable Member’s question No. 347 on 27th Janunary 1925.
The rcason, why railways did not take the full number of sleepers in
accordance with their estimated annual requirements, is that thcir actual
requirements fell short of their estimated requirements.

2. (a) No tenders were called for when the contract in question
was given to Messrs. Spedding and Company and Bawa Dings Singh
because it was not considered that there would be any advantage in
inviting fresh tenders in February 1923, as the market had bcen tested
by a previous call for tenders as recently as October 1922.

(b) The (Government are aware that the unsuccessful contractors
were not pleased. As regards the latter portion of the question, Gov-
ernment do not consider that the North-Western Railway Administration
ean be held responsible if the contract results in Spedding and Company
makmg a large middleman’s profit, as public tenders were called for

in the first instance and the lowest satlsfactory tender was accepted
in accordance with the usual procedure in such cases.

3. The additional contract was made because it was anticipated that
supplies under the contracts already entered into would fall short of the
requirements of all the railways concerned. When those railways can-
celled part of their demands, the additional contract in question was
deferred, as stated in reply to part 2 of question No. 666 by Lala Ilans
Raj on 3rd September 1925. The reason for not calling for tenders has
already been stated in reply to part 2 (a) of this question.

4. 1f and when the supplies under the other existing contracts fall
short of requirements, sleepers will be taken from Spedding and' Com-
pany under the contract-of February 1923, in accordance with the
arrangement under which that contract was held in abeyance.

Lalz Duni Chand : With reference to paragraph 2 (a), gronting
that the market had been already tested, and there was no
necessity for calling for tenders, why is it that the choice again fell on
Messrs. Spedding and Company and upon no other ?

Mr. G. G. 8im : 1 have replied to that in part 2 (a) of the question
already.
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Lala Duni Ohand : With reference to 2 (b) the Honourable Member
has stated that the lowest tender was accepted. In the reply to question
No. 317 in 1925, the quotations of tenders as given by the Honourable
Member then were 7-8-0, 7-12-0, 7-14-0, that is lower than 7-15-0. How
does the Honourable Member reconcile the statement made now with the
statement made in reply to question No. 347 in 1923 ? ’

Mr. G. G. 8im: I said that the lowest satisfactory tender was
accepted.

CoNTRACT WITH MESSRS. SPEDDING AND COMPANY FOR THE SUPPLY OF
SLEEPERS.

980. *Lala Duni Chand : With reference to the statement by the
Government in their reply to question No. 666 of Lala Hans Raj, that the
present market rate for Deodar B. G. Sleepers was between 68]- and
7]-, will the Government be pleased to state the reasons for their making
a gift of over a lakh of rupees of the public money to Messrs. Spedding
& Co., by making a eontract privately in advance when there was no
immediate demand !

Mr. G. G. 8im : The Honourable Member is referred to tho reply
given to part 3 of his previous question. Government do not admit
that the execution of a forward contract, when prices were expectéd
to rise, as in this case, can be considered as making a gift of public
money to a contractor because prices eventually happened to fall instead
of rising, any more than the previous long-term contract with Spedding
and Company, which resulted in a great saving to the railways and a
loss to the contractor owing to a rise in the price of sleepers, can be
considered as a gift of lakhs of rupees by the contractor to the railways.

Lala Duni Oband : Will the Honourable Member be pleased
to state in what year the North-Western Railway made a profit while
Messrs. Spedding and Company suffered a loss and, if so, will the
Honourable Member be pleased to give the amount of profit made by
the North-Western Railway and the amount of loss suffered by Messrs.
Spedding and Company {

Mr. G. G. 8im : I have already informed the Honourable Memher
that the saving occurred in connection with the long-term contract
but if he wishes information to be collected I would ask him to put
down a question.

CoNTRACT WITH MESSRS. SPEDDING AND COMPANY FOR THE SUPPLY oOF
SLEEPERS.

981. *Lala Duni OChand : (1) Will the Government be pleased to state
if it is a fact that Spedding & Co. could not make a full supply from their
resources to complete the monopoly eontract orders that had been placed
with them in November 1922, and consequently they had entered into
a contract with the Punjab Government and others for the supply at lower
rates than those at which the North Western Railway had contracted to buy
from Spedding & Co., as admitted by Government in their reply to ques-
tion No. 350 of Mr. Samarth !

(2) If the reply to the above be in the afirmative, will the Govern-
ment be pleased to state the reasons for plaeing this additional contract

L195LA A2
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with the irm whieh had not sufficient resounces of its awn to make & supply
under the monopoly contract of November 1022 1

(3) Will the Government be pleased to state if it is not s fact that
this additional contract in February 1923 was given to Spedding & Co., to
keep the Indian firms at the mercy of Spedding & Co., during the period
of the monopoly contract and help indirectly Spedding & Co., in the com-
pletion of the monopoly contract of November 1922 1

(4) Will the Government be pleased to state what steps they propose
to take in regard to the findings of the Central Advigory Committee about
the monopoly contract, and the giving of the 1923 contract privately ?
Are Government prepared to appoint a committee of inquiry of the
Members of this House to go into this matter ¥

Mr. @& @G Bim: (1) and (2). The Honourable Member is referred
to the replies given to question No, 296 of Mr. K, C. Ne_ogl on the 23rd
-dIul'y 1923 and to question No. 350 of Mr, N. M. Samarth on the same

ate.

(3) No.

(4) The Honowrable Member is referred to the statement msde by
me in this Assembly on the 22nd Januany 1825, when I laid on the table
e eopy of the minutes of the meeding of the Central Advispry Couneil
belg on the 4th September 1924, and a copy of the Railway Board’s
lstter to the Agent, North Western Railway, on this matter. Government
de mot intend to appoint any fresh committee of inquiry.

ImpERIAL CADET CORPS,

883, *Mr. Gaya Prasad fingh : (a) Will the Government be pleased
to say when was the Imperial Cadet Corps formed  What were the
rules for admission ! Whether it still exists ¥ Apd if not when did
it cease to exist {

(b) What was the total ameunt of expenditure (if any) which it
entailed on the Government 1 _

Sir Denys Bray : (e¢) The Imperial Cadet Corps was formed in
1901 and ceased to exist in 1915. A copy of the rules whieh regulated
admission to the defunct Corps is placed on the table.

(b) The information desired is being collected and will be com-
municated to the Honourable Member in due gourse,

Extract from the Rules for the Impemal Oadeat Corps.

- - - L - - - -

VII.—Boleoted youths betwoen the ages of 17 and £0 will be admitted tp ‘ha Corps

as Imperial Cadets. Education at ane of the Chipfs’ Colleges

Admsion to the Corps. of Rajkot, Ajmer, Indors, and Eahore will, with rare excep-

tions, be made the bagis of selection. At the start, the age limit may be somewhat
selaxed, but it will be strictly adbered to in future :

(a) Ruling Chiefs will not be excluded.

(b) Cadets will tl;:;equl’rad, before joining, to pass

.II. :\ ol
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VIIL.—The selection will be made personally by His Excelleney the Vicoroy, in
consultation with the Principals of the Colleges, with the

Heleatlon of Candldatos. Local Governments, and with the authoritios of ‘the States
to which the Cadets may belong.

L] * - * * * * *

EscAPE FROM INDIA OF TWO AMERICANS SENTENCED TO 15 PRISONMENT IN THE
MURREE ASSAULT (ASE.

988. *Mr. Gaya Prasad Singh : (a) Have the Government of India
received ‘any report from the Liocal Government that the two Americans,
who were lately convicted and sentenced to imprisonment in what is
known as the Murree assault case, have escaped, and have left this
country ¢

(b) If so, will the Government be pleased to lay a copy of the
report on the tuble ¥

- The Honourable 8ir Alexander Muddiman : The Government of
India have received - report. The matter is still the subject of corres-
pondence with the Local Government and 1 am unable at the present
stage to lay any papers on the table.

Mr. Gaya Prasad Singh : Have any steps been taken by the Govern-
ment to arrest these two Americans who have escaped out of this country?

The Honourable 8ir Alexander Muddiman : Every possible step is
being taken to secure the return of these men.

Mr. Chaman Lall : Who were the police officers who were responsi-
ble for allowing these people to get out of this country without their
knowledge.

K The Honourable Bir Alexander Muddiman : If the Honourable Met-
ber desires information as to the police officers concerned in the case he
should put down & question. I do not know the names of the officers.

Mr. Chaman Lall : Will the Honourable Member see that suitable
and adequate action is taken against these persons.

The Honourable 8ir Alexander Muddiman : As I have said, I am now
in correspondenre with thé Punjab Government. When the Government
of Indin aré in pesséssion vf the facts, we shall be able to arrive at a con-
clusion on the matter and I shall be able to answer the question.

CONSTRICTION 0F A RAILWAY BRIDGR OVER THE GANGES AT MOKAMEN GEHAT.

984. *Mr. Gaya Prasad Bingh : Will the Government be pleased to
say what progress, if an¥, has been made in the project of building a
railway bridge over the Ganges at Mokamch Ghat, since the statement,
made by the Railway Member in this Touse in the course of the discus-
sion on the last Railway DBudget Demands ?

Mr. @. G. 8im : It is not considered that further consideration of
this pFojeet is required at presep.t.
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GrANT OF PENsIONS To NON-OFFIOIALS.

985. *Khan Bahadur Sarfaraz Hussain Khan : Will Government be
pleased to state :

(a) Whether under any Resolution of the Government of India,
the Government of India and the Provincial Governmerit have
full powers to sanction the grant of pension to non-officials
'for exceptional services {

(b) If so, will Government please state what kinds of exceptional
' services are contemplated by the Resolution referred to, or
to what description of public services the Resolution may

be properly applied ?

The Honourable 8ir Basil Blackett : At present there are no restric-
tions at all on the powers of the Government of India or Provincial Gov-
ernments to sanction pensions to non-officials. The question of defining
the word ‘‘ exceptional’’ does not therefore arise. Each case has
obviously to be decided on merits.

RaTES OF PAaY IN CURRENCY OFPFICES.

986. *Mr. B. Das : (a) Will Government be pleased to state whether
they are aware that several former Controllers;of the Currency (Messrs.
Cook, Gubbay, McWatters and others), have expressed the opinion that the
work in a currency office is not wholly of a routine nature and the work in
aceounts, claims and other branches compares favourably with that in
“an account office ! .

(b) If the reply be in the affirmative are Government prepared to
bring the scale of pay in Currency Offices into line with’ that of the
Account offices !

The Honourable Bir Basil Blackett : The work in a Currency Office
is not wholly of a routine nature but it is not similar to that in an
Accounts Office, and comparisons between the two are impossible. The
@Government are not prepared to lay down that the rates of pay in
Currency Offices and in Accounts Offices should be the same.

PROVIDENT FUND AND GUARANTEE CONTRIBUTIONS BY THE CURRENCY OFrior
StaFF.

987. *Mr. B. Das : (a¢) In reference to the reply of the Honourable
the Finance Member to starred questions Nos. 731-737 of Mr. N. M.
Joshi, during last Delhi session, will Government be pleased to state
if they have reached their decision on the question of Provident Furd
and guarantee contributions by the Currency Office staff ¢

(b) Are Government aware that the present system of contribution
by the Currency staff is materially different from those in practice in the
Railways, and Port Trusts, not to speak of commercial houses in Bombay
or Calcutta !

(¢) Are Government aware that much discontent is felt amongst
employees of the Currency staff :

(1) for their not being credited Government contribution simnl-
taneously every month,
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(2) for their losing the accrued interest on such Government
contributions ¢

(d) Will the Government state whether the present practice that only
after a full period of 30 years’ service can an employee receive Government
contributions applies in the case of those who accidentally die or leave
service beforehand ?

(e) Are Government prepared to do away with these unusual hard-
ships to the Currency office staff and introduce systems of contribution in
vogue in Railways, Port Trusts, ete. ?

The Honourable 8ir Basil Blackett : The question is still under con-
sideration.

CoNsTITUTION OF A LooaL Apvisory COMMITTEE ON THE BENGAL NAGPUR
RarLway.

988. *Mr. B. Das : (a) In reference to the reply of unstarred ques-
tion No. 7 of 25th August 1925, will Government be pleased to state the

repsons why the Bengal Nagpur Railway has not so far constituted a
Local Advisory Board for itself §

(b) What pressure did the Railway Board apply to the Bengal
Nagpur Railway on this matter 1

(¢) Was this subjeet discussed in the Central Advisory Board and
if s0, will Government be pleased to inform the House of the result of
such deliberations ¢

(d) Will Government be pleased to lay oh the table of the House
all correspondence between the Railway Board and the Bengal Nagpur
Railway on the formation of a Local Advisory Board !

Mr. G. Q. 8im : (¢) and (b). The matter is under correspondence
with the Railway Administration whose reply is expected shortly.

(¢) The subject was not discussed with the Central Advisory Council.

(d) No.

Mr. B. Das : Will the Government be pleased to state the reason for
this inordinate delay in this matter 1

Mr. Q. G. 8im : I have said that we are in correspondence with the
company.

LocaL Apvisory CoMMITTEES ON RaiLwavys.

989. *Mr. B. Das : (a) Will Government be pleased to state which
of the major railways besides the Bengal Nagpur Railway have not
so far had their Local Advisory Board !

(b) Will Government be pleased to state if this subject was raised
in the discussions of the Central Advisory Board ? If so, with what
results 1

(¢) Will Government be pleased to lay on the table the correspond-
ence of the Railway Board with these railways on the subject ?

(d) Will Government be pleased to state what unavoidable reasons
led these railways to avoid formation of their Local Advisory Boards t
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_ Mr G @& B8im: (a)l All the principal railways except the Bengal
Nagpur Railway have formed their Local .Advisdry Committees.

(b), (c) and (d). Do not arise.

~ Mr. K. 0. Neogy : Is the Honourable Member answering these ques-
tions in his independent capacity as the Financial Commissionér of
Railways or as an apologist for the Railway Board ¢

) Mr. @. G. 8im : The Honourable Member can draw his own cottelii-
sion.

AMENDMENT oF THE GRATUITY RULES ON RAiLwAYsS,

990. *Khan Bahadur W. M. Hussanally : (a) Are Government
aware that railway men desire that as soon as a railway
man- has put in 15 years of faithful service he shoull be given
the gratuity he has edrned : and that a fresh period should commence again
for furthes gratuity ; so that the chance of his forfeiting the same later on,
on flimsy grounds be eliminated ¢

(b) Do Government propose to take action to amend the gratuity
rules as suggested ? )

Mr. @. @. 8im : Gratuities are not forfeited on flimsy grounds and
Government do not propose to amend the gratuity rules in the manner
suggested.

PreseNT PogiTioN oF THE INDIAN MATCH INDUSTRY.

991, *Mr, B. Das: (a) Have Government received a representation
from the Indian matth manufdeturers regarding some of the hardships that
the match industry is passing through ?

(b) Have Government taken ahy action on the same ?

(c) Is it a fact that match woods in logs when imported from.abroad
nay nominal duties and not the same duties as are levied on splints, match
xes, etc., imported 1

(d) Will Government be pleased to state if they contemplate raising

duties on logs to the same rate as on splints, etc., to enable the indigenous
industry to have adequate protection 1

Mr.G. G 8im : (a) Yes.

(b) and (d). The Government are watching developments.
. fe) It is a fact that the duties on splints and match boxes are higher
than the duty on logs.
, Mr. B. Das: Are the Government going to put a heavier duty on
logs imported for the purpose of manufacturing match sticks ¢

Mr. G. G. 8im : I cannot tell the Honourable Member. I am not
replying either in my capacity as Financial Commissioner br as meniber of
the Railway Board, but in the plade of the Honourable Member for
Commorce, and I should advise the Honourable Member to put his
question:whea the Honourable the Commerce Member ig here.
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MANUFACTURE OF MATCHES 1IN INDIA 8Y FOREYeN COMBINES.

o 992. *Mr. B. Das.: (a) Isit not a fact that a Swedish combine have
already taken advantage of low duties on mratch wood and have opened
various factories all over the country ?

(b) Have Government seen press comments régarding another Awme-
rican syndicate that intend to start match manufacture in India taking
advantage of low duties on timber imperted from foreign land at low
rates 3

(¢) Do Government intend to ‘teké adequate steps to allow
the development of the indigenous match industry %
. Mr. G. & 8im: (&) and (b). The GoVerninent have seen reports
in the Prens, but aré only aware of two large factories having so far been
started by the Swedish Company, namely, oire near Bombay and onc near
Calcutta, '

(c) The Honourable Member is referred to the reply given to Mr.
Jeelani on 7th September last by the Honourable Sir Charles Innes.

RECRUITMENT OoF LASCARS AS STRIKE BREAKERS.

993. *Mr. B. Das : (a) Hag Government’s attention been drawn to
the strike of seamen in South Africa and the invitation extended to Indian
tascars to join steamers stranded in South African Ports 1

(b) Do Government propose to take measures to stop the despatch of
Indian seamen to that Dominion, to replace the strikers {

(¢) Are Government aware that public opinion in India is against
India’s or Indians’ rendering any assistance to the Dominion of South
Africa in her troubles or distress owing 'to her policy ‘¢f diserimination
against Asiatic races !

Mr. @. G. 8im : I would refer the Honourable Member to the answers
given to short notice questions on the same subject asked by Mr. A.
Rangaswanii Iyengar and Mr. N. M. Joshi on the 10th Ssptember 1925.

BANNING OF GOODS PRODUCED ABROAD UNDER SWEATED LABOUR CONDITIONS.

994. *Mr. Kasturbhai Lalbhai: Have the Governinent seen the
report of the Joint Committee of the Parliamentary Labour Party and
International Executive Committee of the Labour Party recommending
the banning of all imported articles proditced abroad mtider sweated
Tabour conditions ¢

The Honourable 8ir Bhupendra Nath ¥itra : No.

Mr. Kasturbbai Lalbhai : Do the Government recognize that tariff
manipulation is of little use against a country which utilises sweated
labour ¥ The only method by which they ¢en face competition from the
country which uses sweated labour is the bahhing 'of imports from such
country ?

The Honourable 8ir Bhupendra Nath Mitra : That is a matter of
opinion, Sir.

Mr. N. M. Jouhi : May I-ask the Honourable Member whether piece-
‘goods produced in India are produced under sweated conditions or
not ¢
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The Honourable 8ir Bhupendra Nath Mitra : That again, Sir, is a
matter of opinion.

Mr. Devaki Prasad 8inha : What, according to the Government of
India, Sir, is sweated labour ¢

The Honourable 8ir Bhupendra Nath Mitra : I shall require notice of
that question, Sir. .

Mr. Chaman Lall : May I ask whethet in giving his reply to this
question the Honourable Member’s attention had been drawn -to this
Resolution passed by the International Exccutive Committee of the
Labour Party.

The Honourable 8ir Bhupendra Nath Mitra : The lonourable
Member can read any meaning he wants to into the answer I have al-
re?,dy given to Mr. Kasturbhai Lalbhai.

AcTION AGAINST COUNTRIES PRODUCING (OODS UNDER SWEATED LABOUR
’ CONDITONS.

995, *Mr. Kasturbhai Lalbhai : (a) Is it a fact thatthe Peace Treaty
of Versailles provides the machinery for international action against the
country where sweating conditions of labour exists ¢

(b) Do Government propose to utilize that machinery ¥ If not,
why not ¢

The Honourable 8ir Bhupendra Nath Mitra : (¢) No.
(b) Does not arise.
- Mr. Chaman Lall : Is it a fact that the Executive Committee of the
Labour Party have announced their intention of utilizing the machinery

set up by the Versailles Treaty, namely, the International Labour Office,
for the stoppage of imports of sweated goods into a particular country ?

The Honourable 8ir Bhupendra Nath Mitra : I have no. information
on that point, Sir.

Mr. Ohaman Lall : Will the Honourable Member, whenever the
occasion arises, make a similar proposition with regard to sweated
goods, namely, in connection with the mills in this country ?

The Honourable 8ir Bhupendra Nath Mitra : That, Sir, does not
arise out of this question. If the Honourable Member will give me
notice of the question, I shall certainly look into it.

Mr. N. M. Joshi : May I ask whether Government will be ready to
inquire into this matter ¢

The Honourable 8ir Bhupendra Nath Mitra : Government are al-
ways ready to make inquiries into matters in regard to which a reason-
able case for investigation is placed before them.

RanLway FREIGHTS.

996, *Mr, Kasturbhai Lalbhai : Will Government be pleased to state
the method whereby they determine that a particular rate for a parti-
cular traffic is paying or non-paying commercially §
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RaiLway Freiguts oN CoAL.

997. *Mr, Kasturbhai Lalbhai : Will Government be pleased to state
on what data they arrived at the conclusion that ‘‘ the poliey of the
Railway Board always has been that coal should be carried at the lowest
rates which are commercially possible ¢

Mr. @. G. 8im : I propose to answer this and the preceding question
together.

The Honourable Member is referred to the remarks of the Honour-
able Sir Charles Innes during the debate on the Railway Budget in this
House on the 26th February 1925, as printed on pages 1589, 1590, 1595
and 1596 of the Legislative Assembly Debates, Volume V, No. 24.

Rainway FrercHTS ON COAL IN SoUTH AFRICA AND JAPAN.

998. *Mr. Kasturbhai Lalbhai : (a) Are the Government in a position
to state at what rate coal is transported in South Africa and Japan and
what relation it bears to the freight on other commodities ?

(b) If the Government have not this information in their possession
are they prepared to inquire into the matter ¢

Mr. G. G. 8im : The reply to both parts of the question is in the
negative.

INDIAN CONTRIBUTIONS TO FOREIGN COUNTRIES.

999. *Mr. B. Das: (¢) Will Government be pleased to state the
names of countries.to which India contributes money by arrangement
besides the Government of Nepal

(b) If the answer be in the affirmative, will Government be pleased
to give the amounts of contributiaqns in each case ?

8ir Denys Bray : As the countries in question are ecither Foreign
States or territories of Princes and Chiefs under the suzerainty of Hix
Majesty, I am not quite sure how far I can give a detailed answer.
But the Honourable Member will find the information he requires in
Aitchison’s Treaties.

Mr. B. Das : Is it not a fact that the Government of India pay a
subsidy of Rs. 10 lakhs to...... '

Mr. Pregident : The Honourable Member for Government has al-
ready answered the question. The Honourable Member might get the
information he wants from the published records.

DAMAGE To THE RAILWAY LINE BY THE RECENT FLOODS IN THE SHAHABAD
DisTrICT OF BI1HAR AND ORISSA.
Mr. Devaki Prasad 8inha : 1. (¢) Will the Government be pleased
to state what portion of the railway line has been damaged by the recent
floods in the Shahabad District of Bihar and Orissa.

(b) Will the Government state for how many days train service on
the main line of the East Indian Railway was stopped on account of the
floods ¢

(¢) Will the Government be pleased to make a statement regarding
the present arrangement for train service along the main line of the
East Indian Railway ¢

Mr. G. G. 8im : (¢) At Bihta between Dinapore and Arrah.

(b) and (c). The breach took place on the 9th September 1925 and
temporary arrangements were made to run the Punjab Mails and 5 Up
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and 6 Down Express trains via the Grand Chord. 11 Up, 29 Up and 17
Up ran up to Dinapore and returned as 12 Down, 30 Down and 18 Down
from there. 18 Down and 30 Down ran up to Arrah and returned as
47 Up and 29 Up from there.

Single line working between Bihta and Koilwar was introduced on
14th and with effect from the same date through running was resumed.

I have just received a telegram announcing that through communica-
tion was restored on both lines to-day.

Mg, Devaki Prasad 8inha : Do the Government realize that the
Railway Board is partly responsible for the recurrence of flood in the
district of Shahabad ¢

Mr. G. G. 8im : No, Sir.

Mr. Devaki Prasad ®inha : Has the attention of the Government of
India been drawm to a report submitted threugh the Gevernment of
Bihar and Orizssa by an engineer who was specially deputed to inquire
into this question complaining that the existing condition of the railway .
lines is responsible for the recurrence of flood in Shahabad ?

Mr. G. G. Bim : I am afraid I have no information, Sir.

Mr. B. Das : Do Government realize, Sir, that the breach on this
railway is due to the insufficiency of waterway provided on the railway line
in that area ?

Mr. G. @ 8im : I am not aware of that, Sir.

UNSTARRED QUESTIONS AND ANSWERS.

EMPLOYMENT OF MUHAMMADANS IN THE OFFICE OF THE DIRECTOR OF THE
Bureau of PusLic INForMaTION, HOME DEPARTMENT.

191. Haji Wajihuddin : (1) Will Government be pleased to #tate
if it is & Fact that in the Office of the Director of the Bureau of Public
Information, Home Department, there are in -all 18 thinisterial posts -
cluding that of the office superintendent and the photographer and that
not onc of these 18 posts is held by a Mussalman §

(2) If so, why and what steps do 'Govérnment propose to take to facth-
tate the employment of Mussalmans ?

The Honourable 8ir Alexander Muddiman : (1) Yes.

(2) I am informed that Muhammadan candidates with the Tequired
qualifications have hitherto not been forthcoming. I have issued orders
which will secure that in future the claims of Muhammadan candidates will
Yecéive the most careful comsideration.

PROVINCIALIZATION OF SALT IN BURMA.

Mr. E. & Fleming : Will the Government of India be pleased to
state whether final orders have been passed on ‘proposals for the pro-
vincialization of the subject of ‘‘ Salt ’’ in Burma submitted by the ‘Gov-
ernment of that Province (as stated by the Honourable the ¥mance Memnber
in the Burma Legislative Council in his reply to question No. 2585 given
on the 11th March, 1924) 1 If so, what are the o;he'rs passed 1
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The Honourable 8ir Bawil Blackett : In September 1924 the Gov-
ernment of Burma submitted detailed proposals for the provincialization of
the subject of ‘* Salt ’’, both imported and locally made, in Burma, basing
their case upon a recommendation of the Burma Reforms Committee. The
Govetfnment of India examined these proposals carefully; they recognised
that the scheme put forward by the Burma (Government was so designed
a8 to protect fully the immediate fiscal interests of the Government, of
India, but they came to the conclusion that the proposal must be resisted
on general principles. It ran directly counter to the policy that has been
deliberately pursued by the Government of India, since the reforms, of
disengaging central finance and the funections of the Central Government
from provincial finance and the functions of the Provicial Governments.
The proposal involved differential treatment of one of the Provinces, and
the Government of India could not agree with the view that the position
of Burma was so different from that of other provinces that it would be
permissible to grant Burma differential treatment that would be denied to
other provinees. If, therefore, the proposal was accepted, it would estab-
lish a precedent that might prove exccedingly embarrassing, particularly
ag it impinged upon the subject of Customs, a subject which affects the
external relations of the Government of India. The Government of India
did not underrate the economic and political advantages of giving encour-
agement to the salt industry in Burma which the Burma Government pro-
posed to give by differentiating between the duties on imported and locally
muade salt, but held that the objections to putting the Local Government in
the position to apply that particular expedient were insuperable and that
other expedients should be sought. The Government of India forwarded
the Burma Government’s letter to the Seerctary of State with their obser-
vations. The Secretary of State in Council has replied that he accepts
the views of the Government of India.

MESSAGE FROM THE COUNCIL OF STATE.

Becretary of the Assembly : Sir, the following Message has been
received from the Secretary of the Council of State :

‘“T am directed to inform you that ut a meeting of the Council of State held on
the 15th Beptember, 1925, the Council rejected a motion that the Bill to provide that,
when fire-arms are used for the purpose of dispersing anh assembly, preliminary
warning shall, in certain circumstances, be given, us passed by the Legislative Agsembly,
be taken into consideration.’’ !

. (Cries of ** Shame.””)

THE OONTEMPT OF COURTS BILL.

PRESENTATION OF THE REPORT OF SELECT COMMITTEE,

The Honourable §ir Alexander Muddiman (Home Member): Sir, 1
present the Report of the Select Committee on the Bill to define and limit
the powers of certain courts in punishing eontempts of courts accompanied
by numerous minutes of dissent, (Laughter.)

]{ESOLUTIUN RE AMENDMENT OF THE RULES FOR ELECTION
TO THE INDTAN AND PROVINCIAL LEGISLATURES.
Pandit Shamlal Nehru (Meerut Divisian : Non-Muhammadan Rural)

(The Honourable Member was greeted with applause on rising to address
the Hanse) : Sir, the question of disqualification. .....
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Mr. President : The Honourable Member must begin by reading his
Resolution.

Pandit Shamlal Nehru : 1 thought, Sir, that I had moved the Reso-
lution formally the other day, but I will do it again to-day. The Resolu-
tion, which ] have already moved, Sir, runs as follows :

¢ This Assembly recommends to the Governor General in Couneil that the rules
made under the Government of India Act, 1919, for olection to the Indian and provincial
Legislatures be so amended us to romove all the disqualifications which are at present
imposed upon any person against whom a conviction by a criminal court involving &
sentence of transportation or imprisonment for u period of more than ome year is sub-
sisting.’’
Sir, the notice of this Resolution was given early last year. After the
notice was given, this question was referred by the Government of India
to the Parliamentary Joint Committee. (Mr. K. Ahmed : ‘*‘ How do you
know 7’’) I know that because I have read their report. (Laughter.)
I do not know whether it was on account of this Resolution that the Gov-
ernment of India referred the subject to the Parlimentary Joint Committee.
Perhaps it was that, or perhaps (I would like to give the Government
credit for it) it was due to their thinking that an offence should not carry
more than one penalty. This question was taken up by the Parliamentary
Joint Committee, and it was discussed at several meetings for over a
month. It was resolved by the Committce to invite the Secretary of State
for India to give them the reasons for the amendment proposed by the
Government of India. At the second meeting at which the Secretary of
State was present he made a statement as to the necessity for the proposed
amendments. After deliberation it was moved by the Earl of Middleton :

‘¢ That the Committee do not recommend the Secretary of State to make the

proposed amendments to the qualifieations for candidature for Indian Legislative
bodies.’’

The same was objected to and votes were taken. Votes for the Resolution
were 4 and against the Resolution of not recommending were 11.

The proposed motion was disagreed to. Then another motion was
made by Mr. Wardlaw Milne:

‘¢ That the Committee accept the view of the Government of India as to the
necessity for the amendment, but suggest that, if the Government fear the continuanee
of persistent demands on the part of persons convicted, the period of disqualification
should be reduced from five to two years.’’ :

This also was objected to. The contents were 5 and the non-contents.
were 10. Then it was moved by Lord Clwyd:

¢¢ That the Committee shall advise the Secre':a.t¥t of State for India to adopt the
proposal of the Government of India to amend the Rules made under the Government
of India Act, 1919, so as to remove the disqualification for five years which the rules
at present impose upon any person ¢ against whom a conviction by a eriminal court

involving a sentence of transportation or imprisonment for a period of more than six
months is subsisting.’’

This was also objected to.

On the votes being taken the contents were 10 and the non-contents
were 5. You will see, *Sir, that the Seccretary of State was advised to
remove these disqualifications altogether as suggested by the Government
of India. According to English law there is only one penalty for one
offence, and even a murderer there is qualified to stand for the Legisla-
ture. I do not think any criminals, real eriminals I mean, werc allowed
by the public to get any votes at all in England and the same thing, I
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am sure, will happen in India if a real dacoit or a real thief stands for
election here. (An Honourable Member : ‘‘ Why are you here ?’’) 1
am here because Government failed and could not help my getting in. Now,
Sir, in England where they have got a representative Government people
who go to jail deserve the punishment. In India thousands and thousands
of people who, if they bhad their own Government would have been honoured
for their patriotism, have been sent to jail and declared conviets and
declared unfit for any work for the good of their country through the
Legislature. In England, Sir, if an offence is punishable with a 10-shilling
fine, in India the same offence means six months’ rigorous imprisonment or
perhaps a year, In India, Sir, people go to jail for offences for patriotism
and sometimes for displeasing some powerful people. In 1920-21 Sir, as
we all know, about 30,000 people went to jail voluntarily. By voluntarily
I do not mean to say that they went and locked themselves up in the jail,
but they took no objection to their being sent to jail. There were about
30,000 of them, of whom Mr. Gandhi was one. Of these people, Sir, nearly
every one was no offender against any law, real law, not a lawless law.
Cases were tried in courts, punishments were given right up *to 5 years
rigorous imprisonment, for ¢ offences ’’ which in a self-governing country
will be considered patriotism and rewarded accordingly. In 1921, Sir,
many people, high and low, the favourites of the people of the country
were sent to jail on manufactured evidence. Take the case of my Honour-
able Leader who happens to. be my uncle also (Laughter) or my
Honourable uncle who happens to be my leader, whichever way you like to
have it. (Applause.) He was arrested at 5 o’clock, taken to jail and
the next morning tried by the Magistrate. He refused to answer questions.
His signature, or his so-called signature, on a paper had to be proved before
a conviction could be obtained. The paper was there all right, hut some-
body had to prove the signature because he had refused to answer questions.
A person was forthcoming immediately who said that he had served Pandit
Motilal Nehru for a large number of years as his servant and who knew
his signature in Hindi well. Now, Sir, Pandit Motilal Nehru had never
seen that man’s face before, nor had I for the matter of that. (An Honour-
able Member :  Why did you not disprove it ?’') 1 do not think he
has ever signed his name in Hindi. But all the same he got six months’
simple imprisonment and Rs. 500 fine. This is how convictions are
maneuvred in India. There is another case of my cousin Pandit Jawahirlal
Nehru. He heard of the firing in Jaito. He went there. No objection was
taken to it. He went to the city and met the Superintendent of Police on the
roadside. The Superintendegg of Police seeing there was a foreigner
asked his name. IHis name was well known to the Superintendent. 1le
asked him as a special favour to wait where he was, until he went and saw
the Administrator. My cousin obliged him and waited. He came back with
the Administrator’s orders that my cousin should leave the State imme-
diately. .Pandit Jawahirlal Nehru informed the police that he was going
by the first train which was leaving Jaito that evening. The police said
‘¢ My orders are that you should leave immediately.’”’ Pandit Jawahirlal
Nehru said ‘‘ That is the only train by which I can lcave and that is the
earliest. I cannot evaporate in the air.”” Ile got 2} years’ rigorous im-
prisonment for refusing to evaporate in the air. Is that an offence, Sir ?
Mr. Gandhi’s case is well known and I need not therefore say anything
about it. (Mr. S. Sadiq Hasan : * What about your own case ?”’) My
friend wants to know my own case. My own case, Sir, is this. I was
arrested 10 minutes after my Honourable uncle. I was taken to jail the
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same evening. The next morning I was tried in jail. The Magistrate asked
me questions, I refused to answer them. My case was a warrant case.
was arrested on a warrant. The charge was changed to another section,
which was a summons case. But although the charge was a summons case,
1 was locked up by the orders of the Magistrate forthwith for 9 days,
because I would not answer questions. I thought it was useless being
locked up for ever and ever. So I decided to have a definite term of im-
prisonment. After 9 days I said that I had committed the offence and
I was proud to do it and would do it again. I got six months for that.
(La.ughter) This is how convictions are manceuvred in India. This
J8 how respectable people of India, people who are loved by Indians, are
‘treated. 1 dare say it serves administrative purposes. But it shows to
the country that you are nonentities and you dare not put up your head.
But, Sir, if you look at it from the real administrative point
of view and not from the vindictive point of view, it is under-
mining the foundations of that very administration which is behav-
ing in that way. S8ir, I do not want to prolong my speech. I just want
to warn the Government as a very loyal subject of His Majesty the King
and as a very loyal subject of the bureaucracy in this ¢ountry. (Hear,
hear.; I say it is a bad thing. It is not a sensible thing to treat a large
number of people in that offhand and callous manner. It is dangerous
for their own administration and it is dangerous for their own Government.
They want co-operation. Can they expect co-operation from a man who
is given 2} years’ rigorous imprisonment for the offence of not evaporating
in the air on the orders of the Administrator of Nabha State. The same
man, Sir, my cousin, was given six months in anbther case. He did not
appeal. A special judge was appointed to revise the judgment. He was
let off without any defence by that judge. The third time he was given
18 months. Altogether, 8ir, he has received 4} years’ imprisonment. He
cannot come to this Assembly. Why ¢ Because he is a patriot and because
he refused to evaporate in the air. There are many other cases into which
I need not go.

There is one more case which I should like to mention. That case
was from Benares. A Muhammadan gentleman, a doctor by profession,
was given a year’s rigorous imprisonment. I do not exactly remember
under what section, but it was either under theft or some such other offence.
When the orders were issued by the Government for the better treatment
of the political prisoners, that man who was convicted under that dis-
graceful section was put on political priso;‘rs rations. The Government
ncknowledged, Sir, that he was a political prisoner although he had com-
mitted theft. But can you, Sir, send a political prisoner to jail under the
charge of theft ¥ That very thing shows that the Government acknow-
ledged that they were doing things which no honest man can think of ever
doing. I am sorry, Sir, to have used strong words because I do not believe
in using strong words. But, if what I have said is considered to be strong,
I am sorry for having done it. But I have only stated the facts.

Sir, the Honourable the Home Member must know what the Maharaja
Sahib of Mahmudabad said in his evidence before the Reforms Inquiry
(ommittee. I am sorry I have forgotten the page of the report and there-
fore cannot refer to his statement.

Mr, K. Ahmed : He sent a written statement to the Reforms Inquiry
Committee which was drafted by you !
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Pandit 8hamlal Nehru : It was not supplied by me, but I do not
know whether he asked my friend Mr. K. Ahmed for it. However, the
Maharaja Sahib is absolutely of the same opinion as we, the convieted
anl non-convicted Swarajists.

Sir, I will not say anything more at the present moment but if any
Honourable Member says anything which requires a reply 1 will deal
with it fully in my reply. (Applause.)

The Honourable 8ir Alexander Muddiman (Home Member) : Sir, if
I rise at this early stage of the debate it is for the purpose, if I ean, of
bringing Honourable Members back more closely to the Resolution actual-
ly before the House. My Honourable friend will pardon me if I say
that many of his remarks seem to me rather to deal with criticism of
the courts than to refer to the actual terms of his Resolution. If I have
not misunderstood him, I gather that he at any rate pleaded guilty to the
charge against him.

Sir, the Resolution as framed by my Honourable friend involves
two things, I think. Not only does it involve there being no disqualifica-
tion at all in the case of a person convicted for any offence whatever by a
eriminal court but it would also permit a person actually in prison to stand
as a candidate. Now, the existing disqualifications on this matter are as
follows.

As the rules were originally framed, they prevented a person con-
victed by a eriminal eourt who had received a senfence in excess of six
months’ imprisonment from standing as a candidate. The only way
in which this disqualification could be removed was by a pardon, a
difficult thing to obtain and a difficult thing oceasionally to grant. Well,
Sir, this question of disqualification has been raised, as my Honourahle
friend pointed out, on several occasions. It was, in fact, as he says,
considered by the Standing Joint Committee on Indian Affairs in the
session of 1924. My Honourable friend read the motion moved by Lord
Clwyd, but 1 think he appeared to gather from it that the Joint Commit-
tee recommended the abolition of all restrictions in this matter. That
is not the case. What the Joint Committee recommended was that the
proposal of the Government of India should be adopted and that «pro-

. posal has, in fact, been adopted by the Government of India. The
matter was again considered by the Reforms Inquizy Committee last
vear. 1 will read to the IHouse a passage dealing with their recom-
mendations on that point.

Pandit 8hamlal Nehru : May I interrupt the Honourable Member,
Sir ¥ The motion made in the Standing Joint Committee was :

‘“ That the Committee shall advise tho Secretary of State for Indin to adopt the
proposal of the Government of India to amend the Eules made under the Government

of India Act, 1919, so as to remove the disqualification for flve years which the rules at
present impose upon any person, ete.'’

The Honourable 8ir Alexander Muddiman : Sir, the Honourable
Member has been misled by the wording of the motion, but the Govern.
ment of India made no such proposal.

Mr. A. Rangaswami Iyengar : It is certainly the recommendation
of the Joint Committee,

L195LA B
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The Honourable 8ir Alexander Muddiman : It is not the recom-
mendation of the Joint Committee. It was moved by Lord Clwyd :

“‘ Thut the Committee shall advise the Secretary of Btate for Indin to adopt the
proposal of the Government of India to amend the rules mude under the Government
of India Act, 1919, so us to remove the disqualification for five years which the rules
at present impose upon any person ‘ aguinst whom a conviction by u criminal court
following o sentence of transportution or imprisonment for a period of more than six
months is subsisting ’.’’ *

The recommendation of the Government of India did not propose the
abolition of all disqualifications as seems to be thought. There was no
such proposal of the Government of India. I think the House will
accept that when I tell them that that is so.

Pandit SBhamlal Nehru : Will the Honourable Member read the re-
commendation sent to the Committee ?

The Honourable Sir Alexander Muddiman : 1 have not got that,
Sir. It was based on our letter no doubt.

When 1 was interrupted I was saying that this matter was consi-
dered by a Committee that met last year, the Reformg Inquiry Com-
mittee, and their recommendations are to be found both in the majority
and minority reports. 1 think I am justified in saying that though the
minority were not very warm in support of any of our recommendations,
they did support this or at any rate said they had no objection to the
change. This was s recommendation that was discussed at considerable
length in the majority report and was a unanimous recommendation.
The majority report said :

‘¢ At present any conviction which involves a sentence of more than six months
constitutes a bur to clection, unless the offence has been pardoned, for a period of
five yeurs from the date of the expiration of the sentence.’’

They went on to say :

‘¢ We are not prepared to recommend the introduction of any provisions in the
rule which would differentinte between offences involving, and offences not involving
moral turpitude. We consider that the attempt to provide such a distinction is
unsound in theory and almost impossible in practice. e howover consider that it is
inadvisable to require that the offence should be pardoned before the disqualification
is removed. The disqualificutions under other provisions of the rule can be removed
by order of the Local Government in this behalf and provided arrangements are made
to seeure that there shull be uniformity of action in regard to particular persons in
different provinces we consider that similnr provisions should suffice in regard to this
disqualification nlso. We also consider that the period of six months is too short,
and that it should be increased to one year. This period has a precedent in the similar
provision in the Bouth African constitution.’’

Mr. A. Rangaswami Iyengar (Tanjore cum Trinchinopoly : Now-
Muhammadan Urban) : May 1 know whether the proceedings of the
Joint Parlinmentary Committee were placed before the Muddiman Com-
mittee 7

The Honourable 8ir Alexander Muddiman : No, Sir, I do not think
we had it at the time, nor would it have influenced the Reforms Inquiry
Committee if it had been placed before them.

My friend behind me (Mr. Tonkinson) informs me that the Joint Com-
mittee finished their business in July and the Government of India did not
receive their proceedings till last February.

Mr. M. A. Jinnah (Bombay City : Muhammadan Urban) : Will the
Honourable Member read what the minority say ?

-
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The Honourable Bir Alexander Muddiman : The minority say :

¢/ It is recommended that a sentence of six months which constitutes a bar to
election should be incrensed to onc year. We have no objection.’’

Mr. M. A. Jinnah : May I just say a word on the point. The
minority took this view that it was certainly better than what it was
before. We therefore had no objection to any improvement being made.

The Honourable Bir Alexander Muddiman : If Mr. Jinnah feels that
that was his view in the Committee it is not for me to contest it. I do not
desire to take the minority a bit further than the report takes it. If the
Honourable Member thinks that I have overstated the case, I regret it. I
would say that I have no desire to take his recommendation one inch further
than it goes.

Mr. M. A. Jinnah : I think it is no recommendation at all. They
simply say, ‘‘ We have no objection '’ because they think that they had
something better.

The Honourable 8ir Alexander Muddiman : On that report we ap-
proached the Government at Home and in the Ilome Department Notifi-
cation, dated the 23rd July 1925......

Mr. A. Rangaswami Iyengar : The new Government, the Conserva-
tive Government {

The Honourable 8ir Alexander Muddiman : Our Notification was
dated the 23rd July, 1925. The Honourable Member can judge from
that. The effect of the amendment was to provide that the period of
sentence which constitutes this disqualification should be one year, and
we also provided that pardon would not be necessary, that the disquali-
fication could be removed by order of the Local Government with the
previous sanction of the Governor General. We have provided two things,
we have enlarged the period of imprisonment to one year and also enabled
some discretion to be exercised by the Local Government in regard to
that imprisonment. It is open to the Local Government to say that in
its judgment the offence committed was not such as to require disqualifica-
tion. I am not personally greatly enamoured of an arrangement by which
power in this matter is given to a Local Government. I would much
prefer some entirely automatic arrangement, but for regsons I will
give, unless you attempt to apply some such test as moral turpitude—and
I agree entirely with what the Reforms Inquiry Committee say that it
is an impossible test to apply, since moral turpitude is a matter for divines
rather than administrators..... (Several Honourable Members : *‘ Leave
it to thg constituencies.”’) In that connection I would like to read an
observation made by a very distinguished Law Member many years ago.
He was pressed to insert in a statutory regulation or law some definition
referring to offences involving ‘‘ moral turpitude ’’. He said on that :

_‘‘Is there any precedent for the phrase ‘ moral turpitude 't I know of none.
Is it ‘ moral turpitude ’ to put arsenie in n Viceroy’s tea for political purposes {
Is it ‘ moral turpitude ’ to murder ull the English in a mufassal settlement in order
to provoke a mutiny t Is it ¢ moral turpitude * to publish acticles in newspapers
calling on Indians to do either of these things or to rise and assassinate their rulers ¢
These seem nice conundrums for divines, but s a mere lawyer T give them up. The
amendment would provide employment for the honourable and descrving profession to
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which I belong, but from any other point of view it seems, at any rate at first sight,
to be difficult to defend.’’

That was the opinion of a very distinguished lawyer, and the reason
I quoted it was to show that the provision, which I myself consider rather
objectionable that Local Governments should have this power of distinguish-
ing different kinds of offences, is in fact a way out of inserting some
phrase such as ‘‘ moral turpitude’’ in the statutory rules. If you did
put in moral turpitude, then the question arises, who is to define what is
“ moral turpitude’’ * We hold very different views on that. Many
Members on the other side of this House think things which 1 might regard
as perfectly legitimate to involve tremendous ‘‘ morgl turpitude ’. On
the other hand, it is possible that I consider certain things to come under
that definition, though my friends on the other side may not agree.

I go back to the main question. We have done a good deal in the
way of advancing in the direction the House wishes. We have extended
the term of imprisonment and have provided a way round this diffieulty
which you would meet whatever phrase you inserted.

Then the question remains, is it justifiable to impose any restrietions
at all. That is the question which I will now deal with. 1 think yeu will
agree with me that something in that nature is essential. (Homnowrable
Members : ‘“ No.”’) 1t is perfectly true that in England a man who has
served his term is purged. It is also true that the IHouse of Commons has
power to expel & Member ; this House has no power to expel. There is an
amendment on the paper which proposes to confer that power on this
House but when that power is conferred I hope 1 shall not be Leader of the
House. It is an amendment I am perfectly certain will take some years
to got through, therefore 1 feel comparatively safe. It is not a faet that
in other countries no restriction of this kind exists. In many countries
the matter is dealt with in rather a different way, that is to say, instead
of having what I may call an automatic disqualification of this kind, it
is left to the discretion of the judge trying the case. Certainly in some
continental countries the court in addition to the imprisonment, what-
ever the term may be, may impose loss of civil rights which may be for
‘life or for a considerable period according to the gravity of the offence.
There are those two ways of dealing with the question. I do not
think it has ever been dealt with in the way I have just referred to in
any English-speaking country, or in any country which draws its insti-
tutions from the law of England. Therefore I do not suppose the House
would consider we should move in this direction in revising our system.
That a criminal offence should operate in certain circumstances as a dis-
qualification for election to a legislature seems to me fairly éasy to defend.
Now the latest constitution which bas been evolved by the British Parlia-
ment is the South African Constitution (An Honourable Member :
‘“Oh!”’) and that provides for this matter in this manner. The South
African Constitution was not evolved in South Africa entirely ; it -is
based on the best constitutional opinion of the time. It has often been
quoted against me in connection with our own constitution in this coumtry,

80 Honourable Members must not be prejudiced agaimst the Aet because
the words ‘“ Africa ’’ occurs in it.

Mr. A. Rangaswami Iyengar : Leave it to us.
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The Honourable Sir Alexander Muddiman : Section 53 of the South
Africa Act of 1909 runs as follows :

‘¢ No person shall be capable of being chosen or of sitting as a senator or as a
member of the House of Assembly who,

(a) has been at any time convicted of any crime or offence for which he shall
have been sentenced to imprisonment without the option of a fine for a term of not

less than 12 months unless he shall have received a grant of amnesty or a free pardon,
or unless such imprisonment shall have expired at least five years before the date of his

election. ’’

That is in fact our rule here ; I do not think there is any substantial
difference between them. Our rule is a little more favourable because it
has, as I say, left power to the Local Government to take into considera-
iion the nature of the offence committed. I think it is of some importance
to consider this particular provision because, as I say, that was the last
constitution brought forward by the experts in these matters. They might
have left it as it exists in\England, but they deliberately took the other
course. Now as far as India is concerned, as far as I am aware, some
qualification of this sort has existed from the time of the old Councils,
and the main opposition to it is undoubtedly based on, and the object of
this Resolution and the reason why the Ilouse is taking the matter up
is entirely connected with, events in reeent years. It has been thought
that it is the deliberate intention, quite wrongly I may say, to use this
power for the purpose of excluding political opponents who have had the
misfortune to fall within this claws of the law.

Mr. M. A. Jinnah : Clutches of the criminal law.

The Honourable 8ir Alexander Muddiman : Clutches of the criminal
law. On the other hand, however reascnable, or I should say rather,
however natural that feeling may be, I trust the ITouse, in approaching
this matter, will not be led away by circumstances of that nature fron:
considering that they are dealing with a proposition for the protection
of their own Legislature. It has been said that those who break the
laws should decide whether the laws they have broken are valid or
not. I have never beecn able to assent to that proposition. It seems
to me a very dangerous proposition, and as I have said the rule as it
stands does provide a door by which the quality of the offence may be
looked at. If you have no restrictions at all” you will be taking away
what T think the House ought to consider to be a proper safeguard.
If you have the restrictions as they stand now you will not be shutting
the door to any person whose claims could be put forward legitimately.

Mr. A. Rangaswami Iyengar : Of course.

The Honourable 8ir Alexander Muddiman : The Honourable Mem-
ber says ‘‘ of course.’’

Mr. A. Rangaswami Iyengar : Because it would be in the hands of a
Government which have behaved in the past in a way which does not
deserve our confidence.

The Honourable 8ir Alexander Muddiman : Well that may be the
Honourable Member’s view. It is not mine. As I say if you are going
to have any restrictions at all, the restrictions that now exist are reason-
able ; they deal with the matter in the only way it can be dealt with.
I trust the House will accept the fact that we have made a step forward
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in response to the demands of this House and that we have arrived at
a position which is not unreasonable. I trust the House will support
this view.

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : Sir, I desire to move a very small amendment which
runs as follows :

‘¢ That after the words ¢ recommends to the Governor General in Council ’, the
following be inserted :

‘¢ with special referonce to the rcpressive policy adopted by Govcrnment against
non-co-operators during the past five ycars ’.”’

In a word, Sir, I desire that this Resolution should be considered on
two grounds, (1) general relating to what may be called the general
ethics of punishment, and (2) special, relating to anomalies that have
been brought into existence by the policy of repression that has been
pursued by the Government of India during the past five years. The
Honourable the Home Member has just admifted practically that the latter
special consideration is probably the consideration weighing most in the
minds of the Members of this House ; and that would be in my humble
judgment a very good reason for adding the words that 1 have proposed.

Sir, referring to this part of the Resolution, I am sure it requires
very little detailed explanation from me to remind this Iouse of what
cvery: Member of this House ought to be familiar with, namely the very
hard, terrible events of the past few years. The Honourable the Home
Member, Sir, the other day, in making in his own way an appeal to this
House calling upon this House to follow the advice given by the Viceroy
and Governor General of India, said that that Vieeroy was none other
than Lord Reading, ‘‘ than whom probably in the British Empire there
is none more wise and more skilled in arriving at a correet appreciation
of the political position.”” And when he spoke those words, Sir, T was
almost tempted—the words were almost on my lips—to interrupt and
ask ‘‘ in what was none more wise and none more skilled ?’’ Surely
not in furthering the legitimate aspirations of the people of India towards
full responsible government. None perhaps has been more wise, none
more skilled in preserving the powers and the privileges of the bureau-
cracy undiminished by any one jot or tittle......

The Honourable 8ir Basil Blackett : Order, order.

Mr. M. K. Acharya : None perhaps has been more wise, none more
skilled than he who has been the Governor General in office for nearly
five years, in denying to the citizens of this country what they regard as
their birthrights in the British Empire. None perhaps has been more
wise and none more skilled than he who has been presiding over the Gov-
ernment of India during the past-five years in speaking sweet words and
in striking hard blows. ...

The Honourable 8ir Basil Blackett : Sir, is this in order ?

. Mr. President : Order. order, the Honourable Member is not entitled
to criticise 1Iis Excellency the Governor General. '

Mr. M. K. Acharya : I am not criticising him personally.

Mr. President : Order, order.

Mr. M. K. Acharya : I submit to your ruling, Sir, but T simply said
that I was reminded of all this by the eulogy that
was uttered in this House the other day. However,

12 xoON.
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I am not concerned with the person ; T am concerned only with the policy
of repression which was pursued during the past five years by the Gov-
ernment of India, and that, Sir, has formed the subject of debate more
than once in this House. From the reported proceedings of this House
for 1922 1 find that this question of the reversal of the policy of repression
formed the subject of a very huge debate in this House on the 18th January,
1922 ; and anybody reading through the proceedings of that day would
hardly doubt that there was a policy of repression that was inaugurated
by Government and put through in all its rigour. The Government made
no apology for it and did not deny it. They rather justified it and said
that that was thought to be necessary in the circumstances of the country
then prevailing. But all the same the results are there—that the best
men, the noblest men in the country, have been brought under the
rigorous operation of that policy. It is within the knowledge of every
hody in this House as well as within the knowledge of every man who has
been following the trend of cvents during the past five years, that the
best and the greatest in the land have been made to suffer for their
patriotism during that period. Sir, it is no exaggeration to say that
probably, among those who suffered thus, and who are still outside
this Assembly, there are men for whom the people of this country,
and indeed the people of the whole world at large, have the greatest
reverence. We are aware of how a Roman @Qovernor of Palestine
nineteen hundred and odd years ago immortalised his name by directing
the Son of Man to be hung on the cross. Very similarly it has happened
to a British Governor General by whom the greatest man living of the
age, the most non-violent man of the world was visited with an imprison-
ment of two years. And why ? Because, of his sin that he was
thoroughly non-violent, that he had so killed every lower impulse within
his heart as to be able to love his enemies verily to bless those that
cursed him and love those that hated him ! In return for such love he
was sent to jail ; and not only he, but many an another. The Govern-,
ment put the best men of the country into jail. When my friend Pandit
Shamlal Nehru was talking and referring to the unfortunate circum-
stances of those days, it was a pity that many laughed where they shounld
have wept. It is a matter of great grief, it must be a matter of lasting
grief to one and all who have any desire for serving the country that
such noble patriots have been dealt with in the manner in which they were
dealt with. Theirs are names we could conjure the country with—ILala
Liajpat Rai, Arabinda Ghose, though he was perhaps a very old victim,
Pandit Jawahirlal Nehru, Varadarajulu Naidu in my own provinee, and
many an another, who would be an honour to any Assembly or Council
whatsoever under the Sun. The question now is this :—because the
Magistrates in their madness in those days chose to inflict terms of im-
prisonment exceeding six months, is this House to set a brand eternally
upon their foreheads and say that they should not come into any respecr-
able House ? Sir, the Honourable the ITome Member has admitted that
in England a man who undergoes imprisonment and comes back is purged
of his sin. T should consider that that is a very very sound rule. Who
dare say, who can say, that a man should be eternally branded ¥ Who
dare say that a man, even a murderer for that matter, once he has served
his term of imprisonment, once he comes out, is not purged of his sin ?
The object of all punishment is to purge the man of his evil. The object
of all punishment is to make the man better. After the man has unde!'-
gone his punishment, he comes back and enjoys his property ; he pays: his
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taxes ; and so long as he pays his taxes he becomes a respectable citizen.
Whose 1s the power on earth to say that he ought not to exercise the full
rights and enjoy the full privileges of citizenship, such as being a voter
to an Assembly or a Council ¥ The matter seems to be so simple. "It is
unfortunate tha.t the Honourable the Leader of the House should rely
upon the example of South Africa rather than of England. He has
admitted that South Africa cannot really carry much weight with this
House. The iniquities of South Africa with respect to India are indeed
too well-known. It seems to be somehow the curse of nature that the
white man who goes there gets a black heart. However, we are not
concerned with the example of South Africa. There are better examples.
There is the example of England which has been called the mother of
freedom. 1 therefore do not believe, Sir, that it is worth while to quote
the example of a country where people are still unable to econcede that India
is also a part of the British Empire and deserves to be treated as a part
of the British Empire. That is quite beside the question. My whole
point is this, that as a result of the repressive policy pursued by Govern-
ment which nobody can deny, several very respectable men, who will be
an ornament to any Assembly, have been imprisoned. .One of them is
Meahatma (Gandhi. He is venerated to this day as an incarnation by
thousands of people and is worshipped asealmost a sccond Christ by
thousands of people. According to your rules, according to these man-
made rules, he is unable to enter into this House. Any rule that brands
Mahatma Gandhi as unable to come to this House is a rule that ought to
be got rid of, Sir Alexander said that he might get through the back
door, He might ask the Bombay Government or some other Government
to forgive him. Forgive him for what ¥ For having served his country ?
For having been a patriot ¥ For having declined to subordinate himself
to man-made laws which he considered iniquitous ? Sir, it is adding
insult to injnry. It is bad enough to say that Mahatma Gandhi should not
come into this IHouse. It is bad enough to say that Jawahirlal Nehrn
should not come into this House. It is worse, it is adding insult to injury,
to say that he must go, fall on his kmees before the Governor of the
United Provinees and say, ‘‘ Pardon me for the offences 1 have com-
mitted and permit me to go into the Council.”” The suggestion seems to
me to be preposterous. It cannot carry any weight with any reason-
able Member of this House. And now, Sir, should anybody at all be kept
out, or be deprived of the franchise ¥ Sir, I myself wanted to move an
amendment—it is on the agenda ; but I do not propose to move it with
vour permission—I myself thought of adding a few words—*‘‘ not in-
volving moral turpitude ’’. But, very rightly it has been pomted out,
who is to judge what is moral turpltude and what is not ¢ Can anybody
say who the sinner is ¥ In our prayers we are taught to confess our
sins and not sit in judgment on others. All religions teach man not to
usurp to himself the functions of the Almighty, and to say ‘‘ This man is
a sinner : he shall be branded for eternity ’’. Even God in His infinite
Grace does not brand man eternally. Through God’s grace, man is purified
of all evil. Tt is unfortunate that people who are supposed to belong to a
religion hallowed by the name of Christianity, in which religion the
doetrine of Grace is the most cardinal ereed—it is unfortunate that they
should come and say that any man who is convieted should be branded
for cternity and should be deprived of his civic rights. The law in
BEngland séems to be very much wiser. Their view seems to be thet a
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man suffering punishment is purged of his sin when he comes back and
that he must have all the rights which any other man could have. It
shonld be left entirely to the electorate to decide whether they will elect
that man as their leader or representative or not. Surely the electorate
can always be expected to know whom to send as their representative.
It cannot be decided for them by any other body. For these reasons,
T do think it is wreng to say that any condition should be placed upon the
man who should be elected, whether it is one yedr or two years or 30
years for that matter, If the man has gone through the punishment, he
comes back purified. Who can say that his heart is not purified, is not
repenting ? Who, dare say he does not repent ¥ Indeed when he comes
back purified of his sin, he must be given an honourable place in the
community, T am reminded of a very old stanza of prayer that I am
used to repeat from my childhood :

¢¢ Aparadhasahasrabhajanam
Patitam bhimdmaharnavodare,
Agatim aharanagatam, Hare !
Kripaya kevalam—atmasat-kuru.’’

which I would perhaps translate in these feeble lines :

‘¢ A thousand sins in hell-floods huge
Engulf me helpless ; yet in Thee

I seek, Oh Lord ! my sole refuge ;
For thro’ Thy grace forgiven shall be
All sins of mine ; Thy grace alone
Oun truly help me to atone.’’

In other words, he that has gone through punishment, that has suffered
for the crimes that he has done, he that has atoned for his sins stands
pure in the sight of God. IIow dare any man say that he is for ever to be
denied the rights of citizenship ¥ Therefore, 1 appeal to this House to
pass this Resolution with the few additional words I propose, namely,
‘‘ with special reference to the policy of repression adopted by Govern-
ment during the past five years.”” I repeat, Heaven alone knows who is
really moral and who is not ; and none of us can presume to sit in judg-
ment on others. Remember the words of the poet :

‘‘ We all do pray for merey, and that prayer
Doth tcach us all to render the deods of merey.”’

Khan Bahadur S8arfaraz Hussain Khan (Patna and Chota Nagpur
enm Orissa : Muhammadan) : 1 agree with much that my Honourable
friend, Pandit Shamlal Nehru has said. In his speech he has referred to
very distinguished gentlemen, gentlemen whose hearts were burning with
intense patriotism, but he has not referred to men who have been con-
victed of very heinous offences. So, although I do not oppose his Resolu-
tion and I wish it to be passed, as it is, I wish to make some observations
before the House. It seems to me that the Resolution is a bit incom-
plete and a little bit vague, because men who have been guilty of offences
such as dacoity, rioting, ete., have not been separated from the object of
the Resolution. [ think even Mahatma Gandhi would not have allowed
such men to come in, Iis eult was non-violent non-co-operation and he
would not allow violence. Therefore T hope that my Honourable friend
will think over the matter and approve of mv suggestion that men who
have been guilty of violence or men whose guilt involves moral turpitude,
should not have those disqualifications removed.
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Pandit 8hamlal Nehru : How will you define moral turpitude %

Khan Bahadur 8arfaraz Hussain Khan : Everybody knows that.
But with all that I support your Resolution. I am not against it. 1 am
simply expressing my views before the House. 1f you agree with me, well
and good. If you do not, 1 support your Resolution.

Pandit Shamlal Nehru : Then support me.

Khan Bahadur 8arfaraz Hussain Khan : I do support the Resolution.
I say that even Mahatma Gandhi, who was the apostle of the movement
and who was the teacher, and who is respected not only in India but
throughout the world—he himself would not tolerate men who were
guilty of rioting at Chauri Chaura. You may have read his observations.
He never tolerated violence. He never tolerated the men who were guilty
of rioting at Chauri Chaura and he also did not sympathise with the men
who rose in the Moplah rebellion. If he did not sympathise with such
men, why should I sympathise with them ? Simply because you have
moved the Resolution it does not mean that I should mecessarily agree
with you in every thing you say. I must express my own views. I have
placed my views before the House and if they do not agree with me, 1
support the Resolution.

Mr. A. Rangaswami Iyengar : I desire to move an amendment which
would remove the first objection which the ¥onourable the Home Member
hu.d to the Resolution as orginally framed. As a matter of fact, the words
of the Resolution are identical with the words used by the Joint Com-
mittee of Parliament in regard to this matter. However, to remove the
doubt which he has raised as to whether a man who is actually serving
his term of imprisonment could be elected or not—that question, I say,
can be settled by the acceptance of the amendment which 1 have the
honour to move, namely :

‘¢ That at the end of the Rcsolution the following be added :

¢ after he has endured the punishment to which he was adjudged or been pardoned
for the offence concerned ’.”’

This, I submit, is exactly the state of the law in England and the words,
in fuct, are actually taken from the statute law. So long as a man who
has heen sentenced to imprisonment by a court has endured that punish-
ment or so long as he has been pardoned by Government, the law iu
Iingland, and the law I take it in all really civilised countries, imposes 1o
bhar whatever—I do not include the South African Government among
civilised Governments—the law imposes no bar whatever on the choice of
the electorate. The punishment that is imposed, as my Honourable
friend, Mr. Acharya has well pointed out, is intended to reform the man
and when that man is reformed, it must be perfectly open to him to seek
to do public service by the suffrages of his countrymen. Whether he has
been reformed or not, it is not for those sitting in the seat of authority
in India, much less for those who represent the bureaucracy in this
country to sit in judgment over him and say ‘‘ This is not a reformed
wan, this is an unregenerate man and therefore 1 shall not allow him to
stand for the Councils or to represent his countrymen, however much
his own countrymen may think fit to elect him without opposition and
by a unanimous vote.”” That this should be the unfettered right of the
constituencies is the proposition which has been the accepted law in
England from the earliest days of freedom and my IHonourable friend
has no ground whatever to say that the law should be different in this
country. So far as we are concerned, I do not think that we in this
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country dre morc criminal than the criminals in England. We are as
good or as bad as the people in England and I do not want to draw
comparisons to-day. But I do say that there is absolutely no justifi-
cation shown why we should be deprived of our elementary political
rights in this respect. My IHonourable friend Sir Alexander Muddiman
has referred to the proceedings of the Joint Committee. He tried
to explain that what the Joint Committee really did was what the
majority of the Muddiman Committee did. I join issue with him at once
on that matter. I say that if it was true that the Joint Committee
did think so at the time, therc is no reason why they should have
worded the Resolution which they passed in the terms they did. I accept
my Honourable friend’s statement that the decision of the Joint Com-
mittee was not in the hands of the Government of India, but I certainly
do not admit that the Joint Committee did not, when they passed this
Resolution, mean more than what the Government of India meant. 1
would again refer him to the actual words of the Resolution. Whether
the Joint Commiftee thought that they were dealing with a recom-
mendation of the Government of India or not, their own specific recom-
mendation was to remove all the disqualifications that were involved in
the rule as it existed before.....

The Honourable 8ir Alexander Muddiman : I ain sorry to inter-
rupt the Honourable Member. Will he read the words ‘‘ to adopt the
proposal of the Government of India to...... .

Mr. A. Rangaswami Iyengar : The recommendation is there des-
eribed in words, not merely by reference.

The Honourable 8ir Alexander Muddiman : There was no such pro-
posal as he suggests.

Mr. A. Rangaswami Iyengar : We want to know exactly what the
proposal then was. 1 asked by means of a question the Honourable the
Home Member to place the whole correspondence on the table, but he
declined to do so. He is again asserting it, Sir, and we want to know what
the Government of India said before we can accept this statement. The pro-
posal is referred to as under consideration and they continue to give their
recommendation in words which are quite clear and specific and do not
require any reference to the proposal to be understood and would indeed
become unmeaning if they are correlated what the Government of India
purport now to have proposed. T submit that the fact that it emanated
from the QGovernment of India or did not emanate from the Government
of India, is absolutely irrelevant to know whether the Joint Committee
did not mean what they said. I therefore say that so far as the Joint
Corimittee which has been set up as the authority in this matter is con-
cerned. they have definitely given an opinion to the Government of India
that this disqualification should be wholly removed. Since then, it may
be under a more favourable atmosphere to themselves, the Government of
India managed to get the sanction of the Secretary of State for the new
rule that they have now framed. I submit, Sir, that the report of the
Joint Committee stands and it ought to be accepted by this House and
by the Government. Then, Sir, the Government in this country published
the notification on this matter on the 25th July last in the Gazette of India
just on the eve of the meeting of this Assembly for earrying out what they
say is the recommendations of the majority as well as the minority of
the Muddiman Committee. So far as the opinion of the minority is eon-
cerned, my Honourable friend Mr. Jinnah has made it plain that what
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they mecant was that they had no objection to the little improvement that
was made. He made it perfectly clear that he was not a party to the
recommendation at all. Therefore I say, Sir, that the Government eannot
claim the unanimous support of all the members of the Muddiman Com-
mittee to this. But, Sir, the Government had the opportunity to place
the whole of this matter before this House. The great Lord Birkenhead
stated in the House of Lords that he was going to consult on the Muddiman
Committee’s recommendations the very ‘‘ representative body '’ of the
Indian Legislative Assembly before he took decisions thercon. Why was
the Government in a hurry to take this matter up and deal with it. piecemeal
just on the eve of the meeting of this Assembly ¥ Then, Sir, my friend
referred to this notification and pointed out that the notification left it
gnite open to those who would still be affected by this rule to apply te
the Local Governments and that the Government of India, as I should say
in effect, constituted the Local Governments the moral censors of those
patriots whom the people may want to elect to represent them in these
legislatures.

Now, Sir, my Honourable friend in the ‘majority report- was perfectly
clear on the questipn as to what amounts to moral turpitude and what does
not amount to moral turpitude—that it was very difficult of definition. If
it was so difficult for the Muddiman Committee, if it was so difficult for
the distinguished lawyer who was Law Member of the Government of India,
to know what is and what is not moral turpitude, I ask, 8ir, whether the
Local Governments could be proper judges of what would or would net
constitute meral turpitude in the case of those whom the people may
desire to elect to represent them in this Legislature. 1 say, Bir, not enly
that the task set before the Local Governments is admittedly an impossible
task, but that it is expressly put in their hands for the purpose, until the
(overnment show to the contrary, of repressing the people. 1t is one
of the series of acts of repression which this Government have. been
stead{ly maintaining in this country with a view to rob us of our liberties.
Sir, if it is true that what amounts to moral turpitude and what does not
amount to moral turpitude is a question very difficult of definition, I
want to know whether any imprisonment which has been given of more
than one year would necessarily brand a man with moral turpitude,
Reference has been made by my friend Mr. Shamlal Nehru to the case
of a distinguished and noble patriot of this country, the son of our
dlstlpguished and worthy leader—Pandit Jawahirlal Nehru. That great
patriot, Sir, was honoured in all with imprisonment of over four years.
ln.uo case did the magistrate or the eourt in question consider him to be
guilty of any offence of moral turpitude and yet he is disqualified under
the rules. Now, Sir, what is his offence 1

The Honourable Sir Alexander Muddiman : What is the section !

Mr. A. Rangaswami Iyengar : He was charged with the offence of
abetment of intimidation and of abetment of conspiracy to extort.
Now, the facts of this case were merely these. First I will read from
the judgment of the magistrate himself :

¢¢ First came the Resolution in the minute-book of the Town Congress Committse
passed at a meeting at which Jawahirlal Nehru was presiding. Then eame the
specch of Jawahirlul Nehru in which he announced that they had tried persuation

untl he was tired of it and wonld now compel the cloth dealers to ¢arty out thele
so-eallod -plodges.’’ el v '
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Then, Sir, the magistrate himself admits in the very next passage :

‘¢ It is true that in his specch of the 25th April, Jawahirlal Nehru does not
explicitly threatem extortion .but it is extremely improbable that he was ignorant of
the threat made by the Seeretary of the Town Congress Committee in his letter of the
g6th April 1021. In any case, in the circumstances of the case it was clearly a
probable consequence of this imstigation.’’

Now, Sir, this is the only evidence against him and he was sentenced
to six moaths’ imprisonment at this time. 8ir, that is not the real
offence with which my friend Pandit Jawahirlal Nehru was charged.
The real offence for which he was sent to jail, once, twice and thrice,
was stated by Pandit Jawahirlal Nehru himself in the memorable
statement which he made before the magistrate on that oeeasion. He
said : £

‘¢ 1 stand here eharged with eriminal intimidatipn:aud abetmsat of an attempt
to extort. The warrant of my arrest bours also the familiar sectien 1244, although
I am not being tried for it to-day. I prapese however to make a comprehensive
statement. 1 cannot divide myself into various compartments, one for picketing,
another for sedition and yet another perhaps for volunteering.....’’

The Honourable 8ir Alexander Mnddiman : May I ask what book
you are reading from ?

Mr. A. Rangaswami Iyengar: 1 am reading from a cutting
relating to the judgment. I will present it to the Ilonourable the Home
Member when I have done with it.

‘¢ Al my activities have but ome end in view and that end I have striven to
attain with all the strength and energy that is in me. Less than ten ycars ago
I returped from England after a lengthy stay there. I had passod through the usual
cours¢ of public school and university. I had imbibed most of the prejudices of
Harrow ung Cambridge and in my likes and dislikes I was perhaps more an Englishman
than an Indian. I looked upon the world almost from un Englishman’s standpoint.
And so I returned to India as much prejudiced in favour of England and the English
88 it was pessible for an Indiam to be. To-day, ten years later, I stand here in the
dock charged with two offences and with a third hovering in the back —an
ex-convict who has been to jail once already for a political offence and rebel against
the present system of government in India. That is the change which the years have
wrought in me. It is not necossury for me to recitc the rcasons for this change.
Every Indiun knows them. Every lndian has felt thém and has hung his head in
shame for them und if he has retaiped a spark of the old fire in him he has taken a
salomm pledge to strive uncoasingly for India’s freedom, so that his eountrymen may
never agaim boe subjected to the miseries and humiliations that are the lot of a subject
race, ."F:-day, sedition against the present Government in Indis hes become the ereed
of the Indian people, to preach and practise disaffection against the evil which it
represcnts has become their chief occupation,’ and so on.

That is really the position and those who now demand their elementary
rights should at least be respected in this year of grace 1925. T say, Sir,
that the real reason why this disability is maintained, why this disqualifica-
tian is put on the Statute-bock, is to give power not only to the Govern-
ment of India but all Local Governments to exclude whomever they
think to be politically undesirable from being elected to the Legisla-
tures in the land. Unless that be the case, I.do not see why any disere-
tion should be given to the Local Governments. After all, it is not
really a question of judging whbat is amd what is not moral turpitude.
If it is 8 question as to whether a particular man should or should not
become a Member of the Legialatures, the best judges are the ocomsti-
tuencies. They know who is a patriet and who is a vagabond. They
know who is a toady amd who is a fighter for the people’s liberty and
therefore I say it is a deprivation of the rights of the constituency so
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far as the patriots are concerned to impose this kind of disqualification.
They are not going to beg of you for these little liberties. They will
not come to you on their knees and ray that they want the honpur of
gitting in glory in this Assembly. They will not ask you anything of
that kind ; but I say, Sir, the tax-payers, the voters in this country,
in their thousands, in their millions, have a right to demand that their
liberty of choice should not be fettered. I do not therefore base my
case upon the proceedings of the Joint Committee or upon the corres-
pondence which the Government of India decline to place at our
disposal. The sacred rights of mankind are not to be rummaged for in
old parchments or musty records. They are to be gathered from the
very nature of man ; as Alexander Hamilton put it, they are written
as with a sunbeam upon the whole volume of mankind, and we, Sir,
cannot be deprived of it except by the most wanton and aggravated
acts of oppression on the part of the bureaucracy in India. Sir, I move
the amendment.

Mr. President : Colonel Crawford.

Pandit Shamlal Nehru : I have only one word to say, Sir. I accept
the amendment moved by Mr. Rangaswami Iyengar.

*COolonel J. D. Crawford (Bengal : European) : Sir, I do not desire
to take up the time of the House at any great length, but I rise to make
the position of myself and my nom-official Europcan colleagues in this
House clear with regard to the present Resolution under discussiou.
Ag the Resolution stands, Sir, we are not able to accept it, ‘because
the feeling amongst ourselves is that an actual criminal as such is not a
suitable representative of the people. On that point I do not think, Sir,

that there is any difference of opinion between the Indian Members and
ourselves.

Pandit Motilal Nehru (Cities of the United Provinces : Non-Muham-
madan Urban) : There is......

COolonel J. D. Crawford : In due course, Sir, no doubt we shall he
able to adopt the practice which exists in England, but I think this
House are of the opinion that such a step would be premature.
(Honourable Members : ‘“ No, no.”’) When I look at some of the amend-
ments, Sir, we find ourselves in very considerable sympathy with the in-
tention underlying those amendments ; that is, that persons who have
been convicted of offences not involving moral turpitude or violence should
be eligible for election to the provincial Councils and to this Assembly.
Our diffieulty, Sir, is to find some practical method of making some auto-
matic provisions of this sort. Is it possible to frame any electoral rules
which would place the position beyond doubt ¢ Moral turpitude is a very
difficult thing to define, and political offence is also a very difficult thing
to define. If, for instance, somebody attacks me because I happen to
be a European and then calls that a political offence, is he guilty of
assualt, or is he not ? If he attacks me, he becomes guilty of a erime ;
so it is rather difficult to understand how you ean frame any practical,
automatic provision of this nature. I have no doubt Government will
consider what is possible in this matter. Personally, we are only too

* Speech not corrected by the Honourable Member.
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ready to forget the past, and we hope that those who in the enthusiasm
of their political convietions overstepped or offended against the law will
join with us in endeavouring to further the political progress of India.
But we do not find ourselves in a position at the moment to support
either the original Resolution or any of the amendments as framed.
But we do desire to say that we are entirely in sympathy with the inten-
tion of this Iouse that any disqualification against’ these persons shall
be removed, and we hope that Local Governments will make special
endeavours to remove any disqualifications that exist of this nature.
With these words, Sir, I oppose the Resolution.

Mr. Abdul Haye (East Punjab : Muhammadan) : Sir, I rise to give
my whole-hearted support to the Resolution of my Honourable friend,
Pandit Shamlal Nehru. In doing so I want to strike a personal note.

‘¢ Ddstdn meri suno gissai majnun nae sano,
Woh bhi kiya qissa ke jis gissa ki bunyad na ho.’’

Sir, I hope my Honourable friend, the IIome Member, will translate
this. (Laughter.) If he expresses his inability to translate it, I make
bold to say, Sir, *“ You are here not to understand us, not be translate
our feelings but to govern us and to lord it over us. ”’

Sir, the main reason that has actuated me in supporting this Resolu-
tion is that I am firmly convinced that in almost all political cases th2
evidence brought forward is false ; either it has been manufactured or it
is highly exaggerated. I have never been in prison, Sir, (Laughter.)
Perhaps it is due to the faet that I have no uncle in this world, for the
practice in this country is that a person is arrested ten minutes after his
uncle is arrested. But, Sir, although T have never actually been convict-
ed yet theoretically 1 have been convicted twice. What 1 mean to say is
that during the last six or seven years 1 have been twice in trouble. In
the days of the Rowlatt agitation, Sir, after having served my King
Emperor for five years as the Secretary of the District Reeruiting Com-
mittee and after having won the title of M. B. E. from Government, I chose
to preside over a public meeting to protest against that legislation. A
conspiracy was engineered by a person who was an ez-councillor, and I
bave no hesitation in mentioning his name. The conspiracy, Sir, was
to......

The Honourable Bir Alexander Muddiman : I know nothing about
this, Sir, but I do think it a pity that names should be introduced into this
House—the name of a man who has no power of defending himsclf
against a very serious charge. 1 merely call attention to this.

Mr. President : It is not possible for the Chair to bring in these
people here to defend themselves, but it is permissible for a Member to
criticise any person he likes, provided he keeps himself within the rules.

Mr. Abdul Haye : I have no desire, Sir, to mention names, but what-
ever 1 say, Sir, I say with the fullest sense of responsibility—the then
District Magistrate of Ludhiana is now-a-days the District Magistrate
of Simla, and if any gentleman has got any doubt about what I have
said he has got the option to go and ask him quietly—he lives some-
where near Chaura Maidan. Sir, it was represented to the District
Magistrate that there was a conspiracy for the murder of the Christian
population, and it was said that I was at the head of that conspiracy.
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‘T'wo approvers were produced before the District Magistrate. Approver
No. 1 gave damaging evidence against me and my friends, and approver
No. 2 when he came stood absolutely dumbfounded. When he was
questioned, he was unable to reply when the statement of approver No. 1
was read out to him, and he was asked.to nod his approval. He said,
‘yes’. This is the sort of statcment we are required to make for in-
licating innocent persons. Sir, if it had not been for that approver
0. 2, God knows what would have happened to this gentleman that
stands here. (Laughter.). He would have been in jail for some years
and he would not have becn here to-day to entertain you. (Laughter.)
On the second oceasion, Sir, there was a similar conspiracy and one of
the members of that conspiracy summoned me through his real brother
to his house at mid-night and he disclosed the conspiracy to me and
confessed before me that he was a party to it. lle is a member of the
local Bar at Ludhiana. When I questioned him as to why, being a mem-
ber of the conspiracy, he took me into his confidence. He said : *‘ 1 would
have certainly seen you in jail and would have been glad, but my chief
who is responsible for this conspiracy is now secretly trying to implicate
my brother along with you.”’ It was under these circumstances, Sir,
that I escaped my second conviction. Sir, you ought to approve of
our conduet in this Assembly. We are not selfish. We do not want to
stick to our seats here. (Applause.) If this Resolution is carried, there
are persons in this country for whose sake I would gladly go out of
this Chamber. 1 would like to see my friend Maulana Muhammad Ali
sitting here where I am. 1 do not know whether the then President
will allot him a seat in the back Benches or there where Pandit Motilal
Nehru sita. Sir, when we desire to sacrifice this privilege, you ought to
realise that we are out not for mischief, but we are actuated by the
highest motives and we are as partriotic as you would have been if you had
been in our place. Sir, with these few remarks, 1 support the motion.

S8haikh-e-Chatgam Maulvi Muhammad Kazim Ali- (Chittagong
Division : Muhammadan ‘Rural) : Sir, T should like to say a few words
in support of the Resolution, but I am afraid 1 will not be able to deal
with the subject at length, for I have been suffering from asthma. Sir,
I shall try to say a few words on the subject. I have the good fortune
to have been convicted and sentenced to 4 months’ imprisonment in
Chittagong. (Loud Applause.) My fault was that I always took a pro-
minent part in the Khilafat and Congress movements, being the President
of the Khilafat Committee and the Vice-President of the Congress Com-
mittee. The police always tried to prevent me from attending these
wegtings, byt they could not do so. They always tried to bring me into
trouble. Afterwards when Mr. Sen Gupta and his companions were
being brought to Alipore jail, a procession was formed of some 30,000
to 50,000 people. T was charged with being in the procession and having
beat 82 armed Gurkhas with a lathi, though I went to the station some
two hours before the procession started fearing that I might be pressed on
the way by the crowd. There were some 50 gentlemen with me in the
station. Still I was prosecuted for being in the procession and beating
the Gurkhas. On my way home T heard that many people .were beaten
by the Gurkhas and being afraid of being prosecuted by the people whom
they had beaten, the police mancuvred to bring this ease againat me.

~
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However, I was prosecuted. Though the case was continued for 4 menths,
I never engaged a pleader, nor made any statement before the court nor
did I cross-examine the witnesses. Still T was convicted and sentenced
to 4 months’ simple imprisonment. I do not know why 20 days after I
entered the jail T was released. Up to this day 1 do uut know why 1
was released. One day the then Superintendent and the Jailor came to
me and asked ‘‘ Will you gp home if you are relcased ?’’° Then 1 asked
‘“ What is the meaning of this ? I do mot understand. There is no
meaning in it. This is not my home and I have not come here to take
shelter in the jail. If 1 am released without any condition, I will go
home.”” 1 thought that they would make a report and some days after
I might be released. But on the following morning the warder came
to me and said that a gharry was ready and that I was ordered to go.
When I came 1 saw the gharry there and the matter was not allowed
to be known to anybody else. When I was released, 1 went home. You
may imagine, Sir, how & man 82 years old can beat 82 persons with a
lathi. Such was the case and I was in this way convicted and I had the
good fortune to suffer. Up to this day I do not know why 1 was released,
though no exertion was made on my behalf. I support the motion with
these remarks..

Colonel Sir Henry 8tanyon (United Provinces : European) : Sir, I
am in entire sympathy with the spirit underlying the Resolution.
(liaughter.) 1 believe that the true object of the Honourable the Mover is
to ensure that no one who has been incarcerated for over-stepping the
boundaries of the law by an overzealous prosecution of his political
views should be disqualified from election to the Legislature ; and that
it was never the purpose of the Resolution to make eligible persons found
“guilty of dishonest or immoral offences. Such persons are excluded, not
because of their convictions but, because such convictions reveal them to be
by character unfitted to be trusted with the duties of a Legislature. Repre-
sentation by such a person would be as disgraceful to the constituency
concerned as it would be derogatory to the status of this House. But,
as originally framed, the Resolution would make every convicted mur-
derer (if alive), dacoit, thief, receiver, forger, coiner and adulterer eligible.
to sit in this House and to be called ‘‘ my Honourable friend.”” (4=
Honourable Member : ‘‘ Provided he is elected.”’) (Another Honourable
Member : ¢ Read the Resolution as amended.”’) I am coming to that.
As amended by Khan Bahadur Sarfaraz Hussain Khan, the Resolution
reads more in accordance with what I have stated to be my belief as to its
real idea and object.

Now, Sir, it has been argued that no man should be subjected to
more than one penalty for one offence ; and no one can contest the
soundness of that proposition from a purely penological point of view.
But there are consequences which are beyond legislative control. The
Jargument was strongly used before a bench of Honourable Judges in
England seme centuries ago in connection with the question whether a
solicitor who had been branded for forgery and undergone his sentence
s];ould be struck off the rolls. It was strongly contended that to strike
him off the rolls would be to inflict a second punishment for the same offence.
The Judges exploded the fallacy of that argumenmt. They pointed out
that the striking off was not & punishment for forgery but a2n inevitable

consequence of the convistion which had revealed that the Solicitor had
L195LA c
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a character which disqualified him from being allowed to remain on the
rolls of an honourable profession. And so here I would disqualify a
eriminal, in the proper scnse of that term, not because he had been con-
vieted but because 1 had found out his bad character. A confessed dacoit
may become an approver and be pardoned. But he would be as unfit
to sit in this House as if he had been convicted.

Pandit Motilal Nehru : He will not be disqualified.

Oolonel 8ir Henry Stanyon : That shows the fallibility of rules. But
the holding of particular political views is neither an offence nor dishonesty.
Where a zealous enforcement of those views brings a politician up against
the barriers of criminal law, and he goes to jail for breaking through that
barrier, his punishment by the court exhausts his wrong doing, and he
emerges still an honest politician, possibly of the highest moral character,
and as fit as my friend the Mover or my old and esteemed friend, his
Honourable uncle and leader, to sit in this House. Here, then, we have
a broad dividing line. It seems in every way desirable that an impulsive
politician, whose unconstitutional methods of enforcing his policy have
only led him to jail, should be given an opportunity of  following cons-
titutional lines as a Member of the Legislature. He may, by that course,
gﬁlg his country forward, and may -raise himself even to the presidential

air,

The argument that because there is no restriction or disqualification
in England such as we have in India there should be none here leaves me
cold. 1 have heard analogies drawn between the two countries which
are as futile as they are misleading. Only a few days ago in the course
of the reforms debate I heard one Honourable and learned Member argue
that because there are politieal differences between England and Ireland
threfore my friend Colonel Crawford was wrong in saying that India is
not a nation. Again, it was urged that India should have Dominion
Government because that is the form of Government allowed by the
British Parliament to the European settlers in the Colonies. In matters
of the kind before us, let us consider India only, and its own facts ; and
let us face those facts courageously. There is no rule of disqualification
in England because it is not necessary. We have there a responsible
and enlightened electorate embracing a vast majority of the population
wide awake to their own interests and fully conscious of the duties of
franchise. As the Honourable the Mover candidly admitted, the elector-
ate in England can be trusted to see that no immoral or dishonest crimi-
nal shall be represented in the Legislature.

Mr. Devaki Pragad 8inha : What about Horatio Bottomley ?

(Pandit Shamlal Nehru rose to speak, but Sir Henry Stanyon did
not resume his seat.)

Mr. President : Order, order. The Honourable Member (Sir Henry
Stanyon)is not willing to give way. Will the Honourable Member
~.(Pandit Shamlal Nehru) resume his seat. Colonel 8ir Henry Stanyon.

Colonel 8ir Henry 8tanyon : I hear the question regarding Horatio
Bpttoanley. I have still to learn, Sir, that Horatio Bottomley has, since
his convicton, been re-elected. In fact, he is still in prison. Can any one
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claim thai these factors are present in Indiat  The greatest optimist must
answer that question in the negative. Their creation constitutes the goal of
our present efforts and ambitions for India. But to-day we have to face
the facts that the electoral roll is a minute fraction of the population.
I believe it is less than one-hundredth, though I speak subject to correction.
And even of this small number the majority of the constxtu_egc}qs are
wholly inexperienced and even unconscious of the ' responsibilities of
franchise. They are merc shuttle cocks of various party organisations.
We have to educate these electors and to teach them that it is not desirable
to send up violent or dishonest or immoral criminals as their representa-
tives. Therefore, some rule of disqualification is necessary. (An Honour-
able Member : ““ No.”’) The Resolution of Pandit Shamlal Nehru would
have no rule at all. The amendment of Khan Bahadur Sarfaraz Hussain
Khan attempts to limit the disqualification to proper cases, but it is rather
too vague. Who is to decide what is ‘‘ a political offence '’ when the
conviction is for murder or riot or rebellion or sedition ¥ , Who is to
decide whether or not moral turpitude is involved §

Mr. President : Perhaps the Honourable Member is aware that
that amendment is not before the House.

Colonel 8ir Henry Stanyon : I am sorry, Sir. The fact is that no
general rule is practicable. Every case must be decided on its own
merits. Though I cannot support the Resolution because it is too wide,
and the amendment because it is too vague, I say, without hesitation,
that the Government should endeavour to devise some rule or convention
to draw clearly the line that lies between the dishonest, immoral criminal
whose character unfits him to become a legislator, and the over-zealous
and unwise politician who has had to pay the penalty of the law or enjoy
the martyrdom, resulting from illegal action ; but whose character con-
tains no such defect.

Lala Duni Chand (Ambala Division : Non-Muhsmmadan) : Sir,
without complaining that I am a back bencher—and there must be back
benchers—I at onece procced to discuss the issuc before the House. Sir,
I rise to support the motion moved by my Honourable friend Pandit
Shamlal Nehru as it stands. At one time I had thought that I should
move the amendment which stands in my name in order to win over to
my side Members like Sir Henry Stanyon and Colonel Crawford. But
on further consideration | have decided not to move it. If it is the ques-
tion of having the robbers and the dacoits as Members of the Legislative
Assembly or of provincial Councils, I may at once say that I myself do
not want them. Further if it were the question of being left to the
1diosyncracies of any particular individual, I would have pressed my
amendment, .But, as I kiow that the choice of returning a member lies
in the hands of a large body of voters, there is this guarantee against any
ungesirable man being clected either to the Indian Legislature or to the
provincial Legislature. While discussing the Resolution that is before the
House, I ‘beg to claim the indulgence of the House for a few minutes in

1 p, placing certain considerations before it which, in
my humble opinion, ought to weigh 'with the
House when the Resolution is voted upon.

The first consideration I place before the House is that
'we are suffering from a number of disabilities and disqualifi-
cations. The disability which forms the subject matter of the

L195LA ' o]
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present Resolution is only one of them. I consider this dims-
qualification or disability to be humiliating and galling to self-res-
pecting Indians. 1 consider this restriction a most humiliating restric-
tion, and 1 therefore submit that no such restriction should be placed
‘upon the selection of candidates for the Assembly or provincial Legisla-
tures. I know the majority report of the Reforms Inquiry Committee
has made a recommendation to the effect that the period of imprisen-
ment, which disqualifies a man from being on any Legislature, should be
raised from six months to one year ; but I submit that the so-called im-
provement is, to use the fumous words, ‘* extremely disappointing, inade-
quate and unsatisfactory.’”’ It is impossible for anybody to satisfy us
with an improvement of that character.

1 also beg to submit another consideration before the House, and it
is this, I have given a good deal of thought to this question and am
unable to find any principle that would commend itself to any reasona-
ble man so far as this disqualification is concerned. The mere fact that
a person js imprisoned for more than one year now disqualifies him to
be a Member either of the Assembly or of the provincial Legislature,
regardless of the nature of the crime and of the character of the convie-
tion. Sometimes a man is sent to jail for doing a very manly act. Take
the case of a person who attacks me. I return the attack, and while
returning the attack 1 exceed the right of private defence and am sen-
tenced to six months or to one year’s imprisonment and become disquali-
fled. Take another case. The (Jovernment sometimes does very foolish
things.

Mr. H. Tonkinson : No, no.

Lala Duni Chand : Suppose the Government pass an unjust measyre.
There ir an agitation against it and I take it to be my patriotic duty to
write strongly against it or to speak strongly against it. I am run in
under gection 420-A and get a year’s or two years’ imprisonment. At
once I become disqualified to become a Member of the Assembly or of the
provincial Legislatures. 1 can go into numerous cases in which a man
by mere conviction daes mot become unfit to be a4 Member of the
Assembly or of the provincial Legislatures. Therefore there is no prinei-
ple that ig behind this disqualification or this restriction.

An argument has been advanced by a pumber of speakers. I would
not have repeated that argument but for the fact that a repetition of
that argument adds force to the debate and I cannot resist the tempta-
tion of repeating that argument. Under your rule, men of the character
and of the position of Mahatma Gandhi, Pandit Jawahirlal, Maulana
Muhammad Ali, Maulana Shaukat Ali, Sardar Mehtab Singh and Sardar
Sardul Singh and many others, too numerous to mention, stand disquali-
fied. 1 say the faot that your rule bars men of this character from com-
ing to the Assembly or provincial Legislatures should shame any Gov-
ernment that has got any pretensions to call itself civilised. You know
there is still in the ecountry a powerful section of the people who are
opposed to Council entry. That is a fact. So long as this restriction
stands, I say it is a bar against them. The only way to reconcile them to
Council entry is to remove this disgqualification and in that case so far as
yqur part is concerned you can say ‘‘ We have played our pert, we have
removed this disqualification that gtood .in your way, and 1t is pew fg¢

“you to come to the Assemibly or provncial Legislatures.”’ R
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It has already been said that thére are a large number of psople for
whom it would be very humiliating to ask for permission to stand as
candidates. I submit that the Government should extend an invitation
to all those people who stand under the existing rule disqualified, to
stand, and then of course it would be open to them whether they would
avail themselves of that invitation or not. Therefore any rule that dis-
qualifies a large number of patriotic people to represent the people of
the country on the Assembly and provincial Legislatures should be at
on~e removed. It is dinned into our ears every day that it is very bad
on the part of the people of India not to co-operate. I say so long as
humiliating restrictions of this kind are in existence it is unreasonable
on your part to say that the people do not eo-operate. Restrictions of
this kind eannot invite co-operation. T say this is a very small thing, but -
there are many other restrictions like this, I make bold to say that so
long as you do mnot pave the path to reconciliation and do not clear the
atmosphere by removing humiliating restrictions of this kind, it is hope-
less to expect any real co-operation.

The Honourable the Home Member thinks that similar restrictions
exist in other countries. So far as T have been able to learn—and T will
be only too glad to be corrected if the Honourable the Home Member can
correct me—there are no such restrictions in any country where repre-
sentative institutions flourish. So far as I know the people of free
England will not tolerate for a single moment any restrictions of this
character. You would not dare fo make any rule like that in England,
or for the matter of that in any free country. It is only in a country like
India that you can. '

As I have already said, T want that the best men should be here. I
place before you one aspect of the question in this connection. In moving
this Resolution before you we are not actuated by any selfish motive, We
would like that abler men should adorn the Benches of this Assembly, and
if you remove this restriction you will find that far better people will come
here, and the distinguished Government Members will have opportunity
in their own sweet manner to invite them to co-operate. (An Honourable
Member : ‘‘ That is what they are afraid of.”’) With all the earnestness
that T am capable of, I appeal to the House to accept this Resolution. I
also appeal to the European Members of this House to co-operate with us
in passing this Resolution. I say this will be proof of their desire to co-
operate with us if they vote with us. If they do not vote with us on a
Resolution like this, T shall say there is no desire on their part fo co-operate
with us. With these words, I strongly support the Resolution.

~Prince A. M. M. Akram Hussain Bahadur (Bengal : Nominated Non-
Official) : Sir, I rise to raise my voice against this Resolution. (Hear,
hesr.) 1 am very glad I have been cheered. I wish-it to ge down on
record that the mentality of Indigns wholesale is not such that they are
unable to understand the wording of this Resolutioa. The Resolution
as it reads, Sir, iz onc hy which we propose to threw open the doors of
the Legislature, both Central and local, to peapla Who are eriminals.
There is nething about lralitieal oriminals oy otherwige megtioned in.the
Renolution itseld, mor in the ampesdment whieh Has e moved. Per-
sonally, §ir, T think it wil} Eghguy ypdesnirgble to removy: all veftrio- -
tions to let this House apd the other Houses of Legislature be compcsed
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of men who do not know the art of self-restraint, and are always more
or less fox:ward in- breaking prescribed laws, however those laws may
be harsh In their consideration and estimation. In socicty, Sir, any’
person who is a eriminal is boycotted. We do not want to have any-
thing to do with a person who is a proved criminal, and it seems to me
quite absurd that in Houses of Legislature, where much self-restraint
is wanted and where we want people of sober judgment, of stcady
temperament, to take part in the serious business of legislation, we should
gmve people who are always apt to break the law. I do not know, Sir,
if there is much that is required to be said on this Resolution. I have
on}y got up, as I said, to have it on record that I for one am against
‘ g_ns Resolution and the amendment. I will not take up more time.
ir.

Khan Bahadur Ghulam Bari (West Central Punjab : Muham.
mac:'lan) : Sir, as you know I am not in the habit of taking part in
political debates for the reason that, I usually sit there at the farthest
end of the Chamber away from the desk of the President, who is always
addressed by the Honourable Members, and thus the sound waves are
strong enough in that direction. I have to struggle with the reflex
action of those waves, without being able to hear others clearly. In
the second place, the importance of the question and the peculiarity of
my views on the subject have induced me to lay my views before the
House expecting that, if they find my views sound, they will follow them.
T would be greatly disappointed if, in spite of the soundness of my
views, Honourable Members still go the other way. The qualifications
which we are discussing to-day really form part of the programme of
repressions. 8ir, political repressions are not such a bad thing as
they are generally supposed to be. In so far as our polities are con-
cerned and our future political progress is concerned, they are taken
in a wrong light. They are supposed to be an evil and a calamity.
Ordinarily, they may be so, but considered with regard to our politica!
situation they are not so. It is idle to suppose that the Government will
consult us with regard to their repressive or any other policy. It was
a natural result, rather it was the resultant of two antagonistic forces,
that is the forces of the Government on one side and the force of publie
opinion on the other. Both parties have to see now, which way the
resultant lies and everything has to be decided on the inclination of
the resultant. If the country wants Swaraj, it is their duty to bear
all such things very calmly and perseveringly and in a way showing
great determination, because if they go deep into this matter and con-
sider it very carefully, they will see that such actions on the part of the
Government are doubly blessed from the public point of view. Such
repressions really are an instrument to fathom the depth of our feelings,
and also to test the strength of the public movement on its onward
march. I am glad that Government have found the public steadfast
and resolute in so far as they have not been disturbed by the first acts
of repression. The Government may now like to fathom still deeper
and test the strength of the public movement by still stronger instru:-
ments to see how far our demand is real and genuine. If you' stani
another test, whether ‘it be like the first one or stronger, Government
would be only toa ready to.announce in the near future that His Most
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Gracious Majesty the King Emperor has been pleased to confér upon
his most favourite Indian subjects the blessing of home rule, ete., ete.

Mr. President : Order, order, we are not considering the question
of constitutional reform. The question is whether the political disquali-
fication imposed by rules should be removed in the case of all persons
convicted of any offence.

Khan Bahadur Ghulam Bari : If you stand the test of repressions,
the result will be as I have stated. India should not be afraid of repres-
sion ; they should know that they are simply being put to a test. Get
through the examinatiom and everything will be all right. If you can
pass the examination with credit, why ask for exemption ¥ Repression
taken in this sense is a blessing if we can stand the test. In the second
place repressions prove a blessing in so far as they are serving the
public considerably in giving fresh strength to every movement of the
country. In the absence of repressions you could not expect to gather
#0 much strength for your political movements and views. If we think
carefully we will find that these repressions serve us doubly ; they are
a double blessing from the public point of view. I think, the House
would agree with me in welcoming these things as very useful for the
purposes of the country. If the Honourable the Mover agrees with me,
it would be his duty to withdraw the Resolution. We must gird up our
loins for the second examination. If the public gets through the second
test, there will be no obstruction to their getting what they want. Fer
these reasons I do not think this Resolution is a proper one at this stage
of political development. It is simply begging instead of demanding in
the proper way.

Mr. O. 8. Ranga Iyer : What do you want to do 1
Khan Bahadur Ghulam Bari : Demand Swaraj.

Mr. President : Order, order, the Honourable Member must address
the Chair.

Khan Bahadur Ghulam Bari : With these words I say the Resolu-
tion is not a proper one at this stage, so I oppose it.

Pandit Shamlal Nehru : Sir, I have heard all the speakers, both
against and for my Resolution. I have heard with little surpise—I must
say that I expected what I have heard—my friend the gallant Colonel
Crawford. Colonel Crawford says that he does not consider that there
should be any difference between Indians and Europeans in a case like
this, but, at the samec time, he wants a different rule in India. to wl}at
there is in England. Colonel Crawford wants us, Indians, to join with
Europeans and he promises forgetfulness. I do not know of what. Per-
haps of our past misdeeds. My friend Colonel Sir Henry 8tanyon has
mentioned the case of a solicitor in England who was strugk off the
rolls, and probably, I suppose, re-elected there by the ‘‘ enlightened ’’
English electorate. (Colonel Sir Henry Stanyon :‘‘ He was not elected.’’)
My friend informs me that he was not elected, but Mr. Horatio Bottomley, a
man convicted for dishonesty...... (An Honourable Member : *‘ He was
not elected.””) It was said by somebody just now that he was _elected.
I am glad to hear that he was not elected. My point was, Sir, as I
.said in my opening speech, that no constituency, either in England or
in India, will ever elect & dacoit or a roblLer for its representative onm
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the Legislature, which my Honourable friend Colonel Sir Henry Stanyon
has perverted into this, that I said that English constituencies will not
do it, meaning that Indian constituencies were capable of doing it
Sir, I have never been to England, but I know human nature all the
world over, simply because I have met people from all the world over.
I have met Englishmen from England, very good people—(Laughtet)—-
but they change after six months in the country. From my expericuce
I say that no constituency in any civilised country will ever elect a
robber or a thief for its representative on the Législature. This is what
I said, Sir. But Colonel Stanyon’s point is that English constituencies
comsist of ‘‘ enlightened '’ people, and I suppose he means just the
opposite of the Indian constituencies. I should like to tell him that
there are no more gentle, more sensible, more honest people on the face
of the earth than the Indian villagers. Sir, they know the rights and
wrongs of everything. They only do not know how to read and write,
and that is not their fault, but -the fault of the bureaucracy. Sir, in
India, if a person is known to be an immoral person, to be a thief or a
dacoit, the Indian, the real Indian, eould mnever have any respect for
him, and without respect, vou cannot be elected to any Legislature, or
even to any local body. My friend Colonel Stanyon talks of the Indian
politician. Sir, there are no politicians in India. My opinion is that
unless you have your own government, you ‘cannot have any polities.
We are called politicians. 1 for one have never been a politician. We
come here to safeguard as much as possible our interests. That is not
politiecs. We come here to minimise the exploitation of the country to
a8 low.a degree as possible. 1, however, thank my friend for small
mercies. He has recommended us to the good graces of the Govern-
ment, to see to it that if we apply to be declared as qualified persons to
stand for election, they may be pleased to accept our application. My
friends, the non-official Europeans of this Assembly, with whom I have
been working here for nearly two years, have always in their speeches
been talking about the sympathy they have with our cause in India.
I think, Sir, that is purely—lip sympathy,—tall talk, nothing else but
tall talk. I have not in these two years come aéross a single non-official
European who has ever gone into the same lobby with us...... (Several
Honourable Members : *“ What ahout yesterday ?’’) ......except when
their own pockets were concerned. They talk of ‘¢ forgetfulness ’’ and
‘“ forgiveness.”” Who wants their forgetfulness ¥ Who wants their tor-
giveness ¢ We certainly do not. They talk as if they were the Ionte
Member themselves. (Liaughter.) Sir, the Home Member has never
talked in thet way in-my hearing. T will give him credit for that. But
my friends, the non-official Europeans, have very often done so. Then,
Sir, Prince Akram Hussain, the son of the King of Oudh, talks of our
‘“ mentality.’”” Sir, I have very great respect for the family of the
King of Oudh and I do not want to say much or eriticise the Prince.
But I must tell him to look to his own mentality. The Prince acknow-
ledges—I am glad to sec that he acknowledges—that Indians will never
haVe any sympathy with convieted robbers or dacoits. If he is sure of
that, why is he opposing my Resolution f Hec is sure that robbers and
thieves will not be elected. At the samé time he is afraid that the
constifuency might return them. Is-that tho veasom 3 If he thinks
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that no robbers and thieves can ever come in, he should go into the same
lobby with me.

Now, Sir, 1 come to the Honourable the Home Member. I agree
with him that ‘‘ moral turpitude ’’ cannot be defined. There is no
distinetion between any class of persons in the criminal law of the
country. Unfortunately for us, we are herded together with the robbers
and thieves and treated by our superior bureaueracy in the same way as
robbers and thieves are—Ilike dust beneath their shoes. The Honourable
the Home Member has made a very able speech, 1 am prepared to
acknowledge that, although I am not prepared to acknowledge that
there were any reasons in it—any arguments that any sensible man can
possibly agree to. The Honourable the Home Member is prepared to,
refer the matter to Local Governgyents. (The Honourable the Home Mem-
ber : “* No.”’) That isx what I was told by some of my non-official European
colleagues. 1 am glad to find that he is as strong as ever and, has not
given way. However, may I inquire from the Ilonourable the Homé
Member, is Pandit Jawahirlal Nehru a eriminal, is Mahtama Gandhi a
criminal, is Maulana Muhammad Ali a eriminal, is Maulana Shaukat Ali
a criminal, is Lala Lajpat Rai a murderer ? Does he want them to eo-
operate, does he want them to come to this House, or is it only the
tall talk of co-operation and nothing else ? Sir, 1 want them to come¢
here, to work with me, to go into the same lobby with me. They are
bound to do that if they come here, and I submit that that is the reason
which is troubling Government, that is the reason why Government
want to keep them away. Ex-prisoners, ex-convicts, but respectable men
in our view are dirt in the view of Government, worse than dirt. As
1 have said in my first speech, if the Government want co-operation they
must show a change of heart be it ever so small indeed. The acceptance
of this Resolution will not be a big change but it will be a small, a very
small change, but a change all the same. A man who ought to have
been rewarded by a just Government for his patriotism, & man who has
¢given his all, an honourable man—what would he feel when you treat
bim like dirt beneath your feet ¥ Do you expeet him to fall in love
with you ? I submit human nature makes it impossible, human nature
compels him to work against you. (An Honourable Member : ‘‘ Are
you in love with Government ?’’) I am in love with the whole House.
1 am an exceptional person. Sir, if Government want co-operation, let
them show a change of heart, let them begin here. We will show a
change of heart of the same degree as they do. Let them lead the way
and we will follow them to any extent that way. With these words I
hope that the House will go into the same lobby with e,

The Honourable 8ir Alexander Muddiman : Sir, I do noj propose to
detain the House at any length as I made rather a long speech when I
was first dealing with the Resolution. There are one or two points that
vtruck me in this debate. One is that the disqualification as it stood
hefore we diniinished it has not prevented a large number of gentle-
mcn who took part in political movements from sitting in this House.
That is the first point,

Mr. A. Rangaswami Iyengar : There are many more fish in the sea.

The Homnourable Bir Alexander Muddiman : The second point is
ulthough 1 am accustomed to attack from all quarters, which attasks.
I receive, I hope at any rate more in sorrow than in anger, I did ned
expect to be attacked for having taken action in advance of the Reforms
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Inquiry Committee on a matter which has been debated in this Houke
and elsewhere for some time and in which the action taken is certainly
in the direction the liouse wishes. My Honourable friend, Mr.
Rangaswami Iyengar thought that was a good enough stick to beat
Government with, but I do not think he is quite reasonable. We put forward
a proposition which is considerably in advance of the existing law and we
got it put through and action was taken. And then we are charged
with having neglected to consider the views of this House because we
took action as soon as we could !

Mr. A. Rangaswami Iyengar :*If you had consulted us, we would
have given you something more.

The Honourable 8ir Alexander Mu'ddiman: Something was done
and that is what we are always charged with failing to do. It was far
more conSiderable than the House is apparently prepared to admit. My
Honourable friend the Mover has pointed out very rightly that you
cannot have a definition of ‘‘ moral turpitude *’ and the House has
accepted that view. I have told the House that I do not myself regard
the present arrangement as entirely satisfactory by which the discretion,
T may put it like that, is left to the Local Governments. 1 should have
preferred some automatic arrangement, but I really do not see how
else it is to be donme. (ne Honourable gentleman has proposed an
amendment which is on the paper but which he has not moved—that
the test should be ‘‘ in the eyes of the general public.”” The House
recognizes ] think that it is very difficult even for an elected
Member to ascertain what the general public think on these matters. Of
course any such phrase is too vague to need further consideration. Then,
Sir, it is said that no constituency would elect a dacoit. I do not think
that there is any great danger of that. After all, Honourable Members
have umbrellas and I think that they themselves will be against the elec-
tion of such a person. (Laughter.) But I have pointed out that in most
constitutions there is some provision made to prevent undesirable per-
sons coming forward as candidates, and in most constitutions there is
a provision of one kind or another for taking into consideration the fact
that a man who breaks the law of his country is prima facie not a man
who should make them. I have not really heard that answered. My
Honourable friend opposite referred to a Roman Governor. But may
1 remind my Honourable friend that there is one very famous historical
occasion where a Roman Governor was concerned. And on his referring
a question to a gathering of the people, the populace did elect a
dacoit. (An Honourable Member : ‘‘They were right.”’) If my Honour-
able friend had been familiar with the case in question, he would hardly
have made that interruption. I have endeavoured to meet this Resolution
in a sympathetic way. I do recognise the desirability of bringing in as far
as possible all the persons who are willing to co-operate in a constitutional
manner, but I must say that I do not think that the rule as it now stands
is unreasonable. That it does give a certain amount of discretion is ad-
mitted. It is also admitted that it is difficult to give that discretion in any
other way, and therefore T am compelled to oppose the very wide and
sweeping Resolution. of my Honourable friend which will bring in not
only persons who have been sentenced to imprisonment, but persons
actually serving. 8ir, I reluctantly oppose the Resolution.
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Mr. President : The original question was :

‘¢ This Assembly recommends to the Governor General in Council that the rules
made under the Government of India Act, 1919, for elections to the Indian and
provincial Legislatures be so amended as to-#emove all the ‘disqualifications which are
at present imposed upon uny person against ivhom a conviction by a criminal court

involving a sentence of trunsportation or imprisonment for a period of more than one
year is subsisting.’’

Since which the following amendment has been moved :
‘¢ That at the end of the Resolution the following be added :

¢ after he has endured the punishment to which he was adjudged or been pardoned
for the offence concerned ’.’’

‘The question is that that amendment be made.
The motion ‘was adopted.

Mr, M. K. Acharya : I ask for leave to withdraw my amendment.*

The amendment was, by leave of the Assembly, withdrawn.
Mr. President : The question is :

‘¢ That the following Resolution as amended be accepted :

¢ This Assembly recommends to the Governor General in Council that the rules
made undor the Government of India Aect, 1919, for clections to the Indian and
provincial Legislatures be so amended as to remove all the disqualifications which are
at present imposed upon any person igainst whom a conviction by a criminal court
involving u sentence of transportation or imprisonment for a period of more than

oune year is subsisting after he has endured the punishment to which he was adjudged
or been pardoned for the offence concerned ’.’’ i

o The Assembly divided :

AYES—48.
Abdul Haye, Mr. Malaviya, Pandit Madan Mohan,
Abhyankar, Mr. M. V. Mehta, Mr. Jumnadas M.

Acharya, Mr. M. K.
Aney, Mr. M. 8,
Bhat, Mr. K. Sadasiva.

Misra, Pandit Shambhu Dayal.
Misra, Pandit Harkaran Nath,
Murtuza Sahib Bahadur, Maulvi Sayad.

Chaman Lall, Mr. . Mutalik, Sardar V. N.
Chunda, Mr. Kamini Kumar. . Narain Dass, Mr.

Chetty, Mr. B, K. Shanmukham. Nehru, Dr. Kishenlal.
Das, Mr. B, Nchru, Pandit Motilal.
Duni Chand, Lala. Nehru, Pandit Shawlal,
Dutt, Mr. Amar Nath. Neogy, Mr. K. C.
Ghazanfar Ali Khan, Raja. Phookun, Mr. Tarun Ram.

Govind Das, Seth. Purghotamdas Thakurdas, 8ir,

Gulab Singh, Sardar. Ramachandra Rro, Diwan Bahadur M.
Hans Raj, Lala. Rangachariar, Diwan Bahadur T.
Iyengar, Mr. A. Rangaswami. Ranga lyer, Mr. C. 8.

Jinnah, Mr. M, A, Samiulluh Khan, Mr. M, -

Joshi, Mr. N. M. €arfarnrz Hussain Khan, Khan Babadur.
Kartar Singh, Sardar. Singh, AMr. Gaya Prasad.

Kasturbhai Lalbhai, Mr. Sinha, Mr. Devaki Prasad.

Kazim Al Shaikh-e-(}hatgam Maulvi | Synmacharan, Mr.
Muhammad. Venkatapat raju, Mr. B.
Kelkar, Mr. N. C. Vakub, Maulvi Muhammad.

Lohokare, Dr. K, G.

Yusuf Imam, Mr. M.
Maujid Buksh, Syed.

*¢¢ That after the words ¢ roconnnt.;uds to the Governor Generdl in Council ’, the
following be inserted :

¢ with special reference to the repressive policy adopted by Government agaiust
non-co-operators during the past five years ’,’’
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NOES—47.

Abdul Mumin, Khan Bahadur Muhammad.
Abdul Qaiyum, Nawab Bir Sahibzada.
Abul Kasem, Maulvi.

Akram Hussain, Prinece A, M. M.
Alimuzzaman Chowdhry, Khan Bahadur,
Ashworth, Mr. E. H.

Ayyar, Mr. C. V. Krishnaswami.
Badi-uz-Zaman, Maulvi.

Bajpai, Mr. R. 8,

Bhore, Mr. 1. W.

Blackett, The Honourable Sir Basil.
Bray, 8ir Denys.

Burdon, Mr, E.

Carey, Bir Willoughby.

Chartres, Mr. C. B

Clow, Mr. A, G.

Cocke, Mr. H. G.

Cosgrave, Mr. W. A,

Cruwford, Colonel J. D.

Dalal, Sardar B. A.

Fleming, Mr. E. G.

Ghulam Bari, Khan Bahadur,
Gordon, Mr. E,

Graham, Mr, L.

Gurner, Mr, C. W,

Hira Suﬁ Brar, Sardar Bahadur Captain.
1

Innes, Honourable 8ir Charles.

Lun, ‘flu), Mr. A,

Lindsay, 8ir Darey.

Lloyd, Mr. A. H.

Mucphail, Rov. Dr. E, M.

Maguire, Mr. L. T.

Makan, Mr. M, E. ‘

Mitra, The Honourable Bir Bhupendra
Nath.

Muddiman, The Honourable Bir Alexander.
Muhammad Ismail, Khan Bahadur Baiyil.
Nuidu, Mr. M. C,

Panduranga Rao, Mr, V.

Raj Narain é Rui Bahadur.

Bim, Mr. G. G

Singh, Rai Bahadur 8. N.

Stanyon, Colonel Bir Henry.

Tonkinson, Mr. H.
Vijayaraghavacharya, Diwan Baha.dur L.

Gordon, Mr. R. G.
The motion was adopted.
The Assembly then adjourned for Lunch till Three of the Clock.

Webb, Mr. M.

The Assembly re-assembled after Lunch at Three of the Cloek,
Mr, President in the Chair.

RESOLUTION RE SUSPENSION OF THE COLLECTION OF THE
COTTON EXCISE DUTY FOR THE REST OF THE CURRENT
YEAR, 1925-26.

Mr. President : In connection with the next Resolution that I will
just ask Sir Purshotamdas Thakurdas to move, I desire to make one
observation. It is this, The question of the abolition of the excise duty
has been discussed in this House more than once during the course of
the last 12 months and if this Resolution, had anything to do with that
general question I should not have admitted it, but because it raises a
narrow issue, namely, of suspension of the excise duty for this particular
year owing to peculiar circumstances of the textile industry in Bombay,
I have admitted it ; and I want Honourable Members to bear this in mind in
discussing this Resolution. The remarks they make should be strictly
confined to that narrow issue alone and not to the general question of
the abolition of the duty.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber :
Commerce) : Sir, I rise to move :

¢¢ That this Assembly recommends to the Governor General in Council to be pleanaﬂ
to forthwith suspend the collection of the cotton oxcise duty for the rost of the current
year 1025-26 in view of the critical stage of the Indian textile industry us at present
prevailing.’’
The injunction, Sir, that you now enunciated for our guidance is to
my mind most opportune. I am aware that the question of the aboli-
tion of the cotton excise duty was discussed by thig House almost a year
back and was again discussed last March when the necessary demand
for collection of this duty was refused by this House by a substantial
majority. But since then, Bir, His Excellency the Viceroy has been
pleased to restore the grant and the collection of the exclse duty is

Indian
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continued till now as before. The question therefore, Sir, of again
recommending to the Governor General in Council to desist from colleet-
ing the excise duty for the remaining period of the current year is one
which to my mind ought to specially appeal to this House. 1t is a part
of the idea which led them to refuse the demand of the grant for the
whole of the year. 1 hope to be able in the course of my remarks here-
after to submit a few of the reasons why this Ilouse should recommend
to the Governor General to suspend collection of this duty at least from
now onwards for the balance of the ycar that is now left.

When, Sir, we asked in March last that the excise duty be
abolished, we based our claim on the several pledges of the Government
of India that the excise duty would be removed as soon as feasible or,
to put it in other words, as soon as finances permit. I feel that those
who pressed the Government then to abolish the excise duty exercised
considerable foresight. At that time it was contended that only mills
jn Bombay were either losing or just making both ends meet. I was
reminded, if I mistake not by my Ionourable friend the Commerce
Member, that mills in Abmedabad were doing better. The erisis
which some people in Bombay interested in the textile Industry had the
foresight to see unmistakably has, Sir, travelled to Ahmedabad. I feel
that the question may be raised why only the millowners from
Ahmedabad and Bombay chose to wait on His Kxcellency the Vieeroy
and they did not include amongst them millowners.from Cawnpore. I
do not know if the Millowners’ Associations of Ahmedabad and of
Bombay did ask their fellow-brethren in Cawnpore to join them or not,
but if this present plight of the industry is allowed to continue without
any assistance from the Government of India, where they can give very
substantial assistance to stem the tide, I feel that it may net be many
- months before Cawnpore, Madras and other parts of India, which have
cotton mills, feel the pinch unmistakably. But, Sir, the mills in
Cawnpore have a special advantage over the mills in other parts of
dndia, especially in the Bombay Presidency. Being perhaps nearer to
the headquarters of the Government of India, they have the best and
_the largest custom of the Government of India and it is possible that,
owing to this, orders are on their books, and owing to the prospect of
'th_ese orders continuing, they may not feel the pinch which the average
mill in the Bombay Presideney feels by having to dispose of its wares
in the open market.

_Bir, I, as representing my constitueney, appreciate this privilege
which the ballot box has given me of drawing again the attention of
the Government of India to the growing serious condition of the Indian
textile industry and 1 only hope that my appeal will not fall on deaf
ears or on unsympathetic ears.

In his replies to several questions in this House the Honourable the
Commerce Member referred Ilonourable Members to two things, eithcr
to the reply given by His Excellency the Viceroy to the deputation
Wh_lch wailted on him last month or to the debate on the motion for
adjournment in the Bombay Council in connection with the ecritical
lei!dltlon of the textile industry. I propose, Sir, to take a few of the
galient points on which His Excellency the Viceroy depended for his
3 ?u.sal to the millownera’ deputation to do anything at present in con-
geetion With the removal of the cotton excise duy. I do not overkopk
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thdt the main object and request of that deputation, Sir, were not the
suspension of the excise duty but its abolition. His Excellency the
Viceroy said that he fully realised that the cotton industry was ‘‘ one
of the greatest and certainly the most typical Indian industry in India.”’
‘With that deseription of that industry we would all agree. He further
admitted :

‘“ That the Government of India are pledged to abolish the excise duty as soon
a8 financial considerations permitted.’’

He proceeded :

‘¢ We stand by the letter and spirit of that pledge. The excise duty must go and
I do not propose at this stage to occupy time by discussing whether or mnot it can be
theoretically justified.’’

That confirmation of the several pledges given by previous Viceroys
and Finance Ministers, I take it, strengthens my hand in the appeal
that 1 extend to the Treasury Benches to-day. His Execellency pro-
ceeded, Sir, to take a brief survey of the textile industry and reminded
the deputation : ‘

¢« That the industry was ?using through a crisis which was common to the textile
industry of the whole world.’

He said :

¢¢ There must be some general causes at work ’’

and he concluded :
¢4 The price of cloth is still out of relation to the prices of other commodities.’’

He finally said that with a lower price for cotton he expected that
cheaper cloth would be available to the consumer and by inference I
conclude that he hoped that then the industry will begin to experience
normal times. But in the following paragraph, Sir, he referred to what
ne called the particular problem of the textile industry in India. He
said :

‘¢ The result has been an increase in the production of eloth.’’ .

He also pointed out that imports, though they are still below the pre-war
level, are beginning to revive and that he found that last year the total
amount of cloth offered for sale in India, inclusive of the estimated pro-
duction of the handlooms, was very nearly up to the pre-war level. In
fact, my inference from that part of his reply was that India, according
to His Excellency the Viceroy, was producing more than before the war
and hence the present difficulty. I wish to pause here for a moment,
if I may, to put another construction which I think can very safely be
put on these words. Before the war, or rather during the war, when
the Commerce Department had a Committee which was called the
Standard Cloth Committee, I remember, Sir, that the figures put before
us were that about 45 to 48 per cent. of the total consumption of cloth
was manufactured in India. It is natural that during the war, in
common with other countries especially Japan, we have had an increase
in our looms and spindles in the cotton mills. But we are still very far
from reaching anything like even the 75 or 80 per cent. of the require-
ments of India that we ought to produce and that we can produce in
this- country with cotton at our very doors—surplus cotton which we
must export—and with trained labeur of a certain standard also avail-
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able to us. I am therefore rather disappointed that His Excellency the
Viceroy should have thought that the blame for the present crisis should
be that we are progressing in the direction of making India self-reliant
and independent of imports from outside. I do not venture to say
whether His Excellency really meant to criticise this activity of India.
But I wisll to point out that, if we are increasing our local .productiqn
and if, owing to various world factors, it is found that there is a certain
depression in the trade which is common all over the world, the relief
that should be given by any Government which can be said to be either
a paternal or real Government in the interests of the people would be
to see if the imports which are being dumped in this market or are really
hitting the genuine production of this country should not be prevented.
from doing so. But this, again, Sir, is a very broad and a very wide
subject, perhaps a debatable one. 1 only wish to refer to it. I do not
wish to follow it up because it is not necessary for the purpose of my
Resolution before the House.

His Excellency next went on to the-question of remedies and he
said :

¢¢ T recognise, therefore, the force of your appeal. I do not think—nor, unless
I am much mistaken, do you elaim—that the abolition of the cotton excise duty is all
that is necessary to restore the industry to health. But your plea is that even a
reduction of 9 pies per pound in the cost of production will give some relief to the
industry.’’

1 personally, Sir, very much appreciate the anxiety of His Excellency
the Viceroy to emsure that, when a deputation waits on His Excellency,
the relief that should be available to that industry should be such as
will be far-reaching, thorough-going and not half-hearted. But, Sir,
the deputation simply went to pray that the handicap which was put on
the industry, not at the request of the Government of India but absolutely
against the wishes of the Government of India and at the dictation of
what to-day either rightly or wrongly but certainly is looked upon as a
competitor of the Indian mills, namely, Lancashire, should first be
abolished. I feel, Sir, that His Excellency the Viceroy absolutely meant
what he said when he expressed his anxiety that the relief to the
industry should be more than the mere abolition of the excise duty.
But it is difficult to understand why, when His Excellency’s intentions
were 80 good and so beneficial to the industry, His Excellency desisted
from agreeing to what, indeed, he could and, I submit, he should have
complied with. With that part, Sir, His Excellency dealt in the follow-

ing sentences. With your permission, 1 will read three or four of these
sentences

‘‘ As T have snid, I recognise the strength of this plea and I and my Govern-
ment have again considered most ecarefully whether weo could not meet you in this
matter. It is with real regret that I have to inform you that we have come to the
conc}usion that we cannot grant the request. I hardly think, indeed, that you have
realised what that request means. You ask us to take action now in the middle of the
financial year before the year has fully declared itself and before the commitments and
the prospects of next year are fully known. You suggest that at a time of this
uncertainty the Government should remit a source of revenue which brings us in
Rs. 2 crores. Tt is only in the most exceptional circumstance, exceptional to a degree
which it is difficult to envisage, that a Government would be justified in adopting such
a course. The time for taking stock of prospects is tho time of the preparation of
the Budget. Then and then only can a proper estimate be made of future prospects
of revenuo and eharges. This decision 'mdica{’es no luck of sympathy with the industry,
no want of will to help it in its dificulties and no laek of desire to see the removal
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of the excise duty. As you have been told again, we are pledged to take the excise
duty oft and we will take it off as soon as financinl considerations permit.’’

I hope, Sir, to place a few more facts before the Ilouse to-day why the
" Government of India should take action in the middle of the year and
why it is incumbent on the Government of India, if they really wish
well, not only to thosc engaged in the industry but to the whole of the
trade in those parts where this industry is the most important occupa-
tion of the citizens, to accept this Resolution. The extra duty, Sir,
works out not to 33 per cent. as it originally did and was meant to, but
it works out to-day to something like 83 per cent. of the cost of pro-
duction of the Indian mills. I will explain it very fully to the Honour"
abie the Commerce Member. 1 shall read now from a part of the
address to His Excellency the Viceroy. ' It runs as follows :

‘¢ When the Honourable the Finunce Member met the Millowners’ Association on
the 2nd July, he was given detuils of the incidence of this 33 per cent. excise duty on
our industry. At present this oxc¢ise duty represents on an average threc-fourths of an
anna per pound of cloth as compared with a littlo over one-quarter of an anna per
pound in 1913. The reason for this is that the prices of cloth have considerably
increased owing to the inereased price of cotton, coal, stores, increased taxation,
higher wages, shorter hours of labour and heavier interest charges. It may interest
Your Excellency to know that locally made shirtings which were sold in 1913 at about
8 annas per pound now cost 18 unnas per pound to produce due to the high price of
cotton. The result is that the Governmont of India are collecting £} times more
duty than in 1914 owing to the increase in the price of raw cotton and other charges
in’ the manufacture of cloth. I1f the prices had remained the sume as in 1014 the
collection from the excise duty would not have baen more than 90 Inkhs instead of 210
lakhs a8 now collected by the Government of India. The injustice of this duty is
that the Government of India benefits from tho increased cost of production und the
levy of import duties on machinery stores and accessories which up to 1914 were
admitted free, u position which it is submitted cannot under any circumstances be
deseribed as either equitable or fair. The excise duty represents about 8% per cent.
of the cost of our productionm, ¢.c., after omitting cost of tEe Taw material.’’

Now, Sir, owing to the world conditions referred to by His Excellenvy
the Viceroy, thanks perhaps to the policy of the Finance Member of cor-
trolling prices in this country, partly perhaps due to his policy of con-
traction of currency in the country, the result, Sir, to-day is that the
buying power of the Indian people is considerably reduced. My Honour-

able friend questions that. I will not give him my opinion, which he may
not value......

The Honourable 8ir Basil Blackett (Finance Member) : Give me the
Bombay Millowners’ opinion.

8ir Purshotamdas Thakurdas : No, but I will give him what Barelay’s
Bank Weekly Bulletin, dated July 1925, says under the heading ‘¢ India *’ :

‘¢ In both countries ’''—that s, Japan and India—*‘ the ouput has been stimulated
by the fact that as the prices of Indian food grains have not risen proportionately
to the general increase in the cost of living, the purchasing power of the Indian culti-
vator has been adversely affected ’’—I hope the Honourable Finance Member recognises
who the Editor is—*'‘ und therefore he hus been buying a larger quantity of Indian

and Japanese textiles and less of the finer but more expensive productions of the
Lancashire mills.”’

The Editor is pointing out why Lancashire’s exports to India do not have
as ready a market as they want. 1 quote them for the purpose of show-

ing that the buying power of the people has been admitted to be ecn-
siderably reduced. - i
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The Honourable 8ir Basil Blackett : You said that it had been re-
duced by certain actions of the Government. It does not say anything
of the sort.

8ir Purshotamdas Thakurdas : Well, I will then read from the begin-
ning. It says :

‘¢ In congidering India’s trade figures, it should be remembered that, in goneral,
Indian prices have remained comparatively stable during the past year, and, in fact,
since the Armistice, have shown less variation than gold prices, this greater stability,
as pointed out by the Finance Minister in introducing the Indian Budget at the end
of February last, having been influenced by the Government’s policy in regard to the
exchange.’’

Does that now connect the two ¢ °

The Honourable 8ir Basil Blackett : I do not think it does.
8ir Purshotamdas Thakurdas : May I pass this journal on to you ?
The Honourable 8ir Basil Blackett : I have seen it.

The Honourable 8ir Purshotamdas Thakurdas : Now, Sir, owing tn
this- -this iy the fourth monsoon that the country is passing through,
and at least the past three monsoons have been, if not good, fairly
normal—and in spite of the three normal monsoons, the buying power
of the Indian people has been so much reduced that to-day of the locallv
manufactured zoods twelve crores worth of piecegoods are lying in
Bombay and Ahmedabad alone, awaiting buyers. The mills find that
compared with the prices of cotton and with the other charges they
have to pay, they cannot make both ends meet, but they are dropping
money. In Bombay 11,500 labourers have been thrown out of employ-
ment, owing to five mills having closed down. Four mills have given
notice of closing down, and these four mills when they close down will
throw out of employment 8,000 more hands. In Ahmedabad two milis
have closed down, and six mills are reported to be on the market for
sale. Further, Sir, we got news yesterday of a strike in Bombay
affecting 12 mills, and which means that very nearly 12,000 more people
will be out of employment. Putting the figure at the lowest, 30,000
mill hands are out of employment to-day, owing to either the closing
down of mills or owing to mill hands having gone on strike. My Honour-
able friend over there, who is so much interested in labour. asks a
question regarding wages. Under these extremely difficult circumstances,
and finding in the Government of India a government which has a heart
of steel and very difficult to move, a government which in spite of th:
unanimous opinion of this House, as far as the non-official element was
concerned, restored the grant which would have enabled them to colleet
the excise duty, the millowners said to the labourers, ‘‘ We must eithee
cut down wages or close the mills.”’ I am sure even my two energetis
friends of labour in this House will admit that millowners have not done
it out of sheer fun or avoidably. They made it abundantly clear that
if they got the relief to which they were entitled from the Government
of !ndia, and which indeed is being kept back from them in a manner
which in their eyes is absolutely unjustifiable, they would forthwith
restore this cut.

Mr. Uhaman Lall : Will the Honourable Member tell this House
the number of mills, or the proportion of mills which are not working
at a loss to-day ?

L106LA »
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8ir Purshotamdas Thakurdas : The number of mills not working
at a loss to-day is approximately given to me as about 25. 1 propose to
go on the figures I have from the Honourable representative of the
Millowners Association. It is possible that the information of my friend
here may vary a little, but the point is whether at this juncture, when
the majority of the mills find themselves absolutely in an impossible
position to carry on operations, and have to close down, whether this
House should not again recommend to the Governor General in Council
that he should suspend the recovery of the excise duty for the balance
of this year.

Sir, His Excellency the Viceroy said in his speech with regard to
the decision not to do anything at present :

¢¢ The decision merely illustrates that prudence which it is incumbent on every
government to exercise in relation to its finances,’’

With all due respect to His Excellency the Viceroy, I submit that
the real dictates of prudence at this junecture is not that the Government
should take an over-cautious view, but that the Government of India
should extend their assistance at this very juncture. I am sure, Sir,
that it will be admitted that prudence needs that prevention be regarded
as better than cure. When the coal grading Select Committee Report
was before this House, I pointed out to the Commerce Member that that
was one instance where the Government of India would do nothing or
very little indeed when the trade pleaded with them to take some pre-
ventive measures and stop further rot setting into the coal trade. The
Honourable Commerce Member said we were then passing through the
war period. What is the result ? Whilst the Government of India
did not heed what an important section of the trade wanted, they had
to come out with a costly curative measure, a measure which may help
the industry but which would take long to place the industry on the
basis it was.

The Honourable 8ir Charles Innes (Commerce Member) : May I
rise to a point of explanation ¥ It would not be relevant to disenss
the point the Honourable Member is now making, but I have not the
least idea what he is talking about in saying we did not agree to the
important suggestion made by an important section of the trade.

8ir Purshotamdas Thakurdas : Wagon supply to the coal trade,
and especially to those Indian-owned mines. The llonourable the
Commerce Member cannot forget that quite so lightly. However, Sir, I trust
that to-day, although it may be fairly late, it is not too late for the Govern-
ment. of India to extend to the cotton industry, which is admitted on
all hands td be in a critical position, the help which I think is their
birthright. The only question, Sir, is about finances. His Execellency
the Viceroy said, when finances permit, the excise duty would be taken
off. 1lis Excellency the Viceroy said further that in the middle of a
year you cannot find out where you stand in your finances. I, Sir, have
had the painful duty of pointing out at the last budget time that the
financial position of the Government of India had not only been
strengthened adequately, but had, in my humble opinion, been
strengthened beyond a point which was either necessary or justified,
looking at the interests of the tax-payer in India. I pointed dut that
during the two years preceding the last the Honourable the Kinance
Member had set aside 11 crores to debt redemption. I do not include
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in this the 10 crores which this Assembly has voluntarily foregone by
agreeing to the separation of the Railway Budget from the General
Budget. If you add those two together, during these years Government
have set aside rupees 21 crores. I do not object to either of these,
but I do not think it lies in the mouth either of the Government of
India or the Honourable the Finance Member to say, when it is a question
of helping an important industry, an industry the importance of which
has been admitted by His Excellency the Viceroy himself in such elo-
quent terms, that you have not got the finances. When we were dis-
cussing a few-days back the Resolution regarding the liquor excise
policy of the Government of India, my Honourable friend the Finance
Member, very corectly, as soon as he got up, assured the House that he
was not going to plead that the large revenues that the various Govern-
ments in India at present receive from liquor excise should deter the
Government of India from following the right policy. He put the em-
barrassing financial aspect of the liquor excise question in the background.
I had hoped that what happened in the case of the liquor excise policy
was also going to happen in the cotton excise......

The Honourable 8ir Basil Blackett : Why do not the cotton mill-
owners put the findncial question in the background *

8ir Purshotamdas Thakurdas: I do hope the Honourable the
Finance Member realises the difference between the two ; it is a great
pity if he does not at this stage even. Both the sources of revenue, Sir,
are not a credit to the Government of India. In fact, Sir, in the case
of tHe cotton excise duty it has been said before now that that source of
revenue is a humiliation to the Government of India.

Mr. President : I would remind the IHonourable Member of his
time limit.

8ir Purshotamdas Thakurdas : I will finish in five minutes more.
I wish, Sir, to indicate very briefly the various directions in which the
policy of the Government of India in the Finance Department is such
as never to make the cotton excise duty likely to be removed if' it is
left at what it is, namely, when the Government of India choose to find
the funds. Take, Sir, the question of the opium policy. I have here a
reply given in the Council of State by the Honourable the Secretary of
the Finance Department saying that a Committee of the League of
Nations which is to visit India shortly would be allowed to examine the
whole situation, and the Government of India would consider the stop-
page of the export of opium to any country which abused the im-
ported opium and let it drift into illicit channels and did not keep it
confined to medicinal purposes. I do not*quarrel with that decision,
Sir, but what I wish to point out is that if you do all this for foreign
countries, if you are prepared to sacrifice the revenues of the Govern-
ment of India for the purpose of inhabitants of forecign countries, huve
we not the first claim, cannot we ask you to redeem your promise, and
cannot we at this critical juncture come to you and say, help us over
the balance of the current year ¥ Next, Sir, is the question of the
revenue and capital debits, a question on which this House recorded its
opinion yesterday very adequately. There, Sir, is the question of the
policy of the Government of India in connection with all matters where
capital expenditure is concerned. There, Sir, the policy followed has
been an extra conservative policy of debiting all expenditure incurred
in raising a long term loan to the revenue one or two years, and the
result is that the surplus that we see is limited, in fact it depends upun
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what the Finance Member agrees to show us. It was only yesterday
that this House agreed to a debit of 50 lakhs of rupees ; for what, Sir ?
For payment of opium grown last year. It is not a revenue expenditure
at all ; still 1t is debited to revenue. There is the opium against it ;
whenever you sell that opium you realise its worth. In ordinary com-
mereial firms and institutions, Sir, such outlay would be debited either to
the opium account or suspense account. The Government of India
take it out of a year’s revenue and debit it to the revenue account. In
this way I could go on multiplying the various methods in which the
Government of India can make the money available if only they choosc
to do so. It only amounts to this, do the Government of India really
mean to give relief, and 1 am sure if they do, with the 11 crores they
set aside for debt redemption, and the 10 crores they set aside by the
separation of the two Budgets, it does not lie in their mouths to say
finance has come in their way. At this rate the money required for the
abolition of the excise duty may never be available. 1 am looking
forward to the Finance Member putting before us the actuals of last
year which he said yesterday he would be able to give the House to-
day. I claim the actuals of last year may perhaps be such as to permit
him to give us this relief. The only question now is, will the (tovernment
of Iadia act, when there is still time, according to all the advices they
have received, or will they try to lock the door after the steed has
flown ! I cannot help feeling that if, in spite of the various eritical
stages through which the industry is passing the Government of India
plead that the state of the finances of the country do not permit them
to give us this temporary relief for which we ask, it may-still be possible
that the Government of India in this matter are not free agents and
have not got their hookum from the India Office. In cone¢lusion, I
wish to remind the Government of India of one thing. In Egypt the
excise duty was abolished only when a national Government was establish-
ed. We here in this House and the Indian public in general have been
clamouring for an advance over the present state of reforms. It was
my painful duty to put before the House why the commercial communrity
were dissatisfled with the Government as it exists at present. If the
excise duty, Sir, is not to be suspended even for six months in circum-
stances like these wlich 1 have mentioned—and 1 am afraid I have
done bare justice to the very severe erisis which is looming in the future
for the cotton industry—if the cotton excise duty is not to be suspended
even under these circumstances, the only conclusion one can come tc
is that it may only be a national Government that can give us what is
due to us. I move my Resolution.

Mr. N. M. Dumasia (Bombay City : Non-Muhammadan Urban) :
Mr. President, 1 belicve the most dignified, the most weighty and” the
most valuable contribution made to the debate on the subject of an
adwmitted historical wrong-was by the representative of the Bombay
Government in this Assembly, I mean my Honourable friend Mr. Webb,
who in March last on behalf of his Government pressed for the abolition
of the cotton excise and cmphatically stated that the Government of
Bowmbay desired to impress Very strongly on this House and on the
Gevernment of India the necessity for thq abolition of the duty because
in their opinion it was a heavy and un{’alr. burdep on a very important
indtustry and likely to lead to very serious industrial unrest. The speech
was brevity itself. I wish I could imitate his sober example, but when
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we find the emphatic recommendation of the Government of Hiy Hxcel-
lency Sir Leslie Wilson who wields the destiny of the Bombay Presideney
with high statesmanship, prudence and courage is ignored, when we
find tho deliberate verdiet of the representatives of the people in this
Assembly flouted, when we see the prospeet of a great industry eollapsing,
suddenly burving under its debris a large number of men of the labour-
ing class, when we see before us the speetacle of thousands of small
rharcholders being ruined and reduced to beggary, and when we see the
great houses of industrial magnates trembling in their shoes at the
possibility of the liquidation of many concerns which they had laborious-
ly built up, when we see the fountain of eredit on whiech the prosperity
of the trade depends dried up and when in the face of imminent peril
to » great industry we see the Government sitting with their folded hands
trusting to Providence for an improvement in the situation, it is impos-
sibl: to possess our souls in patience and to put a.restraint upon ourselves.
I, kowever, strongly deprecate and condemn the baseless insinuations
made in a certain section of the press that while Rome is burning Nero
is fiddling. T admit that the Government are carefully watching the
situgtion, but I do say this that the watech has lasted too long and
there is & fear of the watchmen falling fast asleep and our goods
being carried away by thieves. It is no use closing the stable after the
steed has been stolen......

The Honourable 8ir Basil Blackett ;: Sir Purshotamdas Thakurdas
said ‘* after the steed had flown.”’

Mr; N. M. Dumasia : It is no good calling a doctor after the patient
has ceased breathing.

When the situation is desperate, when a financial crash looms
ominously on the horizon, it betrays, to my mind, a eynical disregard on
the part of the Government of great industrial and trade interests,
which it is their duty to protect,

T do not want to go into the unsavoury and unhappy history of the
question. Let a veil be drawn over it. I only wish to draw the attention
of this House and the Government to the gravity of the situation caused
by an unprecedented depression and fo appeal to Government to take
immediate action to rescue this great industry from a total ruin which
stares us in the face. 1 will appeal to the Government to consider
seriously whether the delay in giving relief will not prove injurious
not only to the industry but to the Government itself. The mill industry
hay passed through many vicissitudes in' the past, but the present crisis
i3 quite different from its predeccessors. Even the oldest residents in
Bombay do not remember such a gloomy period having ocecurred during
the last sixty years. It beats all previous gloomiest records. In the
past we had a big market for our yarn in China and any depression of
trade or curtailment of inquiry from China affected our trade and
industry. We have lost the China market permanently ind there our
sowerful and well organized commercial rival—I ean Japan—has
established a firm footing. Japan has built mills even in Shanghai and
finally bolted the door against Indian trade. This erisis is different in
this way that Japan has begun dumping in our own country and it is
daily establishing a strong foot-hold in India. Tt is true that it does not
ecmpete with us in all the lines, hut a eut in one line drags dewn the
prices in other lines as well. If this dumping is not stopped, if Japan's
rivalry in our own market is not checked, our own industry will be
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entirely ruined and there will be absolutely no chance of its recovery.
Juapan is competing with us in Mesopotamia and other places in the LEast
and driving us out from those markets also. Our Government instead
of helping our industry arc giving an impetus to the Japanese indusiry.
‘When the situation is critical and requires prompt relief Governmnemt
coolly offer an inquiry into the Japanese competition. The stage for
inquiry has passed. This is the time for action. But may 1 ask what
inquiries are Government going to make ¢ Is it not a fact that the
Honourable Mr. Chadwick, the Commerce Secretary, distinctly told the
millowners of Bombay that under the most-favoured-nation clause in
the treaty with Japan, the Government of India at present could not
impose an increased tariff against Japan ¥ Do the Government want to
hold an inquiry into this question § Did the Government of India raise
their voice in the interest of India against this treaty or did they allow
Indians to be treated as a mere pawn in the game of political chess of
the Imperial Government ¢

The way in which the members of the deputation from Bombey and
Ahmedabad were unceremoniously hurled down the hills of Simla, when
they were given a stone when they asked for a slice of bread to which
they were entitled, shows that the Government have failed to understand
the gravity of the situation and the dire straits to which the industry
is plunged. Nor have they correctly grasped the reality of the situation.
The Government think that if the prices of cotton drop, one of the main
troubles of the industry would disappear. This clearly shows that there is
a confusion of ideas and a want of understanding of the crash that will
be precipitated as soon as there is a big drop in the price of cotton, unless
other ameliorative measures are applied beforehand to minimize the terrible
effects of the crash. It is admitted that the increasing stocks and forced
sales are an embarrassment to the millowners, just as my Honourable friend
from Bengal pointed out that it was an embarrassment to the paper in-
dustry. Therein lies a great danzer. We must face the realities of the
situation which is indeed dark. When the prices of cotton go down, the
prices of these stocks would drop considerably entailing untold losses
on the manufacturers from which they will not recover for years to come.
But if the cotton excise duty were abolished, it would give some relief to
the millowners to the extent of 9 or 10 per cent. of the cost of production.
If that relief were given they would at once further cut the present un-
remunerative prices and try to dispose of the stock at a loss so as to take
advantage of the cheap cotton for the next year. The advantage of
cutting the prices would, I venture to assert, in this case directly reach
the consumer, who have hitherto held off from buying cloth at a bhigh
price. The majority of mills are working at a loss and have to borrow
money wherewith to pay the tax which is on production and not on
profits. This in these days amounts to a capital levy, which it is only
worthy of a communist Government to levy. The millowners are noi
supplicating for a boon ; they rely upon the sanctity of promise and
they rely on the inherent justice of their demand, at a time when their
business is ruined, their capital is going down and down, when the
interest charges are daily piling up, when they find it irapossible to
finance the ever-growing stocks of goods in spite of their pledging their
own credit and all their belongings, as the agents of the Tata Iron and
Bteel Company did to save a national industry from ruin before the
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Government came to its rescue. Owing to the loss of the yarn market in
China, the mill agents had to rely upon home markets and they had
perforce to increase their looms to feed their spindles. This increased
the revenue of the Government and yet the mill agents are blamed for
increasing their production. It is said that there is had management,
that the agents squandered their profits in big dividends and that they
must first set thgir house in order. This is, I submit, adding insult to
injury. It is true that a few mill agents did ruin the mills and even-
tually their shareholders, but may I ask, what Government have done
to suve the shareholders ¢ Have they amended the Companies Aet in
order to make the shareholders masters in their own house ¢ [ say they
have so far neglected the interests of the shareholders and failed in
their duty to protect them. But I state with confidence that the charge
of mismanagement cannot be sustained against the agents of many well-
established concerns. (Mr. N, M. Josht : ‘‘ What about others ¢’’)
Very well, I do not like to be disturbed by any Honourable
Member of this Ilouse. The names of Currimbhoy Ebrahim, Morarji
Gokuldas, Wadias and Tatas are synonymous with honesty,
industry and sound management, and if you look to the big
reserves which the mills like the Bombay Dyeing, Century, Fazulbhoy,
Sholapur and Morarji, Central India and Swadeshi Mills have built up—
T have got all these with me but I do not want to waste the time of the
House by quoting from them—you will have to admit that they have shewn
results which compare most favourably even with thriving conterns built
up in Europe by well-organized and efficient labour and huge capital.
Personally, I have condemned the agency system but it is there and you
cannot replace it. The agency system, in spite of its apparent inherent
defect, alone has prevented a financial erisis by arranging to finance their
concerns in such abnormal times of depression. No Managing Director
would have been able to find the capital to run the mills and obtain loans
for their heavy stocks of goods which have now accumulated snd it is
wrong to attempt to produce a feeling of want of public confidence in
them by condemning their management. But the mill agents are not mill-
owners. 'The agents are more or less a permanent fixture, the latter are
changing from time to time and it is this class of millowners or small
shareholders who are absolutely ruined, having bought their share in the
boom time. Some of these shares are now mere scraps of paper. There is
distress und ‘consequent discontent among thousands of people—loyal, law-
a_lndmg people, who have been reduced to penury as their holdings have
either enormously depreciated or their values almost wiped out.
Then u.»ith the distressing conditions of labour in the background, the
harrowing picture of misery is complete but it is in no way overdrawn.
It is said by some Government critics that the industry is not in danger
as a whole but only a few mills are being driven towards liquidation. This
opiion is diametrically opposed to real facts. Out of eighty mills about
forty arc on the verge of ruin ; about twenty are able to pull through ;
and the remaining twenty owing to their large reserves are able to
declare dividends ; but they are being driven into the vortex of difficulty
by those that are badly off. The liquidation of even;a few must affeet
even the soundest concern and I an surprised how this danger has escaped
‘the minds of the critics. The failure of a few mills will affect the remaining
sonnd concerns as well.

. To my mind the Government have no ide1 of the loss of credit they
bring upon themselves when they admit that the tax is wrong, that the
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industry is in a trough wave of depression but that they will only remove
it when the finances permit. If there is a will there is a way, and as my
friend Sir Purshotamdas has said, if Government have the will they will
find the money. If not let them beg, borrow or steal. (The Honourable
8ir Basil Blackett : ‘‘ 1 leave that to Sir Purshotamdas "’.) (Laughter.)
The first principle of taxation is that it should be levied #yith the consent of
the people and the Legislature and that all classes should contribute aceord-
ing to their enpacity. In India only the cotton industry, which is a national
industry, is penalised irrespective of the ecomomic consequences in the
present state of its depression from which it is not likely to recover in our
time. This industry had paid more money to Government than the netual
capital invested in the enterprise. During tfie war it supplied 1he standard
cloth to the poor at a rate fixed by the Government ; it pail the exeess
profit tax and is still paying super-tax. It invested its reserves in war
bonds and other Government loans. It is to-day treated by the Govern-
ment in a step-motherly fashion. I do not know why the wrath of the
‘gods sitting on the Olympian heights of Simla have descended upon my
Presidency in general and the textile industry in particular.

It is true that the textile industry throughout the world experience
difficulties but there are special factors and preventible causes in India,
which (leepen the depression, increase the losses and eripple the industry.
It is within the means and power of the Government of Tndia to remove
those grievances. The first is the excise duty ; the second Japanese com-
petition aided by its deprecated currency, unrestricted hours of labour and
Government protection. The third is a high rate of interest prevailing
in India throughout the busy season for trade, and fourth is the lack
of credit, which is responsible for the loss of business in Indin, and last
but not least the high exchange which gives an advantage of over 12 per
cent. to foreign importers. If we had a national Government, these
causes, I dare say, would have been removed in no time. llerein lies the
disadvantage of a foreign Government though that Governmen: may ble
good. T agree with my friend Sir Purshotamdas Thakurdas that our com-
mercial and industrial interests can never be adequately protected unless
we have a Government responsible to the Indian Legislature. Sir, if
this state of things were happening in England and (overnment were
defving public opinion and the Parliament, that Governmen: would not
have survived in England even for a day. Dut here, Sir, wa are helpless.
Only yesterday a Bill was carried to protect an industry at the point of
the bayonet, and here, Sir, we have been crying for the last 30 yvears, we
have been erying ourselves hoarse, we have been crying in the wilderness,
simply because the Government refuse to come to the help of this industry.

1 will not say that in continuing to levy an unfair tax on an slready
crippled industry Government are showing a melancholy meanness, 1 will
put it in this way that Government are attempting to draw water from a
s(ymeznd sponge and that they want to build up their finances on the ruin
of a national industry.

Mr. President : The Honourable Member will now bring his remarks
to a close, 5

Mr. N. M. Dumasia: This industry has supplied in the
past golden eggs to the Government Exchequer. Please do
not kill the milech cow. The excise is an admitted wrong. It is not
hervics 10 persist in an admitted wrong. It is not statesmauship to put all
the hurden on one industry. The high prices of cloth have increused the
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Government revenue while it has brought corresponding heavy losses to
the indastry. The profits of mills are in inverse ratio to the gains of the
Government. This reminds me of the Indian proverb which my Honourable
friend Sir Ienry Stanyon quoted the other day ** Kissi ka ghar jalle ko
tape.”’ This, T believe, is an apt deseription of the unrcasonable and
unfair attitude adopted by the Government. How long is this injustice
going to last ¢ We had learnt in our school days that there was no word
like impossibility in the dictionary of English statesmen. 1 can never
believe that the word exists in the dictionary of our able Finance Minister
who has had the good fortune of turning successive deficits into surpluses.
We were further taught that justice is [ihe key-note of the foundation of
the British Empire in India and that once John Bull was convinced of the
justice of a cause he would make it his own. My Honourable friend Sir
Basil Blackett has admitted that the tax is wrong. Will he make the cause
his own now or will he drive us to the irresistible belief that the word
“ Justice ’’ has disappeared from the Englishmen’s dictionary or that it has
changed its meaning ? Finally Teappeal to the Government with all the
earnestness at my command to justify our robust faith in British liberalism
and British justice by removing a grave injustice and a cruel wrong
from which a great industry has been suffering for over 30 years and is
now being crushed finally under its weight. With these remarks 1 strongly
sapport the motion of my llonourable friend.

Rev. Dr. E. M. Macphail (Madras : European) : T feel in some
difficnlty this afiernoon in connection with this
motion because I have all along disapproved of
the cotton excise. (Honourable Members : ** Speak up ”’.) 1 came ouwt to
India in the good old days when there were no import duties and no income-
tax and the rupee was over 1s. 6d. 1 remember quite well the time when
the cotton duties were first spoken of. The Governmeut at Home would not
allow the Government here to charge duties upon cotton at all. T think
it was in 1893 when Lord Wolverhamption, then Sir Henry Fowler, was
Secretary of State for India—T think it was then that the Government
were allowed to bring in the cotton duties on condition that they put a
countervailing excise duty on higher counts. 1f T remember aright, that
was the time. Later on the Government here were allowed to raise the
cotton duly without a corresponding countervailing duty being put on
(Consequently now the tax is one purely for revenue. Tt is now not really
a countervailing duty to any extent at all. Now, what 1 disapproved of
in regard to the impositigg of that tax was this. Though 1 was a free
trader, T felt it was not right for the Government at Home under pressure
from certain members of a political party in Parliament, representing a
particular industrial interest, to compel people 1o aceept. free trade who do
not want it. That was the fecling I had at the time, and the lesson | draw
from that is that it is extremely undesirable to mix up industry and
polities. I think it is one of the great dangers. if you adopt a protective
poliey in this country, that you will have any amount of log-rollinz and thut
people in different industries will combine for the purpose of getting as
much out of the national exchequer, and ultimately from the consumer,
as possible.  Another point to which I should like to draw the attention
of Sir Purshotamdas Thakurdas is the faet that the reason why this
cotton duty had to be imposed and why the exeise was imposed was the
fall in oxchange. As exchange came down, the Government of India had
more an! more to get reverue from other sources and the anly way that
it wav able to get revenue was by putting on import duties and rasing

4 P.M.
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these from time to time as the rupee kept fallinz. Th: rupee went on,
as you know, falling until the mints were elosed in 1893, From that time
somehow or other 1: 4d. has come to be regarded by sonre as a sacred
number. 1 do not mean to detain the ITouse, but what I want to say
in connection with my difficulties is that while T wish to see this exeise
duty go I want to know where the money is going to come from, that
we are to get in Madras. 1 have learnt since I came to this House that
every province must look after its own interests. Now we in Madras feel
very strongly that we have bheen very hardly used. We protested
against the Meston Award unanimously in the Legislative Counecil,

Mr. N. M. Joshi : You got a lot of money last year.

Rev. Dr. E, M. Macphail : Not nearly so much as we ought to have
got. We protested against the original Meston Award saying that we
had been treated unfairly cven then. But we have only received a mere
fraction of what was awarded and w® consider in Madras that we have
been the milch cow for the rest of Indin. I find thaut my IHonourable
friend Mr. Dumasia approves of this because he says “ Get it it you can
even by stealing . We in Madras do not want o be robbed in order
that the Bombay mill-owners or that other mill-owners may make sometLing
more. Now, I should be much happier in my mind when voting for this
Resolution if 1 were quite sure that things were so very bad as they are
represented to be. We have not yet felt the pinch in Madras.

-

Mr, N. M. Dumasia : You are very happy there.

Rev, Dr. E. M. Macphail : We are very happy there in Madras.
We have not yet felt the pineh. Sir Purshotamdas Thakurdas prophesied
that it is coming. 1 hope that he is a false prophet. What 1 do feel is
that until we know where we are going to get the money from, I am
inclined not to support this motion, although T am strongly in favour
of getting rid of the ecotton excise as soon as we can. The constant way
in which people ask Government to remit taxes without telling them
how they are going to get the money reminds me of what a friend of
mine, who was a student along with me, told me.

Pandit 8hamlal Nehru : Put a heavy duty on foreign liquor.

Rev. Dr. E, M. Macphail : He had to write a discourse which was
supposed to be of a popular nature and wilin he read it, the professor
objected to the expression ‘‘ concrete illustration '’ and said that it was
not one which would be understood by the common man in the Church.
Then the professor went on to say ‘‘ T would say '’ and he paused. He
went : ‘* 1 would say, 1 would say...... something else ’’ and that
was the amount of help he gave to the student. Ile was not able to
supply any other term which the student could use in place of the term
that had been criticised. Now, until some one shows me, unless
I can get some assurance, that we in Madras are not going to be deprived
of what we have received so far, I shall not vote for this Resolution with
any great enthusiasm, although T confess that all my instinets are in the
direction of supporting the propostition that has been brought forward
by 8ir Purshotamdas Thakurdas.

Mr. N. M. Joshi (Nominated Labour Interests): On account of
the difficult position in which the mill industry as well as the workers in
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the mill industry find themselves to-day, I ask for your indulgence, Sir,
and I ask for the indulgnece of this House when I make a few remarks
on this subject. At the very outset I express my approval of the IReso-
lution whiech the Honourable Member for the Indian Merchants Chamber
and Bureau has moved, but, Sir, although 1 approve of his Resolution
1 do not approve of the diagnosis of the situation which he has placed
before this House. In the first place I do not think he has placed befere
this House the real causes and the most important causes of the present
situation and in the second place I do not think the remedies which the
millowners in Bombay have taken to meet this situation are ulso ihe right
remedies which they ought to have taken. It has been said that the present
situation in the Bombay mill industry is due to the cotton excise duty. I have
made it clear that I am against the cotton excise duty ; but, Sir, I do not
know how if the cotton excise duty did not exist and if the import duty had
not been eleven per cent., but was 73 per cent. there would have been any
difference in the present situation to-day. After all therefore the cotton
excise diity is not the sole cause of the present situation in the mill industry.
Then, Sir, much was made of the Japanese competition. As a matter of fact
recently at Geneva I initiated a discussion on the labour conditions in
India and the labour conditions in Japan and the inter-relation hetween
the two. But, Sir, I believe people exaggerate the effect of the Japanese
competition. If in ceratin respects labour conditions in Japan are
worse than those in India, in certain other respects the labour conditions
are much better. If the Japanese mills work longer hours than in India,
Japanese wages are nearly double our wages. So naturally our industri-
alists here have got some advantage. And moreover what is the Japanese
competition after all ¥ Japan imports into India not even {wo per cemt,
of the yarn which we produce here. Japan imports into India not more
than 5 per cent. of the cloth we produce here. After all this Japanese
competition is not therefore a very appreciable cause of the present
gituation of the mill industry in India. The same thing holds good about
exchange. The present high exchange is not favourable to certain industries
in India bui at the same time the high exchange gives certain advantages
to some other trades. Therefore when we mention these causes we must
really go into the root of this question and make inquiries and find out
how far these causes have really brought about the present position in the
mwill industry and the first and foremost is the very system on which the
nmill industry in Bombay and certain other trades is based. 1t is the
agency system. Mr, Dumasia said that there is nothing wrong in the
agency system which has been working for a number of years.

Mr. N. M. Dumasia : I did not say so.

Mr. N. M. Joshi : T am glad to hear that he did not say so. Ilere
ix a system in which a man becomes the chief man in the cotton industry
simply because he is born of his father. Though he may not be fit for
it, he becomes the real manager of the concern. Mr. Dumasia says that
they have got expert managers. There may be expert managements, but
who controls them ? The son of an agent becomes the controller simply
becausc he is the son of his father. Then, Sir, there is another evil in
this agency system. The agent is the really responsible man for the
management of a concern. But he gets his commission on the production
irrespective of the fact that he mismanages the concern. Now this system
of the agent’s commission being based on production is a very wrong
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system. If there is any man in the concern who should take the respon
sibility, it is be ; but he shirks the responsibility, he takes his commission
on the production, while, when there are losses, it is the wage-earners in
the industry who are made responsible for the losses.

Mr, Kasturbhai Lalbhai : May I know, Sir, how many mills take their
com'nission on production § Does the Honourable Member know that ?

Mr. N. M. Joshi : I know there are agents who are receiving com-
mision on production. 1 challenge my Honourable friend to say that
there are no mills working on this basis,

Mr. Kasturbhai Lalbhai : | definitely say, Sir, that there arc not
wore than two or three mills out of 84 mills in Bombay which take
their commission on production. (An Honourable Member : ‘‘only a
couple.”’) (Other Honourable Members : Withdraw, withdraw.’’)

Mr. N. M. Joshi : Sir, I am not going to withdraw. The present
situation has arisen out of the past. You must remember that—

the present situation is due to your past conduct. (An Honourable
Member : ‘“ What logie 7’') '

Then, Sir, there are other difficulties in the present situation—ior
instance, the overhead charges. A large number of mills in Bombay
are-employing now a too highly paid Edropean staff, although the industry
has existed for more than fifty years. As long as you employ such
highly-paid European staff, certainly you will make some losses. We
talk of Indianization, Sir, as far as the Government Departments are con-

cerned. But what about the Indianization of the industry which is mainly
Indion ¢

8ir Purshotamdas Thakurdas : I am sorry to interrupt the Honour-
able Member, but I must warn him that he is piving a very misleading
picture here. If there is any industry where Indianization has been carried
out, it is in the cotton mills of Bombay and Ahmedabad.

Mr. N. M. Joshi : I also know much about many factories in Bombay,
and I can say this, that T know full well one firm which manages about 12
factories to-day, and I know that at least 11 of them have Buropean

managers. Therefore, your overhead charges are very large. Reduce
them,

8ir Purshotamdas Thakurdas : What is the percentage of these to the
_total mills now ?

Mr. N. M. Joshi : I cannot say offhand. But many will-owners have
admitted that their machinery has grown old—they made huge profits during
the war and are closing their mills now. The situation is due to the fact
that they were not prudent. They did not save money to renew machinery.
There were several factors, for instance, over-capitalization. A mill which
was worth about 6 lukhs before the war was sold for 35 lakhs, and now
that the company is not prosperous—I do not want to give any names—the
mill has to pay inierest charges on 35 lakhs. Another mill worth zbout
25 lakhs before the war was sold for Rs. 1 erore and 50 lakhs. Another
mill worth 3 lakhs was sold for 60 lakhs, Now they have to bear heavy
interest charges. Certainly this is a matter which requires to be inquired
into, Then, Sir, the ltu.lIv industry made huge profits during the war
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amounting to 36 crores. What did the millowners do to create an industry
for making their own mill stores ¥ Nothing. They talk of Swadeshism
and protecting our industries. With 36 crores of rupees in their hands,
I am quite sure they should have been able to make all their stores in
India. T will ask another question. After all, if the Japanese compete
with us and if the English compete with us, their labour is trained. What
have the Bombay millowners done to train their labour ¢ There is only
one college, the Victoria Technical Institute. Who attend that college !
The sons of people who want their sons to become weaving easters and
spining masters and managers. What has the Bombay mill industry done
30 trair}ll the ordinary millhand ¥ You go to England and see what is being
one there.

Pandit 8hamlal Nehru : What have you done 1
Mr N. M. Joshi : I am doing something.

Mr. President : I have allowed the Honourable Member to go on, but
he must remember that the issue before the House is a very narrow ome.
Perhaps the Honourable Member was not in the House when I explained
that Honourable Members should confine themselves to the one issue,
namely, the suspension of the cotton excise duty for this year and not
go into other matters.

Mr. N. M. Joshi : Sir, I do not propose to go into other matters very®
long, but I may just mention some causes which have produced the present
situation. ...

Mr. President : The Honourable Member should discuss reasons im
or against the question that is before the House.

Mr. N. M. Joshi : That is what I am doing, Sir. I am trying to meet
some of the arguments placed before the House by some of my friends.

Mr. President : If the Honourable Member continues to argue in that
strain, I shall have to stop him from continuing.

Mr. N. M. Joshi : I amn not doing that, Sir. Now the present situation
is due to the incompetence of the Bombay millowners. The very fact that
they have now tried to meet the situation, difficult as it is, by reducing the
wages of the workers in Bombay shows their incompetence.

Mr. President : The Honourable Member must understand what the
question before the House is. The question is whether the cotton excise
duty should be suspended for the year 1925 or not. That is the sole ques-
tion. The question of the competence or incompetence of the millowners
is not at &ll relevant.

Mr. N. M. Joshi : I am just trying to meet some of the arguments
given by my Honourable friend.

Mr. President : If the Honourable Member thinks that other Members
nave introduced irrelevant matters in their speeches and therefore he is
also entitled to do so by way of reply, he is very much mistaken. I have
made it ciear more than once that I will not allow the discussion on this
Resolution to drift into questions outside its scope.

Mr. N. M. Joshi : I bow to your decision, Sir. My attitude is this,
that the suspension of the excise duty asked for will not be a cure for the
present situation but a better cure for the present situation is an inquiry
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into the present situation itself. I was driven to the argument that the
millowners are incompetent and cannot manage their industries well, and
the reason given by me was that they have tried to meet the situation by
reducing wages ; and on that point, Sir, I will only read one small quota-
tion—with your indulgence—and that will sum up my whole point. The
quotation is not from a labour man but from Mr. Henry Ford, one of the
largest indusgrialists in the world :

‘¢ Cutting wages is the easiest and most slovenly way to handle a situation, not
to spenk of its being an inhuman way. It is in fact throwing upon labour the incom-
petency of the managers of the business. If we meet with a depression, that is a
challenge to every manufacturer to put his brains into the business, to overcome by
management what other people try 4o overcome by wage reduction. To tamper with
wages before all else is changed is to evade the real issue ; and if the real issue is
tuckled first, no reduction of wages may be necessary. That has been my experience.
The immediate practical point is that in the process of adjustment someone will have
to.take the loss, and who can take the loss except those who have something which they
cun afford to lose ¥ But the expression ¢ tuke a loss ’ is rather misleading. Really
no loss is taken at all. 1It.is onl?' giving up of a certain part of the past profit in
order to gain more in the future.’

My point is this. If the present situation is to be relieved, it cannot be
relieved by removing the cotton excise duty. Let the cotton excise duty
be suspended ; 1 am in favour of it. But let the millowners withdraw
their notices about reduction of wages, because the notices show their
ineompetence according to Henry Ford. And, secondly, I request Gov-
ernment to make an inquiry into the whole situation of this industry. We
all yrant this biggest industry of our country to be put upon a sound basis.
I want it to be placed upon a sound basis even in the narrower interest
of the working classes of Bombay. Sir, to-day..........

‘Mr. President : The Homourable Member has exceeded his time

limit. (Mr. N. M. Joshi began to say something.) Order, Order. Your
time is up.

The Honourable 8ir Basil Blackett (Finance Member) : Sir, you have
ruled—and quite naturally—that the discussion on this Resolution must
‘be confined to the question of the suspension of the duty. I shall find it
a little difficult fully to comply with your ruling, though I shall do my
very best, because my whole case is that it is a distinction without a
difference. Suspension of the excise duty now means nothing else than
abolition .of the excise duty as from now. There is no distinction possible
between the two.. The Honourable Mover of this Resolution did not make
any very definite attempt to show that the two were distinet and he let
it be seen clearly in parts of his arguments that he was only calling it
suspension, because he was not allowed by you to call it abolition.

]"-'Sir Purshotamdas Thakurdas : My Resolution calls it suspension
only, Nir.

‘'The Honourable Sir Basil Blackett : The Resolution calls it sus-
pension in order to come within the rules of the House and I say that
suspension and abolition are exactly the same things. It is pure waste
of time to usc the four extra letters ‘ susp ’. The word should be ‘¢ end.”’
If you want to hang this thing up, it is kinder to it and to everyone to
hang it up for good and all.

8ir Purshotamdas Thakurdas : It is high time you did it.
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The Honourable Bir Basil Blackett : I am afraid I must ask the
House to follow me in an argument to show that you cannot distinguish
between sbolition and suspension. The Resolution can have no......

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Mnhammadan Rural) : May I ask the Ilonourable Member, Sir. to
assume that the House accepts his view and tell us why it should not be
done ¢

The Honourable 8ir Basil Blackett : I think I shall be out of order,
Sir, if 1 argue why the duty should not be abolished as from now.
Let us look at the position which must arise. Supposing tha Government
were to accept this Resolution, as from now onwards for the rest of
the fnancial year the duty would not be collected, but it would be part
of the hypothesis that the Government would have to begin to coliect
the duty again on the 1st of April 1926. First of all, perhaps not the
most unportant objection, we would have a staff costing abon Rs. 70,000
to Rs. 40,000 a year entirely unemployed. We might possibly find a little
use for some of them in other directions, but broadly speaking we should
have to pay the whole of that staff for doing nothing for six months,
because ex hypothesi it has got to be employed again on the 1st of
April.

Now, what about the financial position # I have not heard any figure
mentioned so far, but my estimate of the loss in the current year of
duty would be between Rs. 80 and Rs. 90 lakhs. We should lose that in
the current year. So far as the yield of the duty in the ewrrent year is
concerned, that is the amount of loss, but that is not the end of it.
1 think it was Mr. Dumasia who said that there were Rs. 12 crores
worth of stock at present unissued. Now, the duty is payable not at
the moment of production in Bombay, but at the moment of issue from
the mill. The millowners would take very great care, being the wise
men they are, even if Mr. Joshi is right, as I believe he is right, in some
of his criticisms, the millowners would take very great carc that there
were no stocks of any kind unissued on the 1st of April 1926. We should
therefore lose the duty not merely on the production between now and
the 1st of April 1926 but also on the whole of the amount now in stock.
I estimate that the extra duty will at least be a further Rs. 50 lakhs.
This would mean a loss of Rs. 50 lakhs in the Budget of next year. Now,
look at the position of the mills. They are suffering, among other things,
from overproduction. Their difficulty is to get rid of their stocks. Here
you propose for six months to suspend the collection of duty. You
give them a direct incentive to produce as much as possible in the next
six months and close down on the 1st of April. Is that good for any
industry ? It is obviously most undesirable from the point of view of
the industry itself and it will be a very unkind thing from the point of
view of the industry to suspend this duty just for six months if you
intend to impose it again on the lst April.

1 pass for a moment to the question of the cost on this year’s Budget.
Sir Purshotamdas said, or rather it was well said for him, that we could
eagily beg, borrow or steal from other quarters in order to find money
with which to get rid of the excise duty.

8ir Purshotamdas Thakurdas : Sir, I should like to¢ be reminded
as to who said it for me. -
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The Honourable Sir Basil Blackett : Mr. Dumasia said that. He put
Sir Purshotamdas’ more elegant language into something nearer the
truth.

8ir Purshotamdas Thakurdas : Is that the Finance Member's con-
gtruction or did Mr. Dumasia say he was speaking for me ?

The Honourable 8ir Basil Blackett : If the Honourable Member had
had the courtesy to be present and listen to and follow Mr. Dumasia’s
gpeech, it would not have been necessary to ask this question. The
proposal is that T should beg. I am not sure whether I have got to beg
from Madras ; I have got to borrow from capital large sums to spend on
revenue and I have got to steal from the sinking fund. T have no
doubt that I should be capable of doiug it for the Honourable Member
if he really employed me for that purpose, but he will have to wait
until he gets his representative Government before he gets anybody
to do that. I cannot find this money except out of the Budget of the
year. I must assume that the DBudget as it stands is the Budget
for the year. We do not yet know how the year is going to turn out.
It is true that so far we have had a fairly good monsoon and if we get
some rain in the next fortnight in Northern India, it may be a very
good monsoon. But as things stand, we really know.no more than we
knew at the moment when we introduced the Budget, except that we
have not got a thoroughly bad monsoon. So far as I have been able to
study the estimates from the results of the first four months, 1 see no
reason to modify in any large direction the estimate that was made at
the iime when the Budget was introduced. It is true that as the result of
action 1aken by this Hoeuse yesterday, there is a possibility of an addition
of 17 lakbs to the apparent surplus. 1 should like to take this opportunity
of informing the House that, provided the Standing Orders can be sus-
pended. we propose to introduce a supplementary estimate to-morrow
to charge that sum to capital. Mr. Jamnadas Mehta will perhaps no
longer accuse me of not having a heart in view of this evidence of
change of heart.

Mr. Jamnadas M. Mehta : That is some consolation.

The Honourable 8ir Basil Blackett : Now, the position, thérefore,
is that we see no reason to suppose on the figures before us that we
should be safe in doing without this amount of revenue for the rest
of the year. We should run a very serious risk of bringing to an end
the period of budget surplus which began with 1923-24. [ submit that
that in itself would be most undesirable. But, quite apart from that,-
we are trenching to the extent of something like 50 lakhs on next year’s
revenue even if we only suspend. And, in view of the facts that I have
put before the House, I think it is perfectly obvious that the acceptance
of this motion to-day must necessarily mean the abolition of the duty .
as from now. So that we should be short next year not of 50 lakhs
only but of 2 crores of what we are at present entitled to 2ount as part
of our revenue. 1 do not say either that I guarantee the House against
the risk of the good fortune of having a surplus this year or that I
guarantee the House against the risk of our having a surplus amounting
to 2 erores next year. I should, however, like to draw the attention of
the House and of the Bombay Members who have been pressing for this
suspension. .....

Mr. Jamnadas M. Mehta : The whole House is pressing for this,
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The Honourable 8ir Basil Blackett : That remains to be 3een. I
would draw the attention of the Bombay Members who have been press-
ing for the suspension of this duty that the question could not possibly
have arisen at all if exchange had been at 1s. 4d. If, as some of them hope,
exchange is to be at 1s. 4d. next year, we have to sturt the Budget with
an apparent deficit of 34 crores approximately, simply as a result of the
exchange being at 1s. 4d. 1 do not know which they will prefer. But it
in quite obvious that this is not the moment at which we can consider the
abolition of the duty uhless we do so in entire disregard of the financial
situation and of the financial possibilities. Whether we have a surplus
or not next year, lies on the knees of the gods. If we have such a surplus,
the question will arise how it is to be used and my friend Dr. Macphail’s
problem has to be answered. Are we going to use it for the rcduetion
of the cotton excise duty or for other purposes ¥ Therefore, it is perfectly
clear that the Honourable Member who moves this motion moves it in
this form because he cannot move it, under the laws of the House, in any
other form. But this motion means nothing else than the immediate
abolition of the duty. Let me just put again the position of the mill-
owners., Supposing we were to agree to suspend this duty with a clear
understanding that it was expected to be reimposed on the 1lst of April,
They would say—I think quite rightly—when it came to March : ‘ You
assisted us a little bit in our difficulties. You have given us some little
temporary relief and now you propose to come back and hit us again.
Tt will be the last straw if you reimpose the duty now.”” I put it to the
Ilouse that neither the House nor the Governmeni could conceiveably,
however serious our finaneial situation might be short of a real calamity,
reimpose this duty next April if they suspend it now.

Now, if the Honourable Mover means anything by this motion that is
really temporary, I suggest that what he is asking is that this House
should give a subsidy to the cotton mill ipdustry—that it should give a
«ibsidy the amount of which would be approximately the amount that we
might expect to collect from the cotton excise duty, say 130 or 140 lakhs.
This is a proposal to give a subsidy of about 140 lakhs to the mill industry
in view of its difficult situation. If the emergency is such as to require
that that industry should receive a subsidy, 1 submit that the only proper
way to approach the question would be to ask the House to vote such a
subsidy direet and not to get at it by these indirect means. Just look
what this indirect means involves. It has already been pointed out that the
nills in the Carnatic do not suffer at present from the excive duty. I
notice that one mill there recently paid 10 per cent. intertm dividend. This
suspension of the excise duty would go to assist that mill just as much
a% the mills in Bombay, where the situation is certainly very difficult. Tbe
niills in Cawnpore would equally receive the benefit of this subsidy if given
in this roundabout form. They admittedly do not regnirs it snd they
do not certainly require it even to the extent that the mills in Ahmedabad,
where the situation is difficult, do feel some need for assistance. I say,
therefore, that if we were going to deal with the situation in any way
on the lines suggested by the Mover, it ought to be dealt with by means
of a subsidy. I do not for a moment desire to suggest to the House

that.the situation is so grave as to require the very heroic measure of a
subsidy. '

I have seen comparisons made between the situation in India and the

situation in respect to the coal industry in Great Britain. And it has
«L198LA 3
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beey suggested that if Great Britain could afford to have a crisis grave
enough for a subsidy, why not India also ? 1 do not think anybody would
sugZest that the situation here is at all comparable to the situation that
arosé 'in Great Britain, when you had & grave emergency which threatened
the; whole of the fabric of the industrial life of Great Britain. Nor do T
think. anybody would suggest that. special subsidy to an industry of that
sort is a precedent which ‘we should be in a hurry to follow. It was
obvioysly a temporary.and a dangerous expedient adopted in a grave
cmergency and our attitude towards it ought surely to be that we should
thank (od that Providence. has put us in such a position that we do not
require to follow that undesirable precedent.

Now, thus far I have dealt with the question of suspension and T have
tried fo prove that it is absolutely equivalent to abolition. The Govern-"
ment” could” not take a decision of this House to-day in favour of the’
Rejolution'ds ‘being “other than an’ expression of the view of this House
that 'the ‘excise duty oughft to be abolished forthwith without reference to
fingncial considerations and without reference to any of the other claimants
on any, possible budget surplus and ‘they would naturally be guided by
the ‘results of such a decision_ in any consideration that they might give
to the 'pokition that will ‘grise next Maréh when the Budget. is under con-’
siderhtion, I hope I haVe convinced the House that suspension and abo-
lition dre idenitical. I will'try, Sir, to keep within your ruling by continu-’
ing ipy'argiiment in a slightly ¢ryptic form. The effect of this Resolution
would he that we give up ‘the duty irrespective of our budget position.'
1 should like to quote the words 'of His Excellency the Viceroy which haveé
alyeady llgen mentiongd hy the Mover in regard to this preposal that in
the middle of the financial year we should act as is suggested

¢¢ T recognise the strength of your pléa aud my Government have again considered
most carvefully, whether. .we could not meet you in this matter. It is with renl regret
thgt I haye to inform you, that we have come fo the conclusion that we cagnot .
granf_the request, 1 hardly think ipdeed that you have realised what that requeat,
meaps. You ask us to take action now in the middle of the financial year before
the year has fully declared itself and before the commitments and the prospects of the
next year are fully known.. You suggest that at o time of this uncertainty the Govarn:.
mgnt, should, remit. & source gf revenue which brings us in 2 erores. It is only in the.
mqgt,_pxceptional ei‘rcum?a.nce, exceptional tp a degree which it js diffieult to envisage,
that ‘s Gpvernment would be justified in adppting such a course. The time for taking "
stock of prbspects is the time of the preparation of the Budgef. Then and then only"
can a ,proper;.estjmate be, made of. future prospects of revenue and charges. Th
deﬂ;;ion indicatep no lack ,of sympathy with the industry, no want of will to help it in
its difficulty and no lack of desire to see the removal of the excise duty.’’

.. But he continues, this is based obviously on financial considera-
tions,

.- Now 1 would put it to the House that one of the great advantages
that'have accrued from the Reforms of 1921 has been the fact that
very much greater atfention has been paid to the figiires of the annual
Budget. It has become, what it was not always before, a recognised
objettion to a propdsal that it was brought up in the middle of the year’
and was not brought up at theé proper moment in connection with the
Budget. The Public Acecounts Committee and the Standing Finance
Committee have been setting their faces against any proposals, unlesy
th Ulq,re absolutely funa‘yﬁidablc&,; ‘ade i:'h 'u;ie .c,;:_urlsu of the”_yal:]lr,
and the importance. of sticking strigtly to the financigl programme has
bge'n 0 ;.P £ \§ )

“impr upon everyome. I had occasion just the other day to
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tell my Honourable friend, Pandit Madan Mohan Malaviya, that the
middle of the year was not a moment at which 1 could reasonably take
up the question of an increased grant to the Benares Hindu University,
and that the matter must be taken up at the next Budget. I had to
say much the same to Sir Hari Singh Gour with regard-to the Delhi
University and to Dr. Ziauddin with regard to the Aligarh University.
The right time to come before this House and before Government for
this sort of thing is the time of the Budget, and I may add that it is
a doctrine that is absolutely essential to the proper working of the
Finance Department. Otherwise the position of the Finance Department
would quickly -become intolerable. 1 would refer, for example, to the,
Army Budget. What would be our position if it were mnot strietly
reeognised that new proposals must come up in connection with a new

Budget 1 ’

The speech which has been quoted from more than once of His
Excellency .the Viceroy, in regard to this question, really covers the
whole of the ground. He repeated in very solemn terms the pledge that
has very frequently been made with reference to the cotton excise duty.
Hp stated that the Government of India had every intention of getting
rid of this duty as soon as financial considerations permitted. He. did
not even stop to justify the tax against some of the accusations that. werq.
made. against it. Sir Purshotamdas Thakurdas has made one or twe
of such accusations again to-day, and also Mr. Dumasia. Sir Purshotam-,
das Thakurdas said that the tax originally represented only 3% per cent.
but had now become 8% of the cost of production. He does not, I think,
suggest, that the tax has increased beyond 34 per cent. of the cost of
production including raw material. It started by being 3% per cent.
and it is still 84 per cent. of the cost including raw material. In so far
as there is protection-in the case of the cotton duties exactly the same,
applies to the 11 per cent. import duty. The protection that the cotton
mill industry gets in-this country is 74 per cent., and I have never heard
them say.that that protection bas been doubled because prices have,
doubled. That is what his argument amounted to. Sir Purshotamdas
Thakurdas alse. had something to say about the buying power of the:
peeple. being reduced. I would ask him, if the buying power of the
people. has .been so -enormously reduced, how is it then that they im-
ported. 90 crores worth of precious metals in the last year ? The obvious
resson . why they did it was because Sir DPurshotamdas Thakurdas’s
piecegoods were too expensive and cotton was too high. It does not,
for a moment show that the buying power was less, but it shows that the
peeple. were. unwilling to buy cotton goods in such quantities as they
might otherwise have done, owing to the high price of cotton. Attacks
have also been made on the cotton exeise duty as being a capital levy.
It is what it calls itself an excise duty. It was originally a counter-
vailing duty. It is nmow an cxcise duty which does not in any way act
as .a countervailing duty as compared with the 11 per cent. duty on
imports. It is said that it has no precedents. 1 would remind the
House that only in this very year in the British Budget there has been
introduced an excise duty on artificial silk which is exactly comparable
to this excise duty, with this exception that that is a countervailing duty
and this is not.

I do pot want to defend the cotton excise duty from attacks

which' are justified against it, but 1 do feel that it is necessary to say
L195LA ' . E2
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something in reply to the accusations that are frequently made against -
it of being an unheard of abominable tax. It is a tax which I think
everyone in this House desires to see disappear at the very earliest
possible moment, because it has a very bad history. 1 yield to none in
the desire to see it go at the earliest possible moment, but it must I
think go with reference to our financial position. It cannot go simply
because there is temporary difficulty in the cotton mill industry.

Tt is not suggested that the suspension or abolition of the cotton
excise duty would be anything more than a temporary and very slight.
palliative for the difficulties in which the cotton industry finds itself in
Bombay and Ahmedabad. 1t would not in any way get to the root of
those difficulties. That was admitted ¢nite freely by speakers in this
House arguing in favour of the disappearance of this tax six months
ago. It is quite obvious that the difficulties are very much bigger and
more serious and that they cannot be even touched simply by a reduction
of the excise duty.

As regards the question of examination into the industry, I may
remind Mr. Joshi that the millowners were asked when they visited is
Excelleney the Viceroy to express their views on the Subject of an im-
mediate inquiry by the Tariff Board into the extent to which the
industry requires protection, and that is really the question that does
very much want looking into. The guestion is to what extént does the
industry require protection. Is it protected sufficiently or too much or
too little at the present time ? Does it require special protection against
competition from special quarters ?4

Mr. Chaman Lall : May I ask the Honourable Member whether he
is prepared to announce an inquiry of that kind now ¢

The Honourable 8ir Basil Blackett : I am not in a position to make
any announcement on the subject, but it must be remembered that the
millowners were asked whether they would like such an inquiry on the
24th August. No reply has been received.

T am not quite sure why a reply has not been received, but it does
seem to the Government that that would be the proper way to advance
towards a solution of the difficulties for which this motion offers .a
quite unacceptable palliative, which would obviously not put the in-
dustry in a positon to stand a reimposition of the duty six months hence
if it cannot stand it to-day. ...

Mr. Chaman Lall: 1 do not wish to interrupt the Honourable Member
again, but is he aware that we, in the interests of the workers, want an
ingquiry ¥ Numbers have gone on strike already.

The Honourable 8ir Basil Blackett : It would in no way assist the
distribution by way of subsidy (which this suspension would really in-
volve) at all evenly among those who have to be helped. Obviously this
is not a solution of the diffieulty ; obviously this is not the way to reach
our immediate object, to try and arrive at a solution, by the indirect
method of suspension, which really means abolition. 1 submit that the
House would be making a considerable mistake if it votes for this
Resolution in the existing circumstances. It is not in possession of the
tacts ; it is not in possession of the financial faets eithér of this year or
next year on which it could come to a conclusion whether or not action
such as is proposed in the Resolution is justified. It is not now con-
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sidering the annual finances of the year and is not able to take into
consideration the extent to which any surplus, if we are so lucky as to
have a surplus, should be used in this direction or in some other direc-
tioy, I would suggest to the House that the proper time for this dis-
cussion will be in connection with next year’s Budget. We can then
take all the facts of the case into consideration, and “if the millowners
have by then agreed to this inquiry, possibly the situation in regard to
the cotton mill industry may be better known to the House. Let me
in conclusion read the words that were used by Ilis Excellency the
Viceroy in answering the deputation. His last words were these :

¢ The whole question is as to the time when the Government of India will be able

to redecem their pledge. I refuse even to discuss the question of the excise duty which
has been raised by Mr. Wadia, becauss 1 regard it as a matter outside Laucashire,
outside every coneideration except the finuncial consideration of India.’’
And 1 should like to repeat what I said in this House six months
ago, that the Secrctary of State’s attitude in regard to this matter is
net in question. If the Government of India were of opinion that the
time had come for abolition of the duty, there would be no guestion of
any kind of intervention from London.

‘¢ The pledge waus made ; '’—continucd His Ezcellency—* we are bound by the
pledge ; we atand by the pledge ; we are most anxious to carry it out, aud for
wmyself,”’—said His Euxcellency,~‘‘ I would be very glad if i came in my time, as
the Finance Member suid ¢ within bis time,’ when it could be taken off. But it cannot
be taken off at this moment, but only when financial considerations permit, and of
course those ure the cousiderations that we have to consider.’’

I ask the House not to be led away by any other considerations in
this matter than the consideration as to whether the moment has come
at which we can completely get rid of this tax. If they vote for the
suspension, the Government can only take it as a votg for immediate
abolition, and naturally their decision on the facts, whatever they may
be next March, will be guided by any vote of that sort. But I subwit
the llouse would be very much wiser, all things considered, if they
were to adjourn this debate and take the whole question up again in
March.

Several Homourable Members : 1 ‘move that the question may now
be put. ¢

Mr. Kasturbhai Lalbhai (Ahmedabad Millowners’ Association :
Indian Commerce): Sir, I find myself in rather a difficult position in
speaking on a subject with which 1 am intimately connected because it has
been discussed so threadbare that 1 can say hardly anything about it which
this Ilouse does not know. Again, the Resolution being in the hands of
such an able and prominent business man as Sir Purshotamdas Thakur-
das, it needs very little from me to commend it to the House. Sir, Honour-
able Members are well aware that this is the fourth time this subject
has come up for discussion in one form or another. It has been before
the public for the last two years and over. As far as the general public
and the elected representatives of the people are concerned, they have
demanded in unmistakable terms the abolition of this obnoxious duty.
The Government and their highly placed officials have not lacked in lip
sympathy, but the time is passed when lip sympathy and pious
hopes can alleviate the situation. This is the third sueccessive
year of depression in the textile trade, the like of which has been
rarely experienced. Assisted by the reserves laid down in good years,
the industry has withstood the losses of the past three years, but unfor-
tunately it is not in a position to-day to draw on its past reserves any
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longer, and unless something is done now and immediately, it will receive
& set back from which it may not be easy to recover. PY P

. Sir, it is becoming more and more difficult to take the Government
Members at théir word. T am sorry to make this charge against the offi-
_cials, but their consistent conduct leaves no choice to me but to level this
charge and prove it. The Ilonourable Members are aware that during-the
last Simla Session the IHonourable the Commerce Member gave an assur-
ance that he would examine the case of hosiery with regard to the cotton
excise duties, and at that time he reserved his judgment on this-issue.
After allowing him one full year, I put the question whether hethad arrived
at any conclusions and the simple answer came forward ** No.”’* Afiother
' instance, Sir.” It has been proved to the satisfaction of thé'-Honorérable
the Commerce Member that, under the present system of tariff valuations
*almost all the Ahmedabad mills are made to pay 4% to 41 per cent. of ddtton
' excise duties. Last year T saw the Secretary, Commerce Department;-dnd
got a definite assurance from him that this would be set *ight at'an early
- date. One full year has passed since then and riothing hds-bectt done in
' the matter. Sir, as will be seen from the duly certified accoimts, the
losses of the Bombay mills alone for the past three years-amount t® more
than Rs. 6 crores. The stocks of piecegoods have gone up tremrendously
and after waiting for a year and over for Government assistance]’ Bombay
millowners have been obliged to cut the wages of their workmen by about
113 per cent., for which measure a good deal of criticism’hay ‘been’lévelled
against them. I crave the indulgence of the House to be" permitted to
explain the reasons which drove the millowners to adopt this eourse. ...

« ‘Mr. N. M. Joshi : In other words incompetence.

‘Mr. Kasturbhai Lalbhai : The losses of the mills were rising and
there was an urgent necessity to minimise them. Short time working
would have meant a higher cut.in 'wages and raising the cost of produc-
tion. ...

Mr. Chaman Lall : Cut out your ‘commissions.

Mr. Kasturbhai Lalbhai : I will deal with that in a minute. 'The
competition from Japan has been assuming serious proportions and it
was essential to reduce the price of piecegoods to the lowest level possible.
Imports of Japanese yarn and piecegoods during the last three months,
April to June, have heen almost twice as large as the imports for the
same period during the previous two years. Prices of Indian piecegoods
had to be reduced by 25 to 30 per cent. during the last six months. * This
is borne out by the Government altering their tariff valuations accordingly ;
but'thgre has been no similar reduction in the price of ready cotton or in
the cost of manufacture. Sir, it has been said that we should- have ex-
plored other avenues of cconomies instead of a cut in our workmen’s
wages. We should have reduced the salaries of the supervising staff and
agents’ commissions, Now may 1 inform the llonourable Members that
the wages of the supervising staff do not amount to more than 6 or.7 per
cent. of the total wage bill 2 Again, while the wages of ‘workmen have
been inereased by 80 to 90 per éent. over the pre-
war standard, the increase obtdinéd by the super-
Vivisitig staff has not been'mote thah' 20 per-cent.

5 p.M,
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bas?
Mr. Chaman Lall : What is the total amount of the commlssmn ?

Mr. Kasturbhai Lalbhai : I am coming to that. Juat waxt for a
minute. 1 may also be permitted to explain why it has not been possible
to make reductions in other directions. In finding out the cost of cloth
produced in our mills, we have got to take the fo]lowmg items into con-
sideration—cost of cotton, mill stores, coal, interest, 1n~:urance, commlsslon
to selling agent, commission to managing agent, cotton cxcise dutles and
depreciation.

Now, Sir, we try and obtain the cotton at the best price prevailing,
the commission allowed to purchasing agents bemg not more than § per
cent. or 1 per cent. Unfortunately, we have to purchaﬁw our mill stores
from abroad at the ruling market price. I pleaded in vain @uring the last
Delhi Session for a reduction in freight on ¢ddl. In iftérest"and insurdnce
we cannot conceive of any economy. It will, therefore, be clear that'the
price of cotton, the cost of stores and the intercst and insurance ehavges
are factors beyond the control of the mill managément. The only two items
in which the management can cffect economy are the commfission of agents
and the wages of labour. So far as the agents’ commission is coticerned,

“during the year 1924, out of 55 mills whose statements were"ava'la’ble,
ten mill agents did not charge a single pie for their remuneration

.. Mr. Chaman Lall : What about the others ?

Mr. Kasturbhai Lalbhai : ....while 13 relinquished the major por-
tion of their commission. c e

Mr. Chaman Lall : What about the others ?

Mr. Kasturbhai Lalbhai: I have reccived statements only for 35
mlllb, and I am dealing with them.

. Mr. Devaki Prasad 8inha : The rest ¢

Mr. Kasturbhai Lalbhai : And still we are todd, Sir, by the Honour-
able the Finance Mémber that the fault ]l(Eb with the management‘ uﬁd not
with his managing the exchange.

It iy a patent fact, Sir, that Indian industries have suffercd more by
the adverse exchange than anything else. But for it T doubt very much
whether Japan would have succeeded in getting a hold over the Indian
market as she has done. To-day, Sir, Indian industries are suffering
hardships more because of the exchange policy of the GOvemment of Indm
than any other factor.

Sir, we have been aceused that our management has ngt been efficient.
In spite of the excise, in spite of heavy import duties on stores ‘and high
freights on coal and other disabilities, India has succesisfully ‘established
this great national industry. Here I have got the testimony of andther
authority, Mr. Clare Lees, Chairman of the Manchesier Chamber of ‘Com-
merce, who, after seeing some of our cotton mills in Bombay, obsered that
thev are the best equipped mills he has ever seen and 1he Commerce Member
iy aware of this,

We have been also accused of having our mills over-capitalised. How
. baseless this aceusation is will be found by anyone who cares to examine
the balance sheets of some of them. Sir, when during the post-war boom
80 per cent. of the cotton spmnmg and weaving mills in England were
__recapitalised at three or four times the original value, I am %ad to say that
‘ot mote’ than'® ‘per cent. of diir Indian mills'were recapitalised.
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We have been further accused of shriking an inquiry by the Tariff
Board. Sir, it is entirely wrong. We had an inquiry by the Indian
Fiscal Commission which unreservedly condemned the cotton excise duties
and asked Government to clean the slate. 1 ask, have they done this ? If
not, what is the meaning in multiplying inquiries unless these are meant
to defer action and cloud the issue ? 1f (Government really mean business,
let them take off these repeatedly condemned duties and then if protection
is asked for by the trade, there will be time for an inquiry.

Mr. N. M. Joshi : Where is the harm in an inquiry ?

Mr. Kasturbhai Lalbhai : Sir, much has been made of the phrase
that the sympathetic and farsighted Viceroy, Lord Hardinge, used in 1916,
namely, that ‘‘ the cotton excise duties will be abolished as soon as the
financial considerations permit.’”’ It is forgotten that he used this term
during the stress of war and when there were innumerable calls on the
finances of India. That term has been turned, twisted and paraphrased
by the present authorities to suit their purpose. When recently the depu-
tation of the Bombay and Ahmedabad millowners waited on His Excelleney
the Vieeroy, he said that in the middle of the budget year the Government
of India cannot come to our assistance. May 1 know, Sir, whether the
same consideration weighed with the Government of India when they
carried out the Lee loot, when they called an emergency meeting of the
Legislature to give the steel industry protection, when they gave away
£100,000,000 as contribution from India ? Sir, only recently, the British
Government, in the middle of the budget year, did not hesitate to pay a
subsidy of £10 millions to save the collieries and coal miners. In short,
where there is a will there is a way.

Sir, I have been told that the Government have not been convineed of
the exigencies of thg situation. In reply I shall borrow the phrase of the
leader of my party ‘‘ that’if the Government Members have no eyes to
see, no ears to hear, no brains to realise the situation, how am I going to
convinee them ?’’ Sir, I support the motion of my Ionourable friend
Sir Purshotamdas Thakurdas.

8ir Darcy Lindsay (Bengal : European) : Sir, in spite of the red
herring which my Honourable friend the Finance Member has drawn
across the track of this Resolution, | propose to support it, and 1 hope
some of my collengues at least will join me. We consider it very neces-
sary that the Government should be asked to extend a helping hand to
this great ndtional industry. The Finance Member tells the House that
the remission of the duty now means its abolition in the next Budget. 1
am sure we hope it may he so. Bnt if money is really not then: avail-
able, I question whether the mill agents will feel as aggrieved as the
Honourable Member seems to think. Why does he not put the position
to them ¢ Are they willing and anxious to receive this remission now for
.the rest of the financial year on condition that if funds are not available,
there car be no abolition next year ? I think that their answer would
be a unanimous yes.” When I was in Bombay a few weeks ago, 1 spent
three days there and the present critical position of the industry, due
largely to competition from abroad and the accumulation of stocks, was
brqught home very foreibly to me. We must unite, Sir, in giving such
assistance as lies in our power to remedy what has become a dangerou,s/ |
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situation. I do not think, Sir, it is denied by any one that the situation
is now most dangerous. I do not propose to go over the old grounds as
to the merits or the demerits of the excise duty. It is now admitted on
all hands that the tax is a bad one and must go as soon as money is
available. 1 am told that the immediate effect of a remission of this duty
would be a reduction of § anna in the price of cloth, and the hope is
that this will materially help sales and reduce stocks to normal comdj-
tions. My Honourable friend Mr. Joshi informed the House that the
excive duty is entirely responsible for the present position in which the
industry is placed. But that is not by any means so. Tt is due to many
other causes. It is not contended that this remission will entirely solve
the situation. It must be left to the Tariff Board or the Tariff Inquiry
Committee to look further into the question, but in the meantime the
remission will give some measure of relief and help to remove the heavy
clouds of despair that are now hanging over the industry. It was only
yesterday that my Honourable friend Sir Charles Innes in his elogquent
pleading for further protection for the steel industry told the House that
Government decided to adopt a bold and generous measure and as a
result stocks which a year ago were overhanging the position had been
reduced to normal and the steel industry extricated from the serious
position in whioh it was placed. It is this bold and generous measure
that we ask the Honourable the] Finance Member to adopt and give a
helping hand to this national industry before it is too late, as | am assured
it will be if we wait until next March. There is no use Dr. DBlackett
giving medicine after the patient is dead or past hope. T recognise it
may be unsound finance to give relief in the middle of the financial year
before we know whether there is likely to be a surplus of revenue over
expenditure but desperate cases require desperate remedies. My Honour-
uble friend Mr. Kasturbhai has made reference to the £10 millions given in
the middle of the financial year by the (Government at home, but let
us come closer home. Did we not only yestetday give Rs. 184 lakhs to
the steel industry in the middle of the figancial year, and where is the
difference ? Surely what is sauce for the goose is sauce for the gander.

The Honourable Sir°Basil Blackett : That is provided for from the
original budget surplus of Rs. 24 lakhs.

8ir Darcy Lindsay : Reference has also been made to the Rs. 50
lnkhs which we voted yesterday for expenditure on opium. Now, Sir,
was there any real neeessity to take this money out of revenue if the
money was required and desperately required for other purposes ? |1
contend, Sir, that that money for the purchase of opinm should be in
suspense account and not charged to revemue. Then the Houourable
the Finance Member has himself referred to the Rs. 17 lakhs that was
saved yesterday from revenue and is now going to be put to capital
account. All this, Sir, goes to show that money can be found when
wanted. We know, Sir, that there must be some surplus this year over
the amount that the Honourable the Finance Member budgcted for owing
to the rise ;in exchange alone. He budgeted at 1s. 6d. and exchange
since then and at the present time is considerably higher. Then we have
the c!uty on steel. I believe there is an amount over and above what may
be given as bounty to the steel industry. Then we passed a Bill only a
few days ago to collect higher duty on paper. I take it that the Finance
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Department will receive extra money from that duty. 1 do not suggest
that the Honourable the Finance Member can prodtce rupees from the
air like tha conjuror whom I noticed he was watching with some interest
at a recent garden party.. But if he will only admit that under very

. special circumstances relief may be given in the middle of a findncial

.. year, I believe he can find the money. What he is asked to do is to give
up & possible collection of Rs. 80 or 90 lakhg The Honourable Member
went further than that and said it was really Rs. 130 lakhs owing to
accumulation of gtocks. Is he not an optimist in thinking that such an
_amount can be collected if he does not remove this excise duty ¥ The

.. great trouble in the igdustry is that the mills cannot sell the goods owing
to the high prices. So, I very much question whether the sum of Rs. 130
iakhs he anticipates will ever reach him. It has often been said, Sir, in
this House that the Resolution that are passed are not acted upon. I
hope Government will rise to the occasion and see that so far as this
particular Resolution is concerned the recommendation will be given
effect to at the earliest possible moment. With these words I support
the Resolution.

Several Honourable Members : 1 move that the question be now put.

The Honourable 8ir Oharles’ Innes (Commerce Member) : I had
not intended to intervene in this debate at all. Tndeed, I had hoped that
it would not be necessary for me to_do so, but the speech of my Honourable

. friend Sir Darcy Lindsay has compelled me to make a few remarks.”

In the first plage he drew an analogy between the suspension proposed

by my Honourable friend Sir Purshotamdas of the cotton” excise duty
, and ‘‘ the bold and generous stroke’’ which this House took last
January in giving a bounty of Rs. 50 lakhs to the steel industry. Sir,
I may point out to the Honourable Member that there is all the differ-
ence in the world between glving a grant of Rs. 50 lakhs to a single firm
.. and giving a suspension of taxation amounting in all I understand to
Rs. 100 lakhs—my Honourable friend on my right will correct me if
I am wrong—to an industry which comprises well over 100 to 150 mills.
The Honourable Member seems to think that this suspension .will make
all the difference to the cotton mill industry. I make bold to say that
~ that statement i8 not correct. I doubt very much whether a suspen-
sion of this cotton excise for the rest of the year would even touch the
fringe of the problem which now lies before the cotton mill industry.
What really surprised me most in my Honourbale friend’s speech ‘was
its extreme ingenuousness. I do not for a moment suggest that my
Honourable friend Sir Purshotamdas is in any way tricking the House.
Sir Purshotamdas was compelled to put his Resolution before the House
in this form because, as my Ilonourable friend Sir Basil Blackett has
pointed out, he could not have proposed the tagal abolition of the
eotton excise without coming within the mischief of the Standing
Orders. He would not have been allowed, as you, Sir, have pointed
out, to move a Resolution suggesting the abolition of the cotton exdise.
But I am perfectly sure that Sir Purshotamdas knows, just as we all
must know, that if we suspend this tax now it is not practical politics
to put it on again in March next. Are we going to disband the staff
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wwe have got now and . collect it again.in April ?: And having once
taken off a tax with the history of this tax, does any one suggesi. that
the Government could put it on again in March ! Every hody must
.. realise—Sir Basil Blackett has said this once and I say it again-—every
+vbody must realise that, if tht House passes this Resolution in the form
.. .suggested by my Honourable friend Sir Purshotamdas, Goverpment will
. have mo .option but to. take that as a decision of the llouse that the
. .«¢otton excise should be abolished. Our sole point is: that.before.the
-; Hounse comes to this decision they. ought to have the issue properly
'« before them and they should not be led away into.giving a.premature
decigion in favour of the abolition of the cotton excise.

Now, 8ir, before I sit down I should like just to refer very briefly
to one or two remarks made by my friend Mr, Kasturbhai Lalbhai,
He accused me of not having carried out my promises in regard to
hosiery :and in regard to altering the system of tariff valuation. Both

" these questions are being considered. I may tell the. Honourable
Member quite frankly that since the cotton excise is under sentence of
death, I see no reason why we should alter the system of valuation which
has been in force for many years and I see no reason why I should bring

«-anrameéndment of the Cotton Duties Act before this House "when. we

"' propose to abolish that Aect as soon as financial considerations permit,

' Let me-also refer to this question' of the inquiry of the Tariff Board.
Every body will admit as I have just said that the taking away of the
cotton excise duty does not touch the fringe of the problem for the

* millowners. They admit that themselves and we all know it, and that

w was the reason why His Excellency the Vieeroy, when the deputation
-'»game up before him, asked the millowners whether they would like to
i have an inquiry by the Tariff Board int§ the conditions of their industry,
“vin érder to decide whether or not protection was required.. Now, I
- 'must confess that T cannot understand the attitude taken up by the mill-

owners in this matter. They always refer us to the Fiscal Commission

-and they always say, ‘‘ we will not. have that inquiry until you take off

“cithe cotton excise duty .- Well, Sir, if we remitted that question to
*-the -Tariff Board for inguiry, it will be no part of the Tariff Board’s
+. duty to decide or to advise us whether or not the cotton excise duty

--i.should be taken off. That is a deeided question. It would, not be

vreopened in any way at all. 1 cannot help wondering why the mill-

s owners alway refuse that inquiry. We cannot remit the matter to the
Tariff Board for inquiry unless the millowners apply. That is the posi-
tion we take.

Mr. Kasturbhai Lalbhai : We have no confidence in the bong fides
of the Government Members,

" The Honourable 8ir Charles Innes : If that is the reply that, they
give me, the reply that I feel inelined to give my Ilonourable friend
Mr. Kasturbhai Lialbhai is that the reason- why the millowners so dis-

* - like thé¢ idea of an inquiry into the conditions of their industry may be
- thought to be that they are not altogether satisfied that the result of
' that inquiry would be entircly creditable to that industry.

Several Honourable Members-: 1 move that the question be now put.
10 My, Preésident : The question is that the questian be now put.
** The motion was adopted.
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8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Sir, I do not propose to detain the House at any great length
but I feel I must reply to one or two points raised by the Honourable the
Finance Member. He, 8ir, was quite up to his usual form in meeting
a Resolution especially where according t8 mne at any rate he has to oppose
a strong case, and he has a poor defence himself. My Honourable friend
said in the beginning, * 1 have had to refuse grants to the Hindu University,
the Muslim University and the Delhi University, on behalf of which
requests were put forth by Pandit Madan Mohan Malaviya and Sir Hari
Singh Gour, and how can I in the middle of the year attend to the
textile industry ¢ '’ Where is the comparison, Sir, hetween the paltry lakh
or two required for these universities...... (An Honourable Member :
‘“Paltry 1’) Paltry by all means as compared with the stake here.
The stake here is of an industry built up by Indians for the best benefits
of India. You talk of one lakh, half a lakh or two lakhs being refused
to the Hindu or the Muslim University. 1 am sure that the Hindus and
the Muhammadans in this House will realise that that was irrelevant to
the question before us.

Then the next thing he said was ‘* we have to refuse fresh grants to
the Army Department in the middle of a year’’. I am sure that my
Honourable friend successfully refuses granty in the middle of a year to
the Army Department in peace times. But in war times my Honourable
friend will himself admit that grants may be voted above his head even,
if he is not at headquarters. I submit, Sir, that the Indian textile industry
at this juncture should be considered as important and as urgently in need
of immediate assistance as the case of requirements of the country in war
time. During peace time the country flourishes, and the treasury flourishes
with the successful carrying on of industries. Therefore in the present
case, Sir, I claim that the Finance Member should give the same treat-
ment that he gives during war time to demands from the Army Depart-
ment.

He next asked me, Sir, some questions regarding the exchange policy
which I do not want to discuss. But he asked me a very pointed question
to which I feel I must give him a reply. I did not give him my own opinion
because I decided not to give my own opinions ever sinee I accepted the
membership of the Royal Commission but I gave him the opinion of an
English banker whose opinion is ¢ntitled to some consideration at least
at the Finance Member’s hands. If the Honourable Finance Member
wants to interrupt me [ shall give way to him, though he did not give way
to me.

The Honourable 8ir Basil Blackett : | was carcful to say not & word
ahout Sir Purshotamdas Thakurdas when T was talking of exchange.

8ir Purshotamdas Thakurdas : I .referred to the fact that the buy-
ing power of Indian agriculturists and the masses had gone down and
he "asked me to explain how it was that India had imported 90 crorcs
worth of gold. May I, Sir, refer him to himsclf and the policy that he
has becn adopting, of artificially cheapening gold in India and of making
gold available to the masses at Rs. 21-6-0, a price at which as any person
in the Finance Department knows the masses of India rush in for gold.
What is the good of asking me ? Let him ask himself and let him iell us
what egzplanation he has got to give for having thus diverted the resources
of India. It will be for him some day in the future to reply why he chose

‘s
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to adopf that policy for India lately. But, Sir, his reply was that the
cultivator does not buy Indian piecegoods because the millowners sell
the piecegoods dearly. Ilis Excellency the Vieceroy has said Indian
cloth cannot be sold cheaper because the price of cotton has been high.
Does the Honourable the Finance Member deny that, and if the price of
cotton has been high, what does he mean to convey by his reference
to dear Indian mill made cloth ¥ Does he indicate that the Indian mill-
owner here has funds which are inexhaustible and upon which he can
draw in order that his mills may keep on working and losing money 1
sir, I claim that at this juncture, it is the duty of the Government of India
and of the Finance Member of the Government of India, if he really
wishes to serve the best interests of the country, to say ‘‘ All right,.even
though it is an extraordinary thing to do, we will at least suspend this
duty and will enable you to move on your piecegoods at a reduction of
§ anna per pound ’’.. Sir, the Commerce Member said that this is not
adequate. It may be, but the very fact that he confessed that this relief
of 4 anna per pound is not adequate makes it incumbent upon him and
upon His Excellency the Viceroy and upon the whole Executive Council
of the Government of India to say, ‘‘ Let us at least do this and tell the
people concerned, the millowners, to help themselves and look after them-
selves.””  Instead of that, Sir, the Finance Meémber gets up and pleads
before the IHouse, ‘‘ 1 warn you, if you do this, the country will be incur-
ring a great risk ’’. That, Sir, should not be the outlook of a responsible
person in the position of the Finance Member of a continent like India.
Let him have a broader outlook, I say. T want him to take his courage
in both hands. 1 told him that he has hidden away crores and crores
within the last few years. (Laughter.) You set aside, as I pointed
out, 11 crores under the sinking fund and 11 erores under railways. You
never disputed that point.

(The Honourable Sir Basil Blackett rose.)

You will have your right of reply. I say, Sir, that if at this juncture the
Government of India still hesitate to rise to the occasion and to suspend
this duty for the six months my Resolution asks for, all that we wonld
conclude is that we arc not likely to get much from them, at any time.

One point more, Sir, as far as certain remarks of Sir Basil Blackett
are concerned. A reference has been made to the suggested inquiry by
the Tariff Board. 1 fully agree, Sir, that if and when the millowners
want protection at fhe expense of the tax-payer, they must go to the
Tariff Board. But why should our Government friends be more anxious
that the millowners should go to the Tariff Board than the millowners

themselves ¢ -

The Honourable Sir Oharles Innes: You asked for protection
against Japan. -

8ir Purshotamdas Thakurdas : That does not refer to my Resolu-
tion. My Resolution is regarding the suspension of the cotton excise
duty, which you yourself admit. has been bad, obnoxious, etc., etc. Why
bring up the question of inquiry to-day ?

_ The Commerce Member, Sir, or the Finance Member or His Excel-
leney the Viceroy himself said, * Why not go to the Tariff Board ’, and
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[Siy ‘Purshotamdas- Thakurdas.]
it was said that the millowners had not replied to it. I am not in the
confldence of the millowners, I am not a member of the Millowners

Asgociation, and therefore 1 cannot say if the millowners hesitate to go
to the Tariff Board:

Sir, a vague suspicion lurks that the Government of India may be

watchmg for some method or other of forcing upon India Imperial.

Preference—which, Sir, India cannot conceive of as long as Indians are
treated as they are in the Colonies. (Hear, hear.) A further appre-
hension is that if India does not-adopt Imperial Preference, she should,
by some method or other, be forced to give preference to the United
Kingdom—another problem on which some Indians have strong views.
The suspicion is that by compelling millowners to go to the Tariff
Board, the Government of India have some such thing as this in con-
templation. I do not know how much truth there is in this. I am not
able to say if the millowners themselves hold these views or not. But
why be more friendly to the millowners than the millowners are to them-
selves ! They claim, Sir, that the abolition of the excise duties is their
Lirthright.: You set aside: 21 erores on one side ; we say we are entitled
to this-sum. 1t is no use appealing to Madras and to-the Punjab aml
other provinces and saying, ‘‘ Look here, your provincial contributions are

in danger ”’. I say, Sir, and I say this with all deference to my reverend -

friend, Dr. Macphail, that that question does not arise. Madras has had
her reduction of contribution for this current year. My Resolution'only

usks for' suspension for the balamce of the current year. Next yoar-
I hope that this Assembly will assert itself and will extract the exeise -

duty ‘out of the Treasury Benches in spite of the strongest -opposition:

that they may put up. 1 do not think that I have anything more to say,
Sir. I wish only to refer to the remarks of my Honourable friend
Mr. Joshi. I deplere those remarks, and 1 hope that he himself will
regret that he made some of those remarks.

Mr. N.'M. Joshi : Which remarks !

8ir Purshotamdas ‘Thakardas: I do net wish to enlarge upon that’

further. My aim to-day is to put before the House and to put before my

Honourable friends opposite the very grave situation in the textile
industry’ in Bombay and in° Ahmedabad, which threatens to travel
further upcountry also.

We were told by Sir Basil Blackett that instead of asking for sus-

pension, I should have asked for a subsidy. How does the question of"
asking for a subsidy arise ¥ T ask for no favour ; I ask for what is the-

birthright of India and Indians as far as the removal of the cotton exeise:

duty is concerned. There is no question of labour and capital. here.
Thereis no question of asking for a subsidy. The Government of India,
constituted as they are at present, will take many many years before they
learn or are able to give a subsidy to the textile industry. There is
great competition already’ to-day, and the cyes of Liancashire are already
turnéd to India. Can we expect a favour from Government in the

,present situation ¢ We insist upon only what is overdue to us and:

what is our birthright. I do not think that any Member on the Govern-
ment Benches is entitled either to raise the question of provincial deles
or 'to raise the question of the Hindu or Muhammadan University in
this connection. 1 wish that the Finance Member had thought it very
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undadirablée to mention 'that part of it. I.stand, Sif,in'thé namé' of the
Bombay Presidency and in the name of the lndlan textile industry to
claiim from ‘the Government of India what is their birthright. 30.000
people are out of employment. Are they going to wait until it goes up
to one lakh ¢

Mr. Chaman Lall : What have the (Government done for them ¢

Sir Purshotamdas Thakurdas : What is the good of saying that you
have no money ?

. Finally, 1 wish very much to express my appreciation of what Sir
Darcey Lindsay said on behalf of his European colleagues. (Applause.)
At least 1 have this satisfaction to-day that whatever the Honourable
Members on the Government Benches may say, European and Indian
commerce are unanimous to-day in running down the policy of the
(Government of India as far as this obnoxious duty 'is concerned. 1
should like to express my grateful thanks to my Honourable friends
representing European commerce and interests, and I fervently hope
that we will oftener be able to look at many questions from that common
staridpoint, the best interests of the land we live in and love. 1 beg
to move my Resolution, Sir, and recommend it, with conviction, for the
acceptance of the Iouse.

The Homourable 8ir Basil Bla.ckqtt (Fmancq Member) : Sir, Sir
Purshotamdas asks us to have ‘‘ a little outlook ”’ ! 1 suggest that is
sometimes what the commercial community has wheti it is trying to get
‘something out of the tax-payer into its pockets,—‘ a little 'outlook.’
The Honourable Member has made a somewhat violent speech. However,
after the sample we had yesterday of the extraordinary manner in which
he gave thanks for the Government’s offer of a “subsidy ‘of 60 lakhs
for steel, 1 could hardly have expected anything different to-day. e
really has left me nothing to answer, because he has said nothing
(An Honourable Membes : ** Theh why speak 1’’) 1 am 'speaking ‘orly
because there are some Ionourable Members who are incapable of
listening to arguments unless repeated. .

Mr. M. A; Jinngh W'e' believe you have nothing to say.’

The Honpurable' Sir~ Basl Blackett : Thete is oné point. The
Honourable Member inquired why the Government spoke about a Tariff
Board inquiry in regard to the mill industry. One of the main reasons,
Sir, was that the Millowners’ Association—for whom Sir Purshotamdas
Thakurdas says he does not speak—asKed the Government for the imposi-
tion of a higher import duty on yarn and cloth below 30 counts
on the ground of protection. That was the main reason which brought
the question up. The other reason of course was—Sir Purshotamdns
Thakurdas .asked why it was that the millowners did pot desire an
inquiry, the answer to that has already been well given by my Honour-
able friend the Comimeérce Meémber, namely, . .. ...

8#' Purshibtamias' Thakurdas : 1 gave it also.
The Honoti¥kble Bir Basil Blackett: ...... that they did not think

that their case is one which will bear much investigation. I have really
nothing more to add to what 1 have already said. Tt is perfectly
ridiculous for any ITbnourable Member to pretend that there was any
difference between suspension and abolition.
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Mr. R. K. Bhanmukham Chetty : Why then did not His Excellency
the Viceroy refer to that ?

The Honourable 8ir Basil Blackett : 1 cannot hear the Honourable
Member.

Mr. R. K. Shanmukham Chetty : Why did not the Viceroy say that
suspension leads automatically to remission ¢

The Honourable 8ir Basil Blackett : The millowners, for whom Sir
Purshotamdas Thakurdas does not speak, were wiser. They did not ask
His Excellency for suspension, they asked for abolition. They asked
for what they meant—not what the Resolution to-day says that they
mean. I will repeat once more, Sir, that this Resolution really requests
the immediate abolition of the cotton excise duty. The Government of
India are not prepared to consider the question of the abolition of the
excise duty exeept in connection with next year’s Budget. When the
next year’s Budget comes forward, the question will be very carefully
and sympathetically considered ; and the House will I think be making
a mistake to-day if it passes the Resolution which the Government must
take as a demand for abolition in all circumstances without reference
to financial considerations, whether there is a surplus or not, as from the
beginning of the next financial year.

Mr. President : The question is :
‘¢ That the following Resolution be adopted :

¢ This Assembly recommends to the Governor General in Council to be pleased to
forthwith suspend the collection of the cotton excise duty for the rest of the current
year 1925-26, in view of the critical stage of the Indian textile industry as at present
prevailing ’.’’ :

The Assembly divided :

AYEBS—b87.
Abdul Haye, Mr. Kelkar, Mr. N. C.
Abhyankar, Mr. M. V, Lindsuny, Sir Darcy.
Abul Kasem, Maulvi, Lohokare, Dr. K. G.
Acharya, Mr. M. K. Maguire, Mr. L. T.
Ahmad Ali Khan, Mr. Majid Baksh, Syed.
Alimuzzaman Chowdhry, Khan Bahadur, [ Malaviya, Pandit Madan Mohan.
Aney, Mr. M. 8. " Mchta, Mr. Jamnadas M.
Bhat, Mr. K. Sadasiva. +Migra, Pandit Harkaran Nath.
Carey, Bir Willoughby. Muhammad Ismail, Khan Bahadur Saiyid.
Chaman Lall, Mr. Murtuza Sahib Bahadur, Maulvi S8ayad.
Chanda, Mr, Xamini Kumar, Mutalik, S8ardar V. N.
Chartres, Mr. C. B. | Narain Dass, Mr.
Chetty, Mr. R. K, Shanmukham. Nehru, Dr. Kishenlal.
Cocke, Mr. H. G. Nehru, Pandit Motilal,
Crawford, Colonel J. D. Nehru, Pandit Shamlal.
Das, Mr. B. Neogy, Mr. K. C.
Duni Chand, . Lala. Purshotamdas Thakurdas, Sir.
Dutt, Mr. Amar Nath. Ramachandra Rao, Diwan Bahadur M.
Fléming, Mr. E. G. Ranga Iyer, Mr. C. 8.
Ghazanfar Ali Khan, Raja. 8adiq Hasan, Mr. 8.
Gour, Sir Hari Singh. Samiullah Khan, Mr. M.
Govind Das, Heth. Sarfaraz Hussain Khan, Khan Bahadur.
Gulab Singh, Sardar. Singh, Mr. Gaya Prasad.
Hans Raj, Lala. Sinha, Mr. Devaki Prasad.
Iyengar, Mr. A Rangaswami. Syamacharan, Mr,
Jinnah, Mr. M, A, . Sykes, Mr. E. F.
Joshi, Mr. N. M, Venkatapatiraju, Mr. B.
Kartar Singh, Bardar. Yusuf Imam, Mr. M.
Kaoturbhaiglol.lbhai, Mr,
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NOES—32.

Abdul Mumin, Khan Bahadur Muhammad.
Ahmed, Mr. K.

Ajab Khan, Captain.

Akram Hussain, Prince A. M. M,
Ashworth, Mr. E, H,

Ayyar, Mr. C. V. Krishnaswami.
Bajpai, Mr. R. S.

Bhore, Mr. J. W.

Blackett, The Honourable Sir Basil.
Bray, 8ir Denys.

Burdon, Mr. E.

Clow, M. A. G.

Cosgrave, Mr. W. A,

Ghulam Bari, Khan Bahadur.
Gordon, Mr, E.

Gordon, Mr. R. G.

Graham, Mr. L,
‘The motion was adopted.

Gurner, Mr, 0. W,

Innes, The Honourable Sir Charles.

Langley, Mr, A. \

Lloyd, Mr, A. H.

Mahmood Schamnad Sahib Bahadur, Mr.

Milfrmtfh The Honourable Sir Bhupendra
ath.

Muddiman, The Honourable Sir Alexander.

Panduranga Rao, Mr. V.

Raj Narain, Rai Bahadur.

Roy, Mr. G. P..

8im, Mr. G. G.

Singh, Ral Bahadur 8. N,

Tonkinson, Mr, H. 3

Vijayarahfimvacharya, Diwan Bahadur T.

Webb, Mr. M.

The Assembly then adjourned till Eleven of the Clock on Thursday,

the 17th September, 1925,
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